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LOK SABHA DEBATES

LOK SABHA

Tuesday, September 17, 1991/ Bhadra
26, 1913 (Saka)

The Lok Sabha mot at Eleven of the
Clock

[MR. SPEAKER In The Chair]

[English}

SHRI BUTA SINGH (Jalora): Mr.
Speaker Sir, with your permission | want to
raise this issue. There is a category of
workers known as Safai Karmacharis all
over the country. Their living condition is so
horrible that they live ininhuman conditions.
They live almost on the drains in cities and
they are neglected people in their villages
also. Their main occupation is sweeping,
scavenging and clearing the dead animals
in the countryside. This occupation is very
lowpaid and it is hereditary also. Their living
conditions are full of health hazards and
they carry the social stigma of degradation
also.

Overthe years many concessions have
been given to the Scheduled Castes and
Scheduled Tribes. But none of these
concessions have trickied down to the poor
Safai Karmacharis living alloverthe country.
They are considered untouchables even by
the socalled SC and ST people. They do not
have an approach to the drinking water in
the Bastis of SC people.

The setvice conditions of these people
are govemed by the local bodies. They are

not paid for six month or one year. In the
rural areas they are not paid in cash; they
are paid in kind-50 kilograms of grains in six
months. How can a family be maintained
under these circumstances In today’s life
with 50 kilograms of grains in villages? Many
municipalities in the country do not have
budget for Safai Karmacharis. They have
budget for engineers, doctors, everybody;
but the Safai Karmacharis are the lot which
is being neglected over the years. They are
kept on temporary and dally work basis for
ten or fifteen years. A Safai Karmachari
starts his life as a Safai Karmachari and
ends it as Safai Karmachari. They have no
shelter, no house.

In Delhi, the NDMC increased their
emoluments by 66%, DESU increased it;
but the Delhi Munioipal Corporation has not
done so. There is abig agitation. But nothing
has so far been done.

Therefore | request through you this
august House and the Govemment that a
National Commission to study the sauce-
economic conditions of the poor Safai
Karmacharis who are working day in and
day out, who are living in almost unhygenic
conditions, be set up.

When they are pushed down in the
gutters they die instantly. There is no
protectiongivento them. There in nomedical
cover. There is no educational cover. They
come on their own bicycles .from ten to
fifteen kilometers to do their job. There is no
transportation system. Their Children get
neglected. At six or seven o'clock, their
parents go on the job and the ¢hildren start
playing inthe streets with all kinds of urchins
and things like that.

They belong to all religions. They are
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from Muslims, Skhs, Christians and they
are all over the country. Therefore, my
humble submission to this august House is
to direct the Government to appoint a
National Commission to study the socio-
economic conditions of these Safai
Karmacharis all over the country, so that
they can also live a respectable life.

(Interruptions)

[ Translation)
SHRI KALKA DAS (Karol Bagh): 1 also
demand that a Commission should

be set upforthese Safal Karmacharis. Even
after 40 yeare of independence, their
condition is not good......(Inferruptions).....

[Englishj

SHRI SOMNATH CHATTERJEE
(Bolpur): We emphatically associate
ourselves with this demand.

SHRIBASUDEB ACHARIA(Bankurra):
We all support this. There should be a
National Commission on Safai Karmacharis
and their grievances and demands shouid
be looked into. Their living conditions should
be improved upon. It is very important.
There should be a National Commission on
Safai Karmacharis.

[Translation}

SHRI ATAL BIHARI VAJPYEE
{Lucknow): In the social hierarchy, the Safali
Karmacharis are at the bottom. As their
number is small, no party is interested to
give them tickets for contesting elections to
the Lok Sabha or the State Legislatures.

SHRI VIJOY KUMAR YADAV
(Nalanda): Not even your party?

SHRIATAL BIHARIVAJPAYEE: Yes, it
is true in our case also. ON this point, there
is not much difference between you and me,
Comrade. We have, at least, one Balmiki
with us where as your party has none.

SHRI VIJOY KUMAR YADAV: Our
number is also less.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, | fully agree with Shri Buta
Singh. During my tours, | have myself seen
that Safai Karmacharis are appointed on
dally wages basis. | came across a Safal
Karmachari who eams only Rs. 50 per
month.

Please excuse me to point out it. How
can hefeed hisfamily on this paitry amount?
How farthe problemcouldbe solved through
seiting up a Commission .....

SHRI BUTA SINGH: | agree that by
merely setting upa Commissionthe problem
would not be solved. | have demanded its
constitution so that at least the socio-
economic conditions under which they are
living could be studied and an assessment
made about their living conditions.

SHRI ATAL BIHARI VAJPAYEE: But |
would like to submit here that as long as the
Commission is constituted and it makes its
recommendations, there is no reason why
effective steps should notbetaken toimprove
the lot of these Safai Karamcahris. What the
Central Government is doing in this regard,
thatis more important. Shri Buta Singh used
to be the Home Minister of the country and
also a kingmaker. What happens Is that
when we come to power, we forget many
things we had said when we were in the
opposition. It could be true in our case also.

[Engiish)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): He has very short memory. He
does not remember that he was a Minister.

SHRI SOMNATH CHATTRERJEE
(DumDum): Naturally, hefeels ashamed of
non-functioning.

[Transtation)

SHRI BUTA SINGH: No, it is not like
that. Let me give an account of my
performances. When | was the Home
Minister, | had convened a meeting of the
Delhi Administration Officials and it was
decided that these employees in all the
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Departments would be given a uniform
salary. We had sanctioned about 20,000
houses forthem. But unfortunateiy, alithose
files were mispiaced. The position today is
that the salary of these employees is
differencet. in NDMC, DESU, MCD. The
DDA do not keep Safal Karmacharis. They
have transferred this work to the MCD on
contract basis. Therefore , | claim full
responsillity of what Shri Vajpayee is
saying and would iike to beg an apology from
the august House for not doing it.

[English]

SHRI SOMNATH CHATTERJEE: As
this House andthe hon. Members are aware,
Bangladesh Biman was operating in this
country from Calcutta to Dhaka and other
places. it had an office in Calcutta and 28
employees were there. In 1989they decided
to wind up their office and give over their
functioning to Air India which has been
looking after their jobs. But what happened
is that, about these 28 employees who have
been retrenchedby Bangladesh Biman, there
was a clear understanding that they would
be taken over by Air India because Air india
was discharging their functions. Sir, at a
meeting heid in Calcutta, which is a meeting
of the Joint Committee on Station
Performance Improvement on 4th of August
1988, itwas recorded that by taking overthe
function of Bangladesh Biman, Air India will
be earning a revenue of about 70 to 80 lakhs
of rupees per year and they said that we
were agreeable and we could easily
accommodate these 28 employees who
have been retrenched by Bangladesh Biman.
For the last two years, they are sitting on
dhama; repeated representations have been
made to earlier Governments and to this
Government also. They are receiving

sympathetic approach in the sense that
everybody says that we shall sympathetically
consider, but nothing is happening. Probably
two or three persons have already died
because of starvation; no arrangement is
being made; we are told of one crore of
employment per year, according to your
manifesto, Shree Buta Singh. in the last few
months at least 25 lakhs could have been

employed. Instead of 25 lakhs employment,
we are pleading for employing these 27
people. They are experts, they have expetrtise
in this line. Therefore, | am strongly
requesting and imploring the Government. |
do notknow; the Minister probably is in Goa-
nice weather, nice place. But what is
happening to these people who are sitting
on dharna? So, the Minlster of Civil Aviation
shouldimmediately respondtothisby giving
appointmenttothese people, forwhichthere
is almost a commitment. This | am reading
from the minutes of the meeting in which it
was not the representatives of the workers
who were present; but the high officials of Air
india and the National Airports Authority,
etc., were present; and they took a decision
which is not being implemented. It is a
human problem. i am requesting the
Government to take at leastcompassionate
attitude. Not very large number of people
areinvolved. Out of 27 people two have died
or probably three have died already. if you
are relying on natural wastage, then it is
different. But, if you are trying to solve the
problem by forcing the people to go on
starvation, that is a different problem. We
appeal to them. We want to avoid the future
spread of the agitation and demonstration.
We do not want that the Calcutta Airport
should be disturbed. So, we are requesting
the Government to respond favourably to
this human problemthatis there. Fornofaulit
of thelrs, they are suffering, It is a profitable
undertaking whose office was abolished
and was made over to Air India, which is
making profits by not engaging the workere.
Therefore, | strongly demand that the job
may be given to these people immediately.

SHRI NIRMAL KANTI CHATTERJEE:
Sir, Calcutta Airport falls in my Constituency;
Iam associated with this problem; I have net
the Minister repeatedly. So, let me recount
a few facts about it. The fact is that their
number now is 25. The system of work is
such thét everyday between 40 and 50
contract labourers had to be given jobs in
order to undertake that kind of job. We have
repeatedly requested the Minister Shri
Madhav Rao Scindia that since they require
themtodothatjob, you re-empioythem. But
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he is not paying heed too it; he seems to be
too busy with cricket and Goa.

Sir, earlier the same kind of job was
taken overby Air Indiafromthe Thai Airways
and allthose affected were absorbed by the
Airindia authorities. There was an agreement
andthe agreement was thatthe Bangladesh
Biman will get some concessions from Air
India because the Services of these 28
people will be lentto the Air india. However,
after some time, the Air India wanted no
more service from them and as a
consequence, these 26 people of
Bangladesh Biman were retrenched. The
argument seems to be that since they are
employees of Bangladesh Biman, Air India
is not responsibla for th&t. This is what the
Air India authorities tried to convey to the
Minister and the gullibility of the Minister has
really surprised me. Thisis happening. There
is 500-day Dharna:

Lasttime, when the Janata Dal Ministry
was there, -| was with the Civil Aviation
Minister. | talked to him also. Aimost the day
or during the week, Shri V.P. Singh agreed,
while going there in Calcutta, their Ministry
toppled. Unfortunately since then | was
trying.

MR. SPEAKER: How much time would
you need please?

SHRiNIRMAL KANTI CHATTERJEE: |
will be brief. But imagine my brevity
comparing with the 500 days of dharnaand
at least three lives of the Bangla Desh
employees who have died in the meantime.

What is regrettable is that these 25
residual employees have also, in order just
to survive there, introduced a troliey service
selling cigarettes, etc. |, therefore, request
that they should be given an urgent
sympathetic consideration by the Minister. If
the Minister fails, we request the Prime
Ministerto look intothe matter. ( Interruptions)

SHRICHITTABASU (Barasat): Sir, this
is my constituency’s question. The persons
who have died, as have been referred to by

Shri Somnath Chatterjee and Shiri Nirmal
Kanti Chatterjee, belongedto Barasat, which
is my constituency. They have died of
starvation. It is a human problem. Rt is not a
question of political c¢onsideration.
(interruptions) | have found that they have
started a tea-stall at the gate of the airport
justfortheirsurvival. Nobodyis interestedto
see that the airport should not be clean.
Nobody wants that the airport should notbe
kept properly. (Interruptions)

MR. SPEAKER: That point has already
been made. | don'tthinkthat many Members

(interruptions)

SHRICHITTABASU: Therefore, Iwould
appeal to see that 25 employees are
reinstatedsothattheycanlive.(/nterruptions)

MR. SPEAKER: Only Mr. Ram Nak's
statement will go on record.

[ Translation)

SHRIRAM NAIK (Bombay North): Mr.
Speaker, three days back *Hindu Divas’ was
observed in the country on the 14th
September. It was celebrated with a view to
developing the Hindilanguage giving it due
respect and also giving respect to region
languages. In this context, | would like to
know your attention to an urgent matter
about the metropolitan city from which |
have been elected. The name of my city is
Mumbai, but several people say Bombay in
Hindi. The Englishmen could not pronounce
Mumbai and so they named it Bombay.

In the Hindi version of the Indian

Constitution, the name of my State in the

lists of State, is “Mumbai”. Atthattime, three
was no Maharashtra or Gujarat but Mumba/
State only. | had made this submission
during the last Lok Sabha to hon. Shri Rabi
Rayand he uling on 12 April, 1990 in the Lok
Sabhathat my city should be calied Mmubai
in Hindi. Similarly, the Chairman, ave a
Rajya Sauira agreed with Mumbal was
accepted In Hindi. | me and discussed it with
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the ommission and they issued an order on
6 June, 1991 that the nameElection of my
Constituency wiorth be called ‘Uttar Mumbai'.
Gradually, Doordarshan and Akashvaniused
the word Mumbai in Hindl for Bombay.ould
hence of my In the dal Doordarshan used
the name of Mumbaifor Bombay. We know
that Englishmen could not pronounce the
names of many cities and Consequently
they distorted them to their convenience.

But afterindependence, the names were
againly weather bulletin, changed to their
original name. Baroda became Vadodara,
Mutra became Mathura, Gauhati became
Guwahati, Meerutbecame Merath, Benaras
became Varanasi, Puna became Pune and
similarly many other cities got their original
namesbutitwas notdone in case of Mumbai.

Mr. Speaker, Sir, Mumbaiis afore, from
the point of view of proper, it should nou be
translated. The simple rule in grammar is
that if my name is Ram Nalik, it will be the
same in any language whether it is Hindi,
Gujarati, Marathi or English. Similarly,
changing the name of Mumbaiis againstthe
rules of grammar. The Mumbai Muncipal
Committee and the Government of
Maharashtra have written to the centre that
Mumbai should be used in English as well.

Mr. Speaker, Sir, You mightbe surprised
to know that | have received a notification of
the Kerala Govt. wherein names of 17 places
have been chained to their original names.
| congratulate themforthis. Trivandrumhas
become Thiruvananthaouram, Quilon has
become Koliam, Cochin is Kochi, Paiaghat
has become Pailakad, Trichur has become
Trisur and Konnanar has become Kannoor.
The Kerala Gowvt. stated that this has been
done because the Britishers had changed
the names of these places to suit to their
convenience and the Government wants to
restore them to their original names and
respect the sentiments of the people. The
same is being dome in foreign countries
also. Ceylon has become Sri Lanka, Peking
has become Beijing and recently after the
revolution In Russia Leningrad has been
chanced as St. Pittsburg. Therefore, my

demand is that the Govemment should
respect the sentiments of the people.

Similarly, the United Nations Conference
of Standardisation of Geographical names
published amapin 1981 wherein they stated
which city should be called by which name.
In that, also, there is Mumbai in English.
Therefore, | would like to request the
Government that the old name of Bombay in
English should be changed to Mumbal in
English also.

In 1953, some guidelines for changing
the names of cities were issued. When |
raised a question regarding there name of
those cities, whose names have been
chanced as per these guideiines, | was told
on April 21, 1990 that -no city has been
renamed and that only the name of few
villages have been changed.

Boththe Prime Ministerand the Minister
of Home Affairs, hail from Maharashtra.
Therefore, it is my humble submission to
them that they should pay their attention
towards this matter and see to it that this city
is called ‘Mumbai’ even in English. If this is
not done, we will be forced to launch a
movement.

SHRI MANKU RAM SODi(Bastar): Mr.
Speaker, Sir, sofarmore than 2,000 adivasis
have died of epidemics like dysentery,
cholera, Malaria and Meningitis etc. and
lakhs of people are still in the grip of these
diseases in the Bastar District of Madhya
Pradesh. On September 14, the Chief
Ministersaid ataPress Conferencein Raipur,
that in Bastar District, dysentery has claimed
700 lives since January. The information
given by the Chief Minister is incomplete.
800 people had died by the end of March
itself. From May onwards, the epidemics
have spread to Bijapur-Konta and the whole
northem Bastar. 500 people have lost their
lives in the Bijapur Tehsil alone. There, both
the Health department and the District
Administration havefailedto provide medical
treatment and relief to the lakhs of affected

people.
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Cholera and dysentery have claimed
700 lives in the Koraput district of Orissa,
adjoining Bastar district. Medical specialists
are of the opinion that the cholera bacteria
found there, can not be controlied with any
medicine available in the country. As an
adjacent district, there is every chance of
this bacteria spreading to Bastar also. Ilf this
happens, lakhs of adivasis will have an
untimely death.

Therefore, | request the Union
Govemmenttotake the medicaiservices in
Bastar and Koraput District, under its direct
control and also take effective steps to
preventthe spread ofthe epidemics. Instead
of delving into constitutional provisions like
Central or State Jurisdiction, this matter
should be taken as a special case, as the
lives of lakhs of Adivasis are at stake.

[Engiish)

SHRI P.G. NARAYANAN (Gobicheti
palayam): Mr. Speaker Sir, cotton production
at present is just sufficient to meet our
domestic requirements. But the
indiscriminate export of cotton and cotton
yam has resulted in acute shortage of
cotton and cotton yam in the Indian market.

This has resulted in steep rise in the
prices of cotton yam in the Indian market.
As aconsequencs, the handicomindustryis
in doldrumis. The weavers are out of

employment everywhere in our country,
especially, in Tamil Nadu and more

particularly in my constituency,

Gabichettipalayam.

1,therefore, urge uponthe Govemment
to see that the domestic demand of cotton is
first met before any export is made.

(Interruptions)

SHRIK. PRADHANI (Nowrangpur): Mr.
Speaker, Sir, he has mentioned about
Koraput which is adjoining Bastar district.
He has mentioned that about 700 people
have died. | would say that it is not 700

people but it is 7000 peopie who have died
in Koraput District.

Yesterday, | met the ex-Chief Minister
of Orissa. He had informed me that the
figure is round about 7000 (Interruptions)

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Sir, it is a serious matter.

MR. SPEAKER: Allow himto speak. He
Is speaking Please sit down.

(intarruptions)

SHRI K. PRADHANI: They have died
not only due to epidemic but also partially
dueto starvation and mainutrition. The food
supply in that district is not being done due
to agitation by the FCI and also due to non-
availability of. the railway rakes. | had
approached you more than once thatthese
irreguiarities are going on in the Koraput
District. | met the Prime Ministertwo orthree
times. | had sent a number of letters to the
Chief Minister. It is adisgrace that againthe
FCl people are going on strike from the 7th
October, 1991. If it becomes a reality, then
the deathtoil in the tribal areas maygo up to
one lakh and not seven thousand.

SHRI CHETAN P.S. CHAUHAN
{Amroha): Mr. Speaker, Sirthrough you, |
would like to bring to the notice the demand
forsetting up sugar mills in the State of Uttar
Pradesh. The Chief Minister of U.P. has
urgeduponthe Union Govemmenttorelease
the letter of intents for setting up nineteen
new sugar mills in the State since it was
absolutely necessary in view of the marked
increase in the production of sugarcane and
ensuring its maximum crushing.

In U.P., nearly one lakh and sixteen
thousand tonnes of sugarcane is produced
and only 33 percent of the sugarcane
produced was crushed by the existing 105
sugar mills, the remaining 67 per cent
sugarcane was used in manufacturing
Khandsari gur and also for fodder with the
recovery of 5 percentas againstthe recovery
of 10 percent to 11 per cent by the sugar
mills. if you compare the total sugarcane
crushed by sugar mills in the States of
Maharashtra and Gujarat, it is more than 75
per cent of the production.
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The Chief Minister had brought to the
notice of the Prime Minister that 134
applications had already been submitted to
the Union Government requesting forrelease
of licenses for setting up of new sugar
factories in the State. If new sugar units are
set up, it would benefit not only 30 lakh cane
growers but also result in augmenting sugar

production in the country.

The demand for sugar is increasing ail
overthe world. In case ourcountry is able to
produce more sugar, we will be able to
export the surplus sugar thereby eam the
much needed foreign exchange.

| appeal to the Prime Minister to lock
into the request of the Chief Minister and
sanction the letter of intents to the sugar
mills, at the earfiest.

[Translation]

SHRI RAMESHWAR PATIDAR
(Khargone): Mr. Speaker, Sir, throughyou |
would like to draw the attention of the
Government towards the gross neglect of
the Hindi language. There cannotbe amore
striking example of the step motherly
treatment being meted out to the national
language in Government institutions than
the one that can be found in the Institute of
Mass Communications. New Delhi. For the
past five years, the institute has been
teaching Mass Communication course in
Hindi, under the aegis of the Ministry of
Information and Broad-casting. To date the
course has not been recognised.

In 1980, the Ministry of information and
Broadcasting formaliy reecognisedthe three
other courses offered by the institute viz. -
Joumalism(in English language); Advertising
andPublic Relations and Non-Aligned Media.
Subsequently, then Ministry of Education
and Culture, now know as the Ministry of
Human Resource Deveiopment also gave
its recognition to these course. Such
recognition entitles the students of these
courses to various facilities, which are not
avaliable to students pursuing the course in
Hindi. As a result, the students pursuing the

course in Hindi, who really understand the
pulse of the people, who age aware of their
day to day problems and who want to write
on the buming issues of the day are being
neglected. Thus, injustice is being done to
them. In the absence of official recognition,
they are not able to apply for various
vacancies. Nobody Is paying any heed to
their demands, which include among other
things:-Registration of their names in the
exchanges, after the completion
of their professional training in journalis
priority in recruitment to the Central

" Information Service; Recognition of this

course for eligibllity in information services
of the Union and State Governments as well
as Public Sector Units; Provision of
concessional Travel passes to the students
for use in D.T.C. buses etc., students of
Hindicourse are being denied hostelfacilities,
evenwhen 15 rooms are lying vacant; while
rooms are allotted to students pursuing
coursesin English, who are mostly residents
of Delhi. Whats’ more, these students don't
even use the rooms allotted to them. The
Hindi students are not allotted rooms,
because they belong to the lower income
group. A student from Bihar, Shri Vasudev
Prasad was forced to forego his studies as
he failed to get ain accommedation in Delhi.
In the Ninth Lok Sabha, | was a Member of
the consultative commitiee attacked to the
Ministry of information and Broadcasting. At
that time also, | had raised this issue of
granting recognition to this course and the
then Minister of information and
Broadcasting had given me an assurance
that his Ministry will look into the matter and
take adecision. Sofar, no decision hasbeen
taken on this issue. Through you, lurge the
Government to grant recognition to the
journalism course in Hindi and provide the
students all those facilities, which are
availabletothestudents pursuing the course
in English.

SHRI MANIKRAO HODLYA GAVIT
(Nandarbar): Mr. Speaker, Sir, | would like
to draw the attention of the Government
towards an important matter. Sanction was
given about four years back to provide a
double line on the Surat-Bhusawal line cfthe
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Eastem Rallway and approval was given to
the 25 kiiometre Jalgaon-Chavalkhera
Gharapgaon line. This work is being done
very sloly. It seems to me that the amount
allocated is also very little. The Surat-
Bhusawal railway line passes through the
backward advasi areas of Gujarat and
" Maharashtra and the Rallway authorities
themselves consider a double line very
essential. It would prove very convenient to
South-boundtravellers. This work shouid be
completed as early as possible. | also urge
the Govemment to provide diesel engines to
passengertrains plying on this line. providing
dieseiengines to these trains wili ensure the
punctuality of the trains.

Nandarbar in Maharashtra is my
pariiamentary constituency. The railways
should attach atwo tier bogie to the 114-UP
Surat-Bombay train viaNandarbar. Similarly,
a bogie should be attached to the 162 UP
Indore-Bombay Express. Further, a bogie
exclusivelyforNandarbarshouldbe attached
to the 17 Down saurashtra Janata Express,
which leaves Bombay at 16.30- Similarly, a
bogie for Nandarbar should be attached to
the 113-down Surat-Bhusawai train which
leaves Surat at 22.50. People in Nandarbar
have to visit The state capital Bombay
regularly, on official work. The addition of
these bogies would prove immensely
beneficialtothose whogoto andfroBombay.
Therefore, itis my humble submissiontothe
Union Government to get this work done, at
the earliest.

SHRIMATI GIRWA DEVI (Maharaj

Ganj): Mr. Speaker, Sir, through you, |
would iike to request the Government to
build two roads in the Southern reglons of
North Bihar. One road will connect
Kashinagarin U.P. viaMuzzaffarpur, Hajipur,
Chhapra, Siwan and Guthni. The other one
will link the Nepal border via Chhapra,
Baniyapur, Malmaliya, Mohammadpur Mor
and Motihari District. These two roads are
not only essential for the betterment of that
region, but are also of national and
international importance. It is also an
importanttouristspot. Whenwe goto Vaishali
from Hajipur, we have to use the road

bridge, in the absence of a railway bridge.
Sonepur is reputed for its world famous
cattle fair and it is also said that the Battie
of “Gaj-Aur-Grah"took place there, butthere
is not good road there. If agood road is built
atthatplace, it would provide Immense relief
to the region, from the recurring floods. At
the moment, that area is flooded. If the road
had been high, this long tract of land would
not have come under the fury of the floods
and precious lives and property could have
been saved. The other-road, that goes to

- Chhapra via Nepal is of great national and

strategic importance. In case of any confiict
with China, supplies can be made available
to -the troops, only through that road.
Therefore, | request the Union Government
to give highest priority to this, taking into
consideration the aforesaid facts and
commence the construction work on these
roads, immediately.

SHRI RAMESH CHAND TOMAR
(Hapur): Hon’bie Mr. Speaker, Sir, through
you, | would like to draw the attention of the
Govemment towards national highway no.
24. This highway passes through my
constituency. The condition of this road from
Hapurto Garhis verybad. lttakes aboutone
and a half to two hours to cover the one and
a half kilometer distance from Hapur; and
trafficjams onthe roads are a reguiarfeature.
Therefore a by pass should be constructed
from Hapur city. The 35 kilometre road
extending from Hapur to Garh is In a very
bad shape. The road is full of potholes. It is
impossible for trucks to ply on that road.
Traffic remains blockedforiong hours, almost
daily andfatal accidents are aregularfeature.
I, therefore urge the Union Government to
renew the national highway number-24.

[English)

SHRI SUDHIR SWANT (Rajapur): |
want to raise a serious matter. You are not
allowing me to raise it for the last four days.

MR. SPEAKER: You please sit down,
first.

Shri K.D. Sultanpuri.
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[ Transiation]

SHRI KRISHAN DUTT SULTANPURI
(Shimia): Mr. Speaker, Sir, through you, |
would iike to inform the Government that in
HimachaiPradesh adecision hasbeentaken
to recruit 9,000 voluntary teachers.
Unfortunately, the State Government has
taken a decision not to include Scheduled
Castes and Scheduled Tribes in the
Schemes. It is agreat injustice on the part of
the State Government to Scheduled Castes
and Scheduled Tribes and the State
Government must be told in clear terms
about it. | can say this thing authoritatively
(Interruptions)... According to a reply given
inthe State Legislative Assembly, Scheduled
Castes and Scheduled Tribes will not be
taken, since it Is primarily meant for B.J.P.
men. | would like to request that the matter
may please be got enquired into by the hon.
Minister of Human Resource Development
as the Ministry allocates funds for the
scheme. And if this is not possible, action
against the State Government should be
taken.

| would like to raise yet another point.
There was a scheme Rural Development
Scheme by name. The State Govemnment
changedits nameto ‘Antyodhya Programme’
in violation of the norms laid down by the
Central Government.

The Rohru sub-division in Himachal
Pradesh is falling under my constituency.
Office of the Shimla Electricity Division is
also locatedthree. There villages inthe area
were devastated by lightening. | have also
given In writing and would like to urge the
Government of India, that since the State
Government is not going to pay
compensation to the affected villages, the
Government of Indiashouldgivethemsome
relief. Apple growers in Himachal Pradesh
are going to launch an agiation shortly. |
would like to submit that the State
Government shouldbe asked astowhy itdid
not stick to its decision to procure 4,000
tonnes of apple from the growers. New
crops have come. An injustice is being done

to the fammers. Therefore, | demandthatthe
State Government should be dismissed.

SHRI HANNAN MOLLAH (Uluberia):

Mr. Speakaer, Sir, with your kind permission,

| would like to draw the attention of the

Government to the inordinate delay in

ing the modemisation programme

of the Indian Iron and Steel Company
(lISCO), Bumpur.

Sir, this is the best located Steel Plant,
which is directly connected with two major
railway network. And it was the cheapest
producer of Iron and steel for four decades.
But due to financial mismanagement,
shutting down of some productive units,
obsolete and outmoded iechnology, it
steadily declined since sixties and even.
aftertaking overbythe Govemment, itcould
not recover.

Sir, the Government decided to
modernise this Piant and asked MN Dastur
& Company to prepare a feasibility report.
They prepared the report. But the
Government did not accept it. Then, the
SAlL approached the Japanese Government
for modemisation, which prepared and
submitted the Basic Engineering Report in
1989, with a 1.8 million capacity and proposed
the costtobe Rs.6030 crores. Butitwas also
found non-viable. Finally the SAIL reviewed
the project and asked Dastur & Company to

a Cost Reduction Study, whichwas
completed in March, 1990. Accordingly an
investment proposal of Rs.5084 crores
Including foreign exchange was submitted
tothe Public Investment Boardforclearance.
But no decision has been taken yet.

Sir, | know that the Minister is
sympathetic to this programme. But some
inside and outside vested interests are
creating hindrance in taking a final decision
and Implementing the modernisation
programme.

Through you, Sir, | urge upon the
Government to take the final decision
immediately and implement this programme
In this year itself.
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[ Translation)

SHRI MANJAY LAL (Smastipur):
Dozens of villages in Mohiuddin Nagar of
Patarl sub-division faliing under my
constituency, SamastipurinBiharhavebeen
adversely affected by the erosion caused by
river Ganga. Houses of thousands of people
have been washed by the flood waters.
Especially, Dumri and Chapar Panchayats
have been totally devastated. Despite
untiring efforts of the Government of Bihar
it is becoming increasingly difficult to check
the devastation caused by the waters of
Ganga.

Ganga is a national river. Responsibility
tocheckdevastation causedby Gangarests
with the Central Government. Therefore, |
urgethe Central Govemment to immediately
save Patari and Mohiuddin Nagar Sub-
divisions from the devastation caused by
the river Ganga and to make arrangements
for the rehabiiitation of people who have
been rendered homeless.

SHRI PRABHU DAYAL KOTHERIA
(Firozabad): Mr. Speaker, Sir, through you,
| would like to draw the attention of the
Government towards my constituency,
Firozabad in Uttar Pradesh. This
parliamentary constituency is very
backward. Three assembly segments of my
constituency fall under Agra District and two
assembly segments come under Firozabad
district. As a matter of fact, entire Firozabad
pariiamentary constituencyis azeroindustry
areabut Bha, Fatiabad andKheragarhfalling
under my constituency have
no industries at all. That's why there is

widespread poverty and starvation in the
above three assembly segments.

in 1976, 84 dreaded dacoits of the
country sumrendered before the then Chief
Minister of the State at Bateshwarnath which
is an important pilgrimage centre in Uttar
Pradesh It falls under my parliiamentary
constituency. At that time, the then Chief
Minister of Uttar Pradesh assuredthe people
of my constituency that industries wouid,
immediately, be set up in the constituency
sothatthetrend of unemployed youth joining

the dacoit ranks is not repeated. Buttill date
the Government's attention has not been
drawn towards this issue, theré by causing
great resentment among the people of my
constituency. | can say confidently that if a
major industry around Bah, Fatlabad and
Kheragarh assembly, segments is set up by
the Central Government, problem of
unemployment in addition to problems like
dacoity, looting and other criminal incidents
will be completely checked.

Therefore, Sir, through you, | wouid like

-to make a forcefuli appeal to the Central

Govemment to accord permission without
delay to set up a major industry either In the
private orpublic sectoraroundBah, Fatiabad
and Kheragarh assembly segments of my
constituency. This will help in checking the
increasing incidents of dacoity and looting in
my constituency which has developed due
tothe state of joblessness among the youth.

[Enghsh]

PROF. K.V. THOMAS (Emakulam): Sir,
the Kerzla has got allotment of 10000 M.T.
of Paimoline Oil from the Central
Govemnment. This allotment we are getting
for the last two years. But, for the last two

- months, this allotment has been reduced

and we are getting only a small quantity. As
aresultof this, the price of edible oll including
the coconut oil has gone up. The price of
coconutollis Rs. 50/- perkg. So, my request
to the Govemment is that immediately we
should be given an aliotment of 10000 M.T.
of Paimoline OIil. As | understand the
Govemment of India is importing Palmoline
Oil from Malaysia, | think, the Government
will not have any problem in continuing the
allotment which we were getting for the last
two years. So, | request the Government to
give us 10000 M.T. of Paimoline Oil.

SHRI NARANBHAI JAMLABHAI
RATHVA (Chhota Udaipur): Mr. Speaker,
Sir, through you, | would lke to draw the kind
aftention of the Railway Ministerfowards the
serious problem of my Constituency. The
two railway bridges, namely, small
“DHOKALIA BRIDGE" at Bodelll Tal
Sonkheda and major Bharaj Bridge at TehsH
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Pavietpurunder ChhottaudepurtoJambosar
narrow-gauge line were demaged due to
heavy flood last year. Necessary sanction
regarding farming the proper estimate and
execution of the repairs is still awaited.

lunderstandthat decision is being taken
by the Railway Ministry to stop the narrow-
gauge line from Bodelll to Chhottaudepur
which will adversely affect the people of the
area and there is going to be a mass public
agitation and protest against these orders.
Even, | will be joining the public of these
backward area In the protest against the
orders. .

if the narrow-gauge line is stopped, we
should be given broad-gauge line
connections alternatively for which the MPs
of the tribal areas from Gujarat and Madhya
Pradesh have already submitted the
Memorandum to the Hon. Railway Minister,
Shri C.K. Jaffer Sharief.

SHRI SUDHIR SAWANT: Sir, | want to
raise an issue concerning threat to my life
and the life of Congress Party workers in my
Constituency. This situation has arisen out
of the last election. My campaign manager,
Shri Sridhar Naik, was brutaily murdered in
broad day light in front of the court house.
Now, | waited for three months after the
incident before raising this issue on this last
day of the Session today here because the
threat persists. In my Constituency thers is
a reign of terror launched by criminals from
Bombay. The background of this case isthat
on 22nd May, the Shiv Sena MLA, walked
into my room in the Government Guest
House and threatened to kill me
(Interruptions)

SHRI MORESHWAR SAVE
(Aurangabad): He cannot take the name in
this House.

MR. SPEAKER: The name will not go
on record.

(Interruptions)*
SHRI SUDHIR SAWANT: | am not

politicising the Issue. This is nota ShivSena
or Congress issue. But, this particular MLA
threatened to kill me in front of so many
people. Then, in ameeting organisedto pay
homageto late Shri Rajiv Gandhi, hecharged
me in front of the whole town. After that a
reign of terror was unleashed. Violence was
there for the first time, in the history of
Rajapur Constituency where earlier there
was not a single Incident of stabbing. There
were so many cases of. stabbings. The
police complaints were made. The Minister
of State was informed personally, but no
action was taken, and it resulted in the
murder of my campaign manager, Shri
Sridhar Nalk, In broad day light in front of the
court. After that for three months, no action
had been taken by the police. | will tell you
the police situation. In my district there are
three Deputy Superintendents of Poiice and
three are not there today. There is only one
Deputy Superintendent of Police

(Interruptions).

MR. SPEAKER: Mr. Sawant, do you
realise that whose is the Govemment in
Maharashtra, whoisresponsible foralithese
things?

SHRI SUDHIR SAWANT: Sir, itis nota
political issue, It is a question of life and
death of the political workers in my
constituency. My own life is also in danger.

MR. SPEAKER: Why don't you
approach the State Government?

SHRI SUDHIR SAWANT: Let me
present it here, Sir.

MR. SPEAKER: | cannot allow you to
presentthings which cannot be presentedin
the House.

SHRISUDHIR SAWANT: Sir, thereis a
threat to my life. That Is what | want to
present. Can | not present it in the House?
Today, | stand achance ofbeing eliminated.
| am raising this because.. (Interruptions)

MR. SPEAKER: The Home Minister
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comes from Maharashtra, Congress
Government Is there, you can very well

approach them.

SHRI SUDHIR SAWANT: That is not
the issue, Sir. The issue Is that | stand a
chance of being eliminated. | wantto raise it
inthe House because after | ameliminated,
what will happen to the Congress party
workers in my constituency? That is what |
want to raise here.

SHRI SOMNATH CHATTERJEE: Tell
the Defense Minister also.

SHRISUDHIR SAWANT: Sir, today the
police in the district has been made totally
Ineffective because the Superintendent of
police has been told to go out. The three
Deputy Superintendents of police are not
effective. The controlling police stationwhere
this murder took place, has no PSI. This Is
the situationi for the last three months and |
have been requesting the

people...(Interruptions)
M R. SPEAKER: Please sit down now.

SHRI SUDHIR SAWANT: | have
demanded that this murder issue should be
given to the CID for Investigation but it has
not been given. This issue cannot be
investigated by the local police because the
murderers are from Bombay. That is why, |
said, the CID should be involved. For three
months it has not been involved. | beg the
protection of the Chair and of this House for
myself and for the party workers of my
constituency.

SHRI TARIT BARAN TOPDAR
(Barrackpore): Sir, | like to raise a very
important point here. (Interruptions)....

MR. SPEAKER: Let us talk in a
gentiemanly manner. | am trying to give

chancetoeverybody. Itisnotpropertopass
remarks unnecessarily.

SHRITARITBARAN TOPDAR:SIr, JIC
Is supposed to trade in raw jute,

[ Translation)

but the J.C.1. Is not supplying jute to the
market even now. Last year the farmers
were being paid Rs. 700 per quintal for raw
jute, but today its quotation price has come
downto Rs. 450 perquintal. This means the
farmers now-a-days are getting Rs. 350 per
quintal. By and large, It can be said that a

~sum of Rs. 200 crore which was supposed

to go into the pockets of farmers on raw jute
willbe comered away by the jute traders this
year JCi is a monopoly supplier.

[English)

JClisapublicsectorundertaking, NJMC
Isapublicsectorundertaking. NJMC controls
ten percent of the total production of jute.

[ Translation)

JClis a monopoly supplier and as per a
Government order NJMC is not permittedto
procure jute from open market. Today, |
come to know over telephone that out of
three nationalised jute mills of the NJMC
functioning in my constituency, one has raw
jute for three days, the second has for one
day only and the third for a week whereas In
other nationalised jute mills, they have raw
jute to meet their requirements for a week.
The JCI has said that their board meeting
would be held on 27th and a decision would
be taken there whether jute would be supplied
to market or not. In the mean time NJMC
took a loan of Rs. 10 crore @ of 21 percent
interest from cotton corporation of India
(CCl)andpaidthe sametothe JCI. Thereafter
the NJMC also paid Rs. 8 crore, which they
received as cash subsidy, tothe JCI, raising
the total money given to JCito Rs. 18 crore.
Sir, it is a serious matter that JCI did not
depositthat money with its bankers, the SBI,
but with the UBI and the Central Bank of
India.

[English}
This Is a breach of trust with the State
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Bank of indla on the part of JCl and this Is a
breach of trust with NJMC on the part of JCI.

[ Translation]

Even then 1 is not entering the market.
|, therefore, demandthat a meeting of NJMC,
JClI, trade unions and management should
beconvenedandthe JClIshouldbe complied
to enter the jute market. SOS should be
passed over telephone to NJMC to make
avallable raw jute to all three mills out of a
total of six mills which have run out of jute
stocks. With these words, | again request
that a meeting In this regard may be
convened immediately.

[English]

MR. SPEAKER: Yes, Upendra Nath
Vermaji...

(Interruptions)

MR. SOMNATH CHATTERJEE: Sir, |
am the President of the Staff Federation. |
have written to the Minister. He is not
avallable on phone. He must immediately
look into it.

SHRI BASUDEB ACHARIA: Sir, the
jute growers in our country are not getting
even the minimum support price because
JClwhich is supposedto purchase jute from
the jute growers, have purchased only 3,000
quintals up-tili now. The minimum per day
requirement of the NJMC, a public sector
undertaking, is 4,000 quintals of jute and JCI
purchased only 3,000 quintals up-till now...
(interruptions)

MR. SPEAKER: Acharia ji, he hasdone
R very weil...

(Interruptions)

SHRI BASUDEB ACHARIA: In spite of
the assurance given by the Textiles Minister
and aiso by the Leader of the House...

(Interruptions)
MR. SPEAKER: Now, Vermali...
(Interruptions)

MR. SPEAKER: Only Verms ji's
statement will go on record...

(Interruptions)*
MR. SPEAKER: Please take your seat

. Achariaj...

(Interruptions)*

MR. SPEAKER: Please, Achariaji, take
your seat, Your colleague has done it very
well . You can sit down now...

(Interruptions)*
[ Translation)

_ SHRI UPENDRA NATH VERMA
(Chatra): Mr. Speaker, Sir, through you, |
would like to submit in the House that
thousands of acres of land in the villages of
brahimpur and Karhipur (Delhi-36) under
the control of the Ministry of Urban
Development has been encroached by the
mafia gangs due to their intriguing
association with the Government officials.
Not only that, they are selling the land
illegally in open violation of the verdict of the
court. Despite the fact that the concerned
officials were informed about it
by the members of Panchayat,
encroachment and illegal possession and
sale of land is going on unchecked. Land
worth crores of rupees has already been
sold illegally. News to this effect has
appeared in the newspapers but neither
sale or illegal possession of land is being
checked. Land meantforthe construction of
Panchayat schools, meadows public tollets,
hospitals, grave yards, bus stands and also
the land allotted to the Harijans is being
usurped without any fear. The Government
should investigate into the matter and take

appropriate action against the accused at
the earliest.
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SHRI VIJOY KUMAR YADAV: Mr.
Speaker, Sir, Biharis an extremely backward
State despite being rich in natural resources
it is the most backward State in the field of
agriculture and irrigation throughout the

country....(Interruptions)....
_ [English}

MR. SPEAKER: Hon. Members should
know how to behave in the House.

[Translation]

SHRIVIJOY KUMAR YADAV: The flow
of water in Ganga river during rainy season
is very fast. The water lows down to the bay
of Bengal and cause floods in many areas.

12.00 hrs.

This is the period when there is acute
scarcity of water in the areas located on the
right bank of Ganga which causes damage
to crops. If this higher quantity of water is
divertedtothe areas south of Gangathrough
canals, it would not only prevent floods but

alsogenerate irrigation capacity which would
ultimately protect the crops from being
damaged.

Therefore, | would iike to draw the
attention of the Govemment to this problem
and urge them to construct a canal
somewhere between Patna and Barh to
divert the flow of rain water in the Gang a
river the towards south so that irrigation
could be provided in Nalanda, Nawada and
Gaya districts.

SHRI RATILAL VARMA (Dhanduka): -

Mr. Speaker, Sir, the soil of Gujarat has
huge ollandgas reserves. But alithe surplus
gas is burnt. ONGC had been supplying gas
eariler, but now a separate commission has
been appointed for the purpose. The result
Is that neither of the two bothers to take
action in this regard. Consequently the units
that have been already set up have not
startedfunctioning whereasthe units already
functioning are on the verge of closure.

About 15 lakh cubic metres of gas was
supplied to Maharashtra for which about
Rs. 450 crore were sanctioned whereas
Gujarat was deprived of their share despite
the fact that their demand was quite
reasonable. This is a great injustice to
Gujarat. The Members from Gujarat have
submitted a list of demandsand they will
have to launch an aghtation if the demands
are not fulfilled.

In the end, | would like the Government
to set up gas agencies in Dhanduka,
Gadhada, Bawala, Bahucharaji etc. in the
end, allow me to give a poetic expression to
my feelings;

*Jal raha hai faltu gas, fishi kuyee hai
bahut behas
Ab to log keh rahe hein, yeh sarkar hai
bahut careless”. .

[English)

MR. SPEAKER: May | bring to the
notice of the hon. Members that most of you
wili havethe opportunity to speak. Please let
it be done one afterthe other and the senior
Members will certainly have the opportunity.
| think they will get it at the end.

- SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, you are testing the patience of
the Senior Members....(Interruptions)....

SHRI S. VIJAYA RAMA RAJU
(Parvathipuram): Mr. Speaker, Sir, The
gastroenteriti disease is now prevailing in
Srikakulam and Virayanagaram districts of
Andhra Pradesh. Itis mostly prevalentinthe
rural areas and hundreds of people are
suffering with this disease. The Govemment
of Andhra Pradesh Is not taking any proper
action to prevent the disease. Neither the
saline bottles are buing supplied to be used
for the patients nor there are proper
medicines available. Because of the
dehydration, deaths are increasing in that
area. 1request the Union Minister of Health
andFamily Welfareto give suitabledirections
to the Govemment of Andhra Pradesh to
take proper steps immediately so that the
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disease is prevented in the area. Thank
You.

[Translation)

SHRI RAM PRASAD SINGH
(Vikramganj): Mr. Speaker , Sir, some canal
imigation project which was launched in
Rohtas district of Bihar is quite an oid project.
It is one of the major projects of the country.
it imigates about 25 lakh acres of land in
Rohtas, Bhabua, Buxar, Bhojpur ,
Aurangabad, Gaya, Nawada and Patna
districts. About 75 lakh tonnes of foodgrains
grow In the area irrigated by Sone Canal
lrrigation Project. It benefits about 15 lakh
agricultural labourers. This project was
executed in 1875 and its Iife span was
assessed to be 50 years. Now it is already
115years old. Ailthe distributor canals have
become useless either due to the silt
deposited in them or due to the damaged
embankmentswith the resultthat its capacity
to carry water has almost finished. It is
proving tobe harmful both during drought as
well asfloods. Deficient rains cause drought.
Floods occur due to excessive rain. The
modernisation schemes sent by the
Govemment of Bihar are lying pending with
Central Government for years. Sir, through
you. | would like to demand that the
Government should clear these
modemisation schemes and they shouldbe
included in the Eighth Five Year Plan. Work
onBaan Sagar Projectshouldbe undertaken
immediately.

SHRI D.J. TANDEL (Daman & Diu):
Mr. Speaker, Sir, | come from the Union
Territory of Daman and Diu. | belong to a
family of fisherman. The fishermen are a
poor lot. In Gujarat, the fishing business is
carried out on a large scale. The fishermen
of Aurwap, Porbandar, Veraval, Jamnagar,
Dwarka, Diu, Daman, Mangarol, Jaffrabad,
Umargaon, Surat, and Bulsar districts enter
into deep see near jakha for fishing. Jakho
Is sltuated on Indo-Pak border. But as there
is no demarcation sign on the border, Navy
personnal of Pakistan arrestthese fishermen
and put them in their ails. As a result, their
fishing boats, which are very expensive, get

spoiled by lying on the coast and the
fishermen have to incurr a heavy loss. | had
raised tills question during the Ninth Lok
Sabha also. At that time, the V.P. Singh
Government had made an agreement with
Pakistan in this regard and had got the
fishermen released from jail. Now again,
theybeing putinjalls. You are aware that our
country exports fish in large quantities but
now it cannot be exported. Due to that the
country is suffering heavy loss. The
concernedindustries have become sick and
are lying closed. The cold strangs are lying
empty. Due to fear, the fishermen do notgo
forfishing. This has worsenedthe conditions
of our fishermen. They are unable to pay
back the loans taken from the banks for
building fishing boats. The banks have also
stoppedtogive themfurtherloans. They are
becoming poorer. | would request the Hon.
Minister of Foreign Affairs that arrangements
should be made at the border which will
warm the fishermen not to advance after a
certain point.

Mr. Speaker, Sir, | had given several
notices tospeak onthis subject. You provided
me an opportunity this time, for which | am

very thankful to you.....(Interruptions).....
[English)

SHRI SUKHENDU KHAN (Vishnupur):
Sir, | rise to make a statement on a very
urgent matter.

The metre guage Bankura Damodar
River Railway in West Bengal between
Bankuie Rai Nagar - the onlyway ofimportant
and powerful transport is being neglected
sincethechargetaken by the South Eastern
Railway in 1967 for tho reason best known
to the authorities. its service is being
deteriorated day by day. A large number of
passengers deprived oftheir maintransport.
The inconvenience and difficulties of the
daily passengers andgoods ofthe vast area
of Burdwan and Bankura are being of
Bankura, Burdwan and Calcutta in respect
of carrying of heavy gcods and commodities
have reached the summit. The people of the
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locailly and the neighbouring towns and
villages have to face enormous troubles for
want of rallway transport. The existing
Bankura Damodar River Rallway ceased to
function on the pretext of monetary loss and
similar other pretexts.

Underthe circumstances stated above,
| eamestly request you to iook into the
matter personally andtake necessary action
sothatthe only importantrailway mayrunas
a better rallway under broad gauge
connecting Tarakeswar broad guage line.

SHRI SOMNATH CHATTERJEE: Sir,
may I make a humble request? | know the
Ministers cannot respond. They are nothere
elther. Even those who are here, they are
not paying any attention. Therefore, | am
only requesting that let the Members be
informed subsequently as to what action is
taken on these matters which you think
seem important enough to be aliowed to be
raised in the House.. (Interruptions) Even
now, they are not listening.

[ Translation]

SHRIBHAWANI LAL VERMA (Janjgir):
Mr. Speaker, Sir, Korbaunder Vilaspur district
in Madhya Pradesh has developedinto abig
industrial centre. There are 10 coal mines,
around the city. Besides, an aluminium
factory a National’ Thermal Power station,
Madhya Pradesh power generation station
and office of the Hasdo Major Irrigation

project are also located there..

(Interruptions)...

[English]

MR. SPEAKER: May | askthe Ministers
to sit dispersed sothat they are not involved
in taking with each other?

[Transiation]

A number of industries of the Central
and State levels have been established and
there s likelihood of many more being setup
there in future.

At present, the population of the above
city has gone more than one lakh.
Businessmen, Industrialists, officlals,
workers an people from all parts of the
country live there.

5 supertast trains, which cover a long
distance start from Vilaspur, the district
headquarters. The people of Korba city are
continuously demanding to originate one of
the above trains from Korba and an agitation
may take plade there on this issue. Their
demand is very just and the Ministry of
Raliways shouid take some decision by
seriously considering the issue.

The following trains originate from
vilaspur:-

Bhopal - Vilaspur Superfast (Mahanadi) Express

Vilaspur - Indore Narmada Passenger/Express.

1. 8238 -8237 Amritsar-Chhatisgarh Express

2. 2626 -2825

3. 7058 - 7059 Vilaspur - Kochin train

4. 8235 -8238 Vilaspur Bhopal Passenger Express
5. 8233-8234

Iwould requestthe Ministry of Railways

to consider it seriously and accept the
demand of introducing one of the above
trains from Korba.

SHRI CHHEDI PASWAN (Sasaram):
Mr. Speaker, Sir, after independence, the

power generation capacity of our country
registered a rise to 64,5000 megawatts from
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1360 megawatts, during these 40 years. in
this way, the annual increase has been 9.5.
per cent. The per capita consumption of
electricity has increased to near about 220
KWH from 15 KWH. But power generation
capacity in Bihar has been comparatively
low. in 1947, it was 150 megawatts, which
has increased to only 1450 megawatts in
the last 40 years. In this way, the annual
increase was only 5.4 percent whereas, in
the same period, percentage of -national
increase on an average was 9.5 percent. In
terms of per capita consumption aiso, Bihar
is lagging behind as compared to other
States of the country. The per capita
consumption of electricity in Bihar is 104
KWH where as the average national
consumption is 220 KWH.

North Bihar is more backward in terms
of avalilability of electricity and per capita
consumption. The per capita consumption
is only 18 KWH in this area. It Is clear from
the above figures that the availabliity of
basic inputs needed for industrial
development has been very scarce in the
State.

The hydroelectric power generation
capacity of the State has been estimated at
538 megawatts. Butonly 17 percentcapacity
has been achieved. Similarly, though coalis
available abundantly In the State, the
expected development in regard to setting
up off super thermal power stations has not
taken place.

For the overall industrial development
of the State, it is necessary that the power
generating capacity should be increased to
2000 megawatts from 1450 megawatts.
Besides, this, the allocation of electricity to
the State from the central grid should be
increased to at least 850 megawatts.

There is another problem with the
Thermal Power Station set up at Dadri. The
hon. Minister of Power is sitting here. Shri
Khurana may also be interested in R. This
station will generate nearabout 2000
megawatts of electricity. One is coal based
and the other is gas based. A 12 kilometer

raliway line has yet to be laid to transport
/coal Butas the raliway line has notbeen laid,
the coal is transported through other means
of transportation and an expenditure of Rs.
12 crores Is Incurred every yearon it. It is
wastage of national property. Therefore,
through you, | ' would like too demand that
the Ministry of Railways and Ministry of
Power should make coordination between
them for early laying of this 12 kilometer
railway line so that Rs. 12 crore could be
saved.

KUMARI UMA BHARTI (Khajuraho):
Mr. Speaker, Sir, the other political parties
level aliegations against the BJP and
particularty on me that we are against the
Muslims. Mr. Speaker, Sir, through you, |
would like to request the Members of Union
Council of Ministers present here that the
Government of India should issue a stamp
in the name of martyr, Abdul Hamid, who
hadsacrificed his life defending this country.
We have very high regard for martyrs like
Abdul Hamid. This is not a matterof pride for
the Muslims only, but the Hindus of this
country are also equally proud of him. ltis a
matter of regret that some people in our
country do not recognise the sacrifice of
martyr Abdul Hamid and term him as a
traitor and infidel, because he fought against
Pakistan. They have shown disrespect to
him. From among the people who issued
‘fatwa’ in this regard ]
theeditoﬂalotanewspaper ithasbeen said
that.........".......... has called Aabdul Hamid a
traltor and infidel

[(English)
MR. SPEAKER: The name will not go

* on record. The name is not going on record.

[Translation)
KUMARI UMA BHART!: Through this
House, | refute his statement and request

the Government to issue a commemorable
stamp in honour of Martyr Abdul Hamid.

[English)
SHRI AMAR ROYPRADHAN (Cooch
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Bihar): Sir, it is not only you but | think, most
of the Members in this Houle are very much
wanting of tea. If you do not have Darjesling
tea, let it be from Assam Tea or Nilgirl Tea.

Butwhatisthe positiontoday? With this
tea, we are earning about hundred crores of
rupees to thousand crores of rupees per
year by way of foreign exchange. But now
you will havetochoose notthe Indiantea but
theforeign tea. There is a conspiracy going
on in our country and for the last few days,
in different newspapers articles are coming
that Lipton Group and certain high officials
are in conspiracy and they are going to
import tea from Kenya and Sri Lank. In the
name of blending of this sort of tea, it is
coming to India. We should oppose it.

Through you, | would like to draw the
attention of the Commerce Minister and the
Prime Minister that let it be stopped
immediately andteashould notbe imported.

[ Transl/ation]

MUMARI VIMLA VERMA (Seoni): Mr.
Speaker, Sir, there was asevere floodinthe
river Narmada in Madhya Pradesh. The
flood-waters reached uptothe worldtamous
marble rocks of Jabalpurdistrict. After 1926,
such a severe flood had never occurred in
the river. This flood caused havoc there.
Marble antique shops were washed away.
The artisans who used to decorate people’s
houses were dumfounded. Even the tourist
faciities developedbyJabaipur Development
Authority have been damaged. Several
houses collapsed and a small bridge was
washed away. This caused damages to a
big bridge at Tliwaraghat and to Bargi dam.

Thereis aneedto rehabilitate the village
people, sculptors and shop-keepers, restore
tourist facilities immediately and repair the
bridges, both small and big and dams which
were damaged inthe floodthere. The Madhya
Pradesh Government shouldtake immediate
and satisfactory measures in this regard.
The CentralGovemment shouid also extend
assistance tothe affected villagers, sculptors
and shop-keepers.

SHRI SURYA NARAYAN YADAV
(Saharasa): Mr. Speaker, Sir, pension was
sanctioned to a number of freedom fighters
of the country, who participated in the
county's freedomstruggle. But there are still
many others who have been left out. They
are wandering in Delhi for the last 2 to 5
months for getting the same sanctioned. |
think all the hon. Members are aware of it. in
this connection we had written to the hon.
Home Minister also who assured us in his
reply that he was getting the matter inquired
into. After 15 days when | went myself to the
concemed office the letter written by the
hon. Minister was not available there. For
example, | would like to say that only 8
freedom fighters belonging to districts
Saharasa, Maadhepura and Pumeaof Bihar
have been sanctioned pension, but two
others have not yet been sanctioned.
Similarly, there was a proposal to give
pension to the nominees of the Freedom
Fighters after their death (/nterruptions) But
pension has not so far been sanctioned to
the widows of the deceased freedomfighters.
Through you, | would like to draw the
Government’s attention to this matter.
Suitable steps should immediately be taken
for these Freedom fighters of the country.

SHRI RAM KRISHNA KUSMARIA
(Damoh): Mr. Speaker, Sir, | would like to
draw the attention of this House towards
various domestic and foreign lotteries being
run by different State Govermnments and
other private agencies. They are doing a lot
of irregularities and are evading revenue to
the tune of crores of rupees. Besides, some
of the lotteries are themselves indulging in
bungling of crores of rupees. Churhat lottery
was an example of this kind in the past.
Such things are taking place when the
country is passing through an economic
crisis.

Mr. Speaker, sir, no effective and
concrete measures have everbeentakento
proceed against them despite our making
repeated complaints to the Finance
Secretary, Govemment of Iindia and the
Central Bureau of Investigation. | would,
therefore, like to request that appropriate
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action may please be taken In this regard so
that tax evasion could be checked and the
economic crisis facing the country could be
- blown off.

SHRI S.M. LALJAN BASHA (Guntur):

Mr. Speaker, Sir, | want to raise a very
issue in the House. | come from

Guntur district. Sir a Jute Mill of the JCI in
Guntur district has been compietely closed
down putting the 3500 of its employees in a
very miserable condition. So, itis my request
to the Government that positive steps for
redressing the grievances of those

employees may please be taken early.

SHRI NARAIN SINGH CHAUDHRI
(Hissar): Mr. Speaker, Sir, the anguish
spread among the farmers due to the
announcement of withdrawal of subsidy from
fertilisers was subsided to some extent after
it was announced that fertiliser would be
supplied to the small and marginal farmers
atthe old rates. Butthe co-operative societies
ormini Banks functioning underthe Haryana
Govemment fulfil only 25 per cent of total
requirement of fertiliser to them. So,
ultimately they purchase it from the private
dealers. Sir, through you, | would like to tell
both the hon. Ministers of Agriculture and
Finance that the small farmers do not get
fertilisers anywhere at the oid rates. They
toopurchase at Rs. 15010 155 perbag. Now
the sowing season is at hand and due to
non-avallabliity of fertiliser they will face

_ difficulties. It will ultimately adversely affect
crop-production. So, it is my request to the
Govemment to pay adequate attention to it
and make avalilable fertilisers at required
quantities at reasonable rates to the people.

| would like to make yet another
submission about the Haryana Express.
Recently, a report about cancelling this
Important train has appeared in the news-
papers towards which the hon. Minister's
attention was drawn. He has assuredthat it
would not be canceled. But he has not yet
refuted the above news.

MR. SPEAKER: Pleasetake yourseat.
A lot of discussion has taken place on this
~ subject.

SHRIHARADHAN ROY (Asansol): Mr.
Speaker, Sir, Iwouldliketodrawthe attention
of this House towards a very important
matter. The unemployment problem in the
country is very serious. Half of the country’s _
population Is living below the poverty line.
Despite all this, there is a ban on the
recruitment in Government services. This
ban must be lifted immediately. Earlier, It
was imposed for six months only but now &
has become a practice to extend its period
time and again through different orders. |
would, therefore, like to request that ban on
recruitment may please be lifted and
recruitment started so as to provide some
relief to people reeling under the problem of
unemployment. Atthe same time the backiog
of vacancies may also please be filled.

(Interruptions)
[English]

SHRIMORESHWAR SAVE: You have
not given me a chance to speak for the last
80 minutes.

MR. SPEAKER: | am not speaking in
the House. Members are speaking in the
House.

(Interruptions)

MR. SPEAKER: You should know how
tobehaveinthe House. Youcangooutif you
like.

12.27 hrs.

(At this stage, Shri Moreshwar Save left
the House)

[ Translation]

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Speaker, Sir, through
you, | would like to draw the Goveinment's
attention towards the atrocities that were
committed in Ambala Cantt. On September
4, 1991, the Army-Jawans led by Colonel
Mindal and Lt. Col. Inder Singhbulidozed 17
houses at Ambala Cantt. Iwould like toknow
whether the Bull-dogzer Government has
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been established in Haryana again after
1975-76, i.e. 17 years after the emergency.
_ These houses were demoiished unconstitu-
" tionally without serving any notice. The
owners of those houses ration-
cards. Out of total of 45 familles some are
fiving there for the last 22 years and some
even for last 47 years. It is also a contempt
of court. One Prithvi Singh of them has
already filed a suit under section 274 of the
Cantoonmant Act, 1924 against the
Cantonment Board and the case Is still
pending in the court. So the demolition of
those buildings Is quite unconstitutional as
the matteris still sub-judice. Those 45families
including their small children are living under
the open sky for the last 14 days. All their
belongings have beendamaged. |, therefore,
requestthe Govemment eitherto reconstruct
those houses or to allot 3000 yard plot to
each of them for their rehabilitation.
immediate action must be taken in this
regard. This report has been publishedin all
the newspapers. If you want, the coples, |
can produce clippings of the Tribune and
“Jan-satta” in this connection.

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): Mr. Speakaer, Sir, | would ike to
draw your attention towards an incidentthat
tookplace during the indo-Pak War’ of 1965.
Sir, we are proud of Shri Abdul Hameed who
was born at Dhamupur Village of Ghazipur.
He became a martyr on 10 September 1965
in that war.

MR. SPEAKER: We have already
discussed about it a little while ago.

SHRI RAJNATH SONKAR SHASTRL
Mr. Speaker, Sir, ilwould liketosay something
eise. Shri Abdul Hameed was posthumously
conferred the Paramvir Chakra.
(interruptions) He was a symbol of our
national unity. He was a Havildar In the 4th
Unit of Granadier Regiment. When the
Paldstani Army was making aplantoseparate
some parts of Jammu and Kashmir and
Punjab from india from Kasur post with the
help of 100 American pattern tanks at
Chimpur village in Khemkaran Sector.

MR. SPEAKER: Hon. Member, you
" need not say all this as ali of us know it.

SHR! RAJNATH SONKAR SHASTRL
Itis necessary, Mr. Speaker, Sir, the Pakistani
Army was marching ahead. It wanted to
divide India into two parts by blowing oft the
bridges over the rivers Sutie] and Beas.
Abdul Hameed hiding himself in a sugar-
cane fielddestroyedtheirfourpattemtanks.
When the Veer Abdul Memorial Society by
writing alettertothe Ministry of Home Aftairs
soughtits permissionto Celebratethe martyr-
day at Khemkaran in the memory of Abdul
Hameed, the Ministry of Home Affairs
assuredthem{ull protection and askedthem
to proceed with their proposal. The hon.
Home Minister himself gave an assurance
to them on 31 August. On the 22nd August,
the Prime Minister also.assured them of
giving full protection if they celebrated the
martyrdomday of Abdul Hameed. Sir, about
1000 freedom fighters from all over the
country reached Amritsar station but noone
was present there to carry them to the
celebration site at the Khemkaran sector
despite a clear instruction from Ministry of
Home Affairs to this effect. Later, some
military personnel came there to carry them
to that place. On their retum they faced a lot
of difficulties. They remained there without
food for 12 hours. Today, the three chlidren
of Abdul Hameed, who was conferred the
Paramvir Chakraforscaritying his life forthe
country, havebeen lefttofendforthemseives
by stitching clothes and doing other manual
work. Sir, his wife gets a pension of around
Rs. 100 at the most Abdul Hamid's mother
has died. His father is very old and leading
a very miserable life. He has reached the

begging condition.

| urge upon you to issue necessary
directions to the Government to make the

adequate arangements for the wife, chiidren
and aged father. His son was a great patriot
and symbol of national unity and the
recepient of Paramvir Chakra. | gave you in
writing one week ago. | request you to take
necessary action in this regard.

. (InterTUptions)....

MR. SPEAKER: You please take your
seat. Let me speak on k.
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(interruptions)
MR. SPEAKER: | want to point out that
.. first of all let us know the veracity of the
matter raised by Sonkarji. | am aware of the
fact that some assistance in this mattercan

be provided by the State Government and
the Central Government.

SHRI RAJNATH SONKAR SHASTRI :
Mr. Speaker, Sir, only his wife is getting
some help. Maximum assistance shouldbe
provided. ... (Interruptions)....

MR. SPEAKER: Sonkarji, please be
seated. | am helping you and you are
speaking in. between. You actually do not
understand asto whols helping you andwho
isnot. Iwas pointing outthatthere is provision
to provide assistance in this respect either
by the Central Government or State
Govemnments. As per your report they are
leading avery miserabile life. After anenquiry,
they should be provided assistance as. a
special case, if there is no provision in the

existing rules.
[English)

SHRI SOMNATH CHATTERJEE

(Bolpur): | hope that somebody in the
Government will take note of it ...

(interruptions)....

MR. SPEAKER: It has been noted and
the Government will also take note of it.

[Translation)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, when you allow time for
discussing an important matter, then some
Ministers must be present in the House to
note of all these things.

[English]
SHRIK.P.UNNIKRISHNAN (Badagara)

: Sk, it is deeply disturbing and shocking the
way the law and order of Delhi is being
handied. Life In either capital of india has
almost become a nightmare. From all the -
outlying colonies people are coming in

- delegations with complaints to Members of

Parliament and are saying - you can amend
every law to provide for the security of a
family; you make your own laws for the
protection of ministers and MPs; but there is
nobodyto tak on our behalf; there is nobody
to protect us.

&t is a shame that during the last ninety
days the crime graph has gone up in the
Union Territory of Delhi by almost 150% -
fromsmalithefts to abductions, kidnappings
and dacoity. No colony is safe, not even the
NDMC area. It is shocking that when |
discussed it with the senior police officer, he
was telling that most of theirtime is taken up
for VIP security. | do not know how far it is
true. That means there is substance in the
people’'s demandthatthere is hardly anyone
to bother for them.

This calls for immediate attention. Not
only terrorists, but all kinds of criminals from
allthe surroundings seemto have gathered
around Delhl and are creating very serious
problems. | would request through you the
Home Minister to make a statement and

take immediate corrective steps to see that

the crime situation is firmly put undercontrol
in Delhi.

[ Transtation)]

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, there is a report in
the newspapers that four persons who had
come to Delhi in connection with their
business have been kidnapped. Day before
yesterday an industrialist of Mayapuri was
abducted but his whereabbuts have not
been traced till date. | was informed by a
police officer that earlier kidnappers were
demanding Rs. 10 lakhs but now they are
asking for Rs. 5 lakh. The number of such
Incidents is increasing. You may recall that
the hon. Minister of Home Affairs had given
an assurance in this augest House that a



43 SEPTEMBER 17, 1991 44

meeting of Members from Delhi would soon
be called to discuss the law and order
" sltuation of Delhi. No one remembers it.
Through you, | urge that a meeting should
be called to discuss and review the law and
order situation in Delhi at the earliest in view
of the concern expressed by House in this

regard.

SHRI AYUB KHAN (Jhunjhunu): Sir,
Shri Abdul Hamid laid down his life for the
country in the 1965 war and won Param Vir
Chakra posthumusly. | too participated in
that war, but the difference is this that Iwas
awarded Vir Chakra whereas Abdul Hamid
won Param Vir Chakra. There are our many
friends who won Param VirChakra, Mahavir
Chakra and Vir Chakrabut theirwidows and
family members were not given any
assistance by the Government. They are
hapless. | am grateful for the ruiing given by
you as it will boost the morale of the soldiers
who are prepared to lay down their lives for
the cause of the country and for the unity
and integrity of the nation.

MR. SPEAKER: | have been told by
some State Government that the recepients
of Pram VirChakra and Vir Chakra are given
assistance by State Government as well as
by CentralGovemment. Whateveryou have
said is correct and the matterwillbe taken up
with State Government and Central
Government.

[English)

SHRI SAIFUDDIN CHOUIDHURY
(Katwa)): Sir, in the past, this matter had
beenraisedinthis House withthee;
that the Minister concemed will take note of
it and initiate action. This is about two very
big unexploited oil reserves in our country.

One is in Central Gujarat and the name
of the area is Khatna-Kalamsar area, where
the assessment is that about 865 million
metric tonnes of crude oil is there. It has
been proved by a scientist who was working
with ONGC, Shri K C Roy Choudhury who
has retired now. It is due to his persistence
that ONGC authorities granted digging of ol

inthat area. in one well, oil was found which
was discribed by ONGC as a major
breakthrough. But, after that it has been
neglected till date.

The other area is the area of Bay of
Bengal - the Bengal Delta. On the basis of
the scientific findings it has been found that
about 28.5billion metrictonnes arein reserve
there in the Eucine Carbonate Rock
Reservoir in the Bengal Basin which is 60
million years old. Desplte his insistence, no
digging had been conducted in that area so
far.’ He has been writing and it is acase of
uniquefight. We had ralsedthis matterin the
House. We had been spending millions of
rupees in foreign exchange to import oil.

MR. SPEAKER: There s awhole battery
of scientists onthe one side and there is one
scientist giving his opinion on the other side.

SHRI SAIFUDDIN CHOUDHURY: Sir,
this is one idea. There may be another idea
also. ONGC is not taking note of this and
they are thinking that it is not true. But, how
to come to that conclusion? He has been
writing to the Minister; we have been raising

" it in the House. We requested the

Government to tak to the scientist. There
are other sclentists also who are ratifying
this idea.

SHRISOMNATHCHATTERJEE: There
was an All India Symposium of this.

SHRI SAIFUDDIN CHOUDHURY: a
renowned scientist supported this idea. The
Secretary in the Department of Petroleum
promised to give him time to discuss the
matter with him. But so far this promised
meeting did not take place.

If you go into the history a little bit, you
will find that this man - when he raised this
matter - was harassed and transferred. | do
not know what is the mystery. We should go
into it. Some vested interest is working in it.
There are interested Members in this House
and three or four or five Members can be
constituted into a Committeeto lookinto this
matter. lfthis istrue, then we willbe converted
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into an oll exporting country. There may be
international racket working in it, | do not
know.

Therefore | demand that a Committee
consisting of the interested Membere of this
House be constituted. Sir, you are a person
of sclentific outlook. (Interruptions) He Is
coming to us frora time to time. | am a
People’s representative, as others here are
and what is the use in it if we cannot initiate
action onimportantissues? We aretold that
these are the scientificfindings. IntheBengal
Basin, drilling was conducted in a particular
area. But, he said thatinthat areaoil cannot
be found and you divert it to 38 degrees in a
particular direction. The oil can be found
there. But that diversion did not take place.
Why?wanttoknow it. A lot of money is being
wasted but the drilling is not taking place in
the proper area. That is why | request you
that let there be small committee of the
House where all the findings by these
scientists can be placed. Those who are
agalnst the conclusions ofthis finding, should
be called to that committes. Let them reach
a conclusion. it is a very serious matter
conceming the health of our economy and
conceming the saving in foreign exchange.

You have a scientific outlook. You have
ascientific attitude. You are amanof science.
You are forthe good of the country. i request
you to direct the concerned Ministry to take
this matter very seriously and let this House
help this Ministry to really move In a right
direction.

SHRI CHITTA BASU: Sir, we raised it
earlier also (Interruptions)

SHRI MRUTYUNJAYA NAYAK
(Phuibanl): Sir, a barbaric and heinous
attempt of confrontation occurred in the city
of Berhampur of Ganjam district, Orissa,
between an, army regiment and local police
just a few days ago. it was Initiated by an
unfortunate synchrony of time in which an
army trainee officer was brutally assaulted
by the police near a cinema hall causing
immense tension and resentment among
the army regiment. As a result, army and
police walked down the street by arm and

ammunition and were ready to kil each
other. The Army General of the regiment
has ordered for military probe. But as yet,
the police administration andthe Government
of Orissa are very callous and silent to
conductalegal inquiry andtake steps against
the police officers who have induiged in the
police agitation.

Similarly, the police platoons have
indulged In creating violence in my
hometown, Phulbani, in the State of Orissa
and used /athi-charge on a peaceful rally by
the innocent people.

Irequestthe Home Ministerto intervene
in the matter to restore confidence and
peace in the town.

SHRI G.M.C. BALAYOGI (Amala-
puram) : Sir, Kakinadatownin East Godavari
district of Andhra Pradesh is fast developing
as an industrial centre with two fertlliser
plants and other related small units. Fishing
is one of the main professions of large
number of people in this area. Besides
these, there is one Engineering College and
one Medical College. Thereis alot of floating
populationtothis townduetothese industrial
units and Colleges. Unfortunately this town
is somehow neglected in regardto transport
facilities. At present, there is no proper train
facility. This town is not connected to the
mainline of Railways. Peopie haveto depend
on shuttie service to reach Samalkot for
getting trains on the main line.

Recently, the Railway Department has
cancelled the local trains between Samalkot
and Kakinada. instead of introducting new
trains, they have cancelied and created a lot
of problems to the people in the area. So, |
would request you to restore the local trains
between Samalkot and Kakinada
immediately.

To make it convenient for the people,
Kakinada town be connected to the main
line of Railways. Also the restoration of
railway line between Kakinada-Kotipalll,
which was withdrawn long back, if taken up
immediately, will benefit a large number of
people of this district.
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The port in Kakinada still remains
under: if immediate action is
_initiatedto develop this port, R willbenefitthe
business community in exporting and

- importing the goods.

The Polavaram multi-purpose project
onriverGodavariis still pending. if immediate
clearance/sanction is accorded to this

project, t will benefit a large number of

people in this area.

Lastly, one B.S. Raju of my district was
killed by ULFA activities in Assam. His entire
tamily - old parents and sisters - depended
on him. | request through you the Minister of
Petroleum and Natural Gas to provide
suitable compensation to the family
members of Shri Raju immediately.

[Translation]

SHRI BHAVNA CHIKHALIA
(Junagarh): Mr. Speaker, Sir, even after 44
years of attaining independence, indian dress
apparels is disregarded in certain parts of
the country whereas our culture and dress
apparel are being admired in foreign
countries. In this regard, | want to give an
example. We celebrate the birth anniversary
of ourformer PresidentDr. S. Radhakrishnan
as Teacher's Day. On the Teacher’s dayon
Sth September, 1991 when students of St.
Anns School dressed in indian style, they
wers wearing Sari and putting on Kangan in
their hands and Bindi on their forehead,

MR. SPEAKER: Are you going to raise
the question of a dress wom in school here?

SHRI BHAVNA CHIKHALIA: This
pertains to Teacher's Day. On that day,
when the girl students dressed in Indian
style went to attend the function, they were
openly insulted and rebuked by the Principal
and were refused to participate in that
function.

Mr. Speaker, Sir, in view of this
happening. | request the Government to
take such schools under its control and the

Minister of Human Resource should make a
statement in this regard and necessary action
shouid be taken against such school officials
under the rules.

[English)

SHRIE. AHAMED (Manjeri): Sir, onthe
last day of the Session, | would take this
opportunity to remind the Govemment,
through you Sir, about a solemn assurance
which they have given to the minorities of
this country.

The assurance was that statutory
recognition will be accordedto the Minorities
Commission. Minorities Commission came
into being on the strength of a resolution of
the Govemment of indiaonthe 12thJanuary,
1978 with the Chairman and Members
representing each of the five religious
minorities, namely, Christians, Sikhs,
Buddhists, Parsis and Muslims. Again Sir,
on the strength of an amended resolutionon
30th Marich, 1988, this Commission has
been entrusted with onerous responsbilities
including suggesting appropriate legal and
welfare measures in respect of any minority
to be undertaken by the State or the Central
Governments. So, unless such a
Commission is accorded statutory
recognition, it will find k& difficult to function
effectively. Therewas a National Convention
under the auspices .of the Minorities
Commission giving representation to all the
minorities in the country which aiso urged
the Government to accord statutory
recognition to it. To make the Commission
work in a meaningful way, statutory
recognition is of great importance. | hope,
Sir, the Government will act promptly in this

regard.
[Transiation]

_ SHRI MOHAMMAD YUNUS SALEEM
(Katihar): Mr. Speaker, Sir, most of the
areas in the State of Blhar dre affected by
devastating fiood. | represent the katihar
Constituency in this House. | have been
recelving telephones for the last two-three
days that Mahananda river is in flood there
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and has innundated a {arge area of Katihar,
Barsol, Manihari, Barlapurand Kora. People
fiving in thatched houses have been totally
ruined and have taken refuge elther in the
railway station or are on the roads. There is
no arrangementfortheirfood, clothes, shelter
andmedicines, Choleramay break outthere.
1 have requested the State Government in
this regard but it does not have sufficient
means. Through you, | would like to request
the Central Goverdment that it should take
immediate steps to send food, clothes and
medicines for them. Preventive measures
should be taken to check the out break of
diseases. Suitable efforts should also be
made to re-settie them, so that their family
can live their comfortable.

SHRI VIRENDRA SINGH (Mirzapur):

Mr. Speaker, Sir, some hon. Members have
pointed out the negligence being shown to
Shri Abdul Hamid, who was awarded Param
Vaer Chakra; This is notthe question of Shri
Abdul Hamid alone but the national level
players belonging tothe rural areas are also
being neglected. In this respect, | would like
to tell you that all the gold medalist players
of national level are leading a miserable life.
Todaythereis wide gap between ruralgames
and urban games as well as between rural
players andurbanplayers. The urbangames
like tennis, cricket and badminton etc. are
given pubilicity on a large scale, but the rural
games and players do not figure in the
media. The centres, wrestling grounds and
playgrounds, for the raral games are about
to close and all the facilities, which were
providedtothe players are being withdrawn.
Some days ago many wrestlers came to me
and spoke of their grievances. Being a
player of rural games, | realised their
problems and miseries.

So, Mr. Speaker, Sir, | would like to
request you' to direct the Government that
hithertoshowntothe ruralgames
andplayers in India shouid now be stopped.
There are two standards for players in one
country. It is creating a serious situation.
Besides this, being a player 1 would like to
request the Government to take nece
steps for improving the situation in this
regard.

MR. SPEAKER: You have raised avery
good . Thank youforit. lunderstand
that the state Government, Central
Government, the Co-operative Sectors, big
factories and industries of private sectorcan
provide help to the rral players and there
should be some provision for this in the law.

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, itisthe last day of this session
and lwantto raise a very important question
in the House. The question is that on the
12th of this month when we raised questions
aboutthe Bofors’ scandal, atthattime it was
stated - in the House as well as outside also
- on behalt of the Government that.

........... * eeesenenes JoOINt Secretary in the
Ministry of External Affairs of the
Goverument of India made a statement
that.

[English}

The time has come to forget the Bofors’
affair.

MR. SPEAKER: The name will not go
on record.

[ Trans/ation}

SHRIRAB! RAY: The Government has
contradicted that statement. But the Houss,
the whole country and you are aware of the
information by Swedon Radio about
the Bofors scandal. | am surprised it the
Govemment makes a false statement how
can youignore it. | would like to piace before
you all the facts which have come through

"the press and the Swedish Radio. Mr.

Headman, the War Material Inspector of
Swedish Government said that

(interruptions)
[English)

MR. SPEAKER: Iwould very respectfully -
submit that if some matter which appears in
the newspaper in our country has to be
relied upon and acted upon, it should be
authenticated by the Member that it has
some grain of truth. if something has_
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appeared in a foreign newspaper or on a
foreign Radio, should itbe raised here? The
newspapers are writing articles saying that
the matterwhich appeared outside the House
should not be brought on the floor of the
House. if the matter has appeared outsile
the country, in a newspaper, it shouid notbe
brought on the floor of the House. That is
really a very important question. So, my
respectfui submission is that let us please
stick to these things.

[Translation)

SHRI RABI RAY: | would like to submit
that suppose wedo notgetallthe necessary
information about Bofors scandal through
the Indian newspapers and television and
we get all the news from the foreign print
media and Swedish radio, naturally we will
rely on it and will raise the matter in the
House to know the facts from the
Govemment. However, the Govemment of
India does not agree with the reports
appearing inthe media. Butatthe sametime
the Govemment did noi contradict the press

reports etc. (Interruptions)
[English}

MR. SPEAKER: The newspapers are
really very important. We should respect
what they write. On the contrary, the
Government should take note of it. Butinthe
Court of Law and on the fioor of the Houss,
what appears in the newspaper is not
acceptable uniess it is authenticated. No
Courtwill accept what the newspaperwrites
or no Parliament or Legislature will accept
unless the Member says that | rely upon i,
lguarantee it that it is a truthful version. it is
for the executive to do it. .

[Transiation]

SHRI RABI RAY: Mr. Speaker, Sir, |
agree with you, but my question is whether
the Govemment is sincere to bring forth all
these things regarding Bofors or not. Mr.
Kumaramanglam Is present here and he
had assured the House that day that he
would leave no stone unturmed and do

everything to find out the facts about the
Bofors scandal. | would like to state that as
perourinformationthe Government is again
Interested inbuying 400 Howitzerguns worth
about Rs. 3500 crore. How can you ensure
that all such things as happened earlier
would not be repeated in this deal aiso,
because you are aware of all the facts
regarding this company. This news have
appeared in all the papere of the world that
the Government is again going to enterinto
an agreement with the Bofors. So, | would
like to know whether the Government is
sincerely doing something to bring forth all
the facts and reveal the names of the
recipients who have received kick-back
money in this deal. Today is the last day of
the session sothe Gavernmentshouldmake
a statement whether it is interested in
revealing the names of the recipients ot
kickbacks. (Interruptions)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, today Is the last day of the
session. Shri Kumaramanglam is present
here and | would like to point out spelling in
his presence, startwhenhewas inopposition,
he used to raise so many questions about
the welfare of labourers and workers but
since he joined the govemment he has
forgotten all these things, even the welfare
of labourers. Through you, | would iike to
submit that there should be laborer's
participation in management, because we
have raised this issue a number of times
when we were in the Government. | have
raised the issue of workers’ participation in
management in parliament. Presently, no
interest of workers is involved in the
management. The responsibllity of loss is
always put on the workers while profit is
pocketedby owner. When we were in power,
just after taking oath as Minister of Labour,
| organised a two day Seminar In January
which was attended by several political
parties, labour leaders, and Members of
Parliament and other interested parties. We

- prepared a bill with the consensus of all in

this regard and presented It in the upper
house in May. We aliso held talks two-three
times about it and carried out necessary
amendments. We also sald that taks with



‘representatives of workers right from
elsc to the board level should be
The newly formed Government has
sxpressed its concern for the workers in its
manifesto and even in the presidential
address. But we have observed during the
last few days, specially from the industrial
policy of Government, thatthe Govemment
is distancing itself from workers and Is
working against workers' interests. So we
are doubtful about the Governments
intention. Therefore, we want to know what
the Govemment is doing in this regard? Mr.
Speaker, Sir, the Government need not
introduce a new bill in this regard. The Bill
has already been introduced. If you want to
add something in workers’ interest, please
add it, otherwise it will be a case of justice
delayed s justice denied. The country
achlevedindependence 44 years ago. if you
had worked in the direction of workers’
participation in management just after the
independence, | think industries would not
have been in such a bad condition. When a
billis already pending inthe other house and
the Government is also declaring itself aweil
wisher of the workers, | want to know, as to
whydoes Govemment notgetthis billpassed
which was Introduced by us. Why is
Govemment adopting an insensitive attitude
towards workers? Is the Govemment serious
about it? Does Government want to
implement it or not? if Government intends
to implement it, in how many days this bill will
be passed and enforced? | hope that the
Government will certainly react to it.

[English]

SHRI BASU DEB ACHARIA : This is
very important.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): He s raising it on
the last day of the Session.

Zi’ 8

SHRI RAM VILAS PASWAN: You
correct him. | am not raising it for the first
time.

MR. SPEAKER: Probably you might
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have waited untilthe lastdayto see whether
the Bill is being introduced.

SHRISOMNATHCHATTERJEE: Does
the Government think of it only when the
hon. Member raised it?

SHRI RANGARAJAN KUMARA-
MANGALAM: This labour participation in
management is not an issue which belongs
to any single party. It is a matter no which all
the parties In the House have unanimously
agreed upon and we have come to a
unanimous conclusion. The Government is
committedto ensure that labour participation
in management is implemented and the
honorable former Labour Minister Shri Ram
Vilas Paswan is also aware of the problems
that arose when the Bill was there in the
Rjaya Sabha and why it could not
immediately be brought to Lok Sabha and
Passed. | am sure that during this inter-
session we would sit down with all the
parties andfinally up all the loose ends and
1 hope that in the next session we should be
able to pass it.

One more matter| would like to reactto.
There isanunnecessaryamount of
in the matter of Bofors. Earlier i hadgone on
record to say that the Government is
committed to ensure that justice is done in
the matter of Bofors and speedily done.
After having said it, | do not understand why
Members ofthe Opposttion, especially senior
Members, are raising it over and over again
and every time trying to somehow or the
other score a point. It is not correct; it is all
unnecessary.

SHRI RABI RAY: The reasons are
obvious.

SHRI RANGARAJAN KUMARA-
MANGALAM: There are no reasons except
political.

[ Translation)
SHRI SHIIlV SHARAN VERMA

“(Machhlishahar): Mr. Speaker, Sir, my

pariiamentary constitutency Macchiishahar,
Jaunpur, U.P. Is sorroundded by the big
rivers as Gomati, Pili river, Sal river, Basuhi
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riverand Bakulahi river etc. South-Westpart
of Virapur Pratapgarh assembly
constituency in my area is sorrounded by
the devastating ponds such as Umrantal,
Chanwatal, ramapurtal, Bhawanigarhtal,
Kahla Bhujaini, Khakhapur, Kamasin and
Lapkah (Sekhupur) etc. all the Kharif crops
have been ruined by the fiood. The western
part of Dhirapur area is badly affected by
Bakulahi river.

Northem part of Patti VirapurPratapgarh
assembly constituency are affected by the
devastating floods in Patti nala, Sal river,
Basuhi river, Sarsi Tal, and Daudpur lake.
Hundreds of villages of Gashwara assembly
constituency and Machhalishahar, Jaunpur
are affected by the floodshn Sal river and
Basuhi river. Hundres of villages of block
Khurham, Batiapur are badly affectedby the
floodsyof Gomati and Pili rivers and are

“submerged in the waters. All kharif crops
have been ruined. Men and animals are on
theverge of starvation. The properdrainage
system has so far nct been made in respect
of Umaran Drain. of DumdumTali, Sultanpur
drain of Chanva Jal and in respect of other
drains. These drains are required to be
widen by 3 feet and also deepen by 3 feet
with aview to utilise the full capacity ofthese
drains. -

I have informed concerned district
collectors and high officials of Jaunpurand
Pratapgarh districts of U.P. Government.
But no effective step has so far been taken.
Farmers and animals have reached the
verge of starvation as Kharif crop has totally
been destroyed. The bridge has not been
constructed at Weralicharghat on Sai river
which is one of the small river of the area. |
have written 28 letters to the Chief Minister
of U.P. inthis regard. He has nottakenthese
letters seriously. | request that Central
Government should take proper step soon
in the matter.

[Engksh)
MR. SPEAKER: You please sit down.

SHRI YAIMA SINGH YUMNAM (inner
Manipur): The peopie of Manipur have been
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that is, rice. There is scarcity of rice in the
State. Particularly the people in the hilly
areas of Manipur are suffering because the
foodgrains are not reaching there. That is
because about 10,000 metric tonnes of rice
Is held up by the Food Corporation of Indila.
Is It not sent on account of any political

. considerations? That is why | am raising It

here. Lt is a very serious matter. | had tried
to raise It yesterday also.

T have a copy of the letter written by our
Minister to the hon. Prime Minister stating
that if it is for political considerations the
people will suffer extremely.

MR. SPEAKER: Rice should be sent
there. That is what you want to say.

SHRI YAIMA SINGH YUMNAM: Sir,
the Government of Manipur has paid Rs.
3,70,00,000to the F.C.|. bearing an interest
at 16 percent. Now, forthe last four months,
since June, we have not been getting the
foodstuff.

MR. SPEAKER: Now Papers to be laid
on the Table.
13.10 hrs.
PAPERS LAID ON THE TABLE
Review on the Working of and Annual
Report of National Power

Transmission Corporation limited, New
Delhi for 1989-90

' [English]

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON
CONVENTIONAL ENERGY SOURCES
{SHRIKALP NATH RAl): | beg to lay on the
Table a copy each oi’papars (Hindi and
English versions) under sub-section (1) of
thefollowing saction §19A of the Companies
Act, 1956 :-



57  Papers Lald

Transmission Corporation Limited, New
Delhi, for the year 1989-80.

(1) () Review by the Gover-nment
on the working of the National
Power Transmission Corg-
poration Limited, New Geihi,
for the year 1989-90.

(i) Annual Report of the National
Power Transmi-ssion Corpo-
ration Limited, New Delhi, for
the year 1989-90 alongwith
Audited Accounts and com-
ments of the Comptrolier and
Auditor General thereon.

(4] A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (1) above.
[Placed in Library. See No.
LT-697/91]

Profit and Loss Account and Balance
. Sheet of Department of Telecommuni-
catione for 1989-90

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATION (SHRI
P.V.RANGAYYA NAIDU): On behalf of Shri
Rajesh Pilot, Ibeg to lay onthe Table acopy
of the Profit and Loss Account and Balance
Sheet (on accrual basis) of the Departmant
of Telecommunications, for the year 1989-
90 (Hindi and English versions). [Placed In
Library See No. LT-698/91)

REVIEW ON THE WORKING OF AND
ANNUAL REPORTOFINDIANMEDICINES
PHARMACEUTICAL CORPORATION
LIMITED, MOHAN FOR 1989-90

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): | beg to lay on the Table a
copy each of the following papers (Hindiand
English versions) under sub-section (1) of
section 619A of the companies Act, 1956 :-
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(1) (1) Review by the Government
on the working of the Indian
Medicines Pharmaceutical
Corporation Limited, Mohan,
for the year 1989-90.

(i) Annual Report of the Indian
Medicines Pharmaceutical
Corporation Limited, Mohan,
forthe year 1989-90 alongwith
Audited Accounts and com-
ments of the Comgptroller and
Auditor General thereon.

(2) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (1) above.
[Placed in Library. See No.
LT-699/91)

13.11 hrs.
ASSENT TO BILL
[English)

SECRETARY-GENERAL.: Sir, | lay on
the Table the Appropriation (No. 4) Bill, 1991
passed by the House of Parliament during
the current session and assented to since a
raport was last made to the House on the
30th August, 1991.

13.11 1/2 hrs.
MESSAGES FROM RAJYA SABHA

[English]

SECRETARY-GENERAL: Sir, | have
to report the following messages received
fromthe Secretary-General of Rajya Sabha:-

(0] “In accordance with the provi-
: sions of the rule 127 of the
Rule of procedure and Con-

duct of Business In the Rajya

Sabha, |amdirectedto inform

the Lok Sabha that the Rajya

Sabha, atits sitting heldonthe

14th September, 1991, agreed
withoutany amendmenttothe
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Special Protection Group
{Amendment) Bill, 1991, which
was passed by the Septem-
ber, 1991.”

(i) lamdirectedto informthe Lok
Sabha that the Rajya Sabha,
at its sitting held on Tuesday,
the 10th September, 1991
adopted the following motion
in regard to the Joint Commit-
tee on offices of Profit:-

*That this House concurs in the
recommendation of the Lok Sabhathat
a Joint Committee of the House to be
cailedthe Joint Committee on offices of
profit be constituted for the purposes
set out in the motion adopted by the Lok
Sabha atits sitting held onthe 26th July,
1991, and resolves that this House do
join in the said Joint Committee and
proceedtoelect, in accordance withthe
system of proportional representation
by means of the single transferable
vote, five members from among the
members of the House to serve on the
said Joint Committee.”

| am further to Inform the Lok Sabha
that in pursuance of the above motion, the
following members ofthe Rajya Sabha have
been duly elected to the said Committee:-

1. Shri E. Balanandan

2. Shrimati Kailashpati

3. Shri Som Pal

4. Shri Santosh Kumar Sahu

5. Shri Subramanian Swamy

13.12 hrs
Permons
(i) Re need to amend the indian Trust
Act, 1882
[English}

SHRIH. D. DEVEGOWDA (HASSAN):
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Rule 357

Sir, | beg to present a petition signed by Shri

D. T.Jayakumar, ExM. L. A. Karnataka and

Shri Chikkamadu, Zila Parishad Member,

Hunasur, District Mysore, regarding needto

amend the Indian Trusts Act, 1882.

() Reremoval of disparity between
urban and rural population in
the matter of standard of liv-
ing , etc.

SHRIRAM PAL SINGH (Domariaganj):
Sir, | beg to present a petition signed by Shri
Bhanu Pratap Singh of village and P.O.
Sohnadistrict Sidharthnagar (Uttar Pradesh
and others regarding (i) removal of disparity
between urban-rural population inthe matter
of standard of living, literacy and mortality;
and (ii) treating ‘Agriculture’ as an ‘Industry’.

13.11 hrs
PERSONAL EXPLANATION UNDER A
RULE 357
[English)

SHRI! INDERJIT (Darjeeling): Mr.
Speaker, Sir, my attention has been drawn
repeatedly during the past fortnight to
separate but shocking statements made
against me by two Members of Parliament
of the Sikkim Sangram Parishad, Shri mati
Dil Kumari Bhandari in the Lok Sabha on
July 18 and ShriKarma Topden in the Rajya
Sabha on July 19 last. Both attacked me on
the basis of a statement alleged to have
been made by me at public meeting at
Kurseong, which s apart of my constituency
of Darjeeling. | was stated to have declared

that “The Nepalese have no place in India.”

Friends, among some veteran members
of the House advised me to ignora the two
statements. But | now find that thesa fellow
members and their partons have exploited
my decision not to formally contradict their
statements. Consequently, many innocent
and fine people in different parts of our
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country have been misled, prompting mie,

Mr. Speaker. Sir, to approach you and get

yourkind permission to make this statement

today and set the record straight.

1 want to make it clear once and for all
that | never stated what has been attributed
to me. The statement alleged to have been
made by me Is false and fabricated.

It is a calculated effort to malign and
vilify me. lwish the Members concerned had
extended to me, as a fellow Member of
Parliament, the minimum courtesy of
checking the veracity of the statement. At
one stage, Mr. Topden said in the Rajya
Sabha: “Such a statement, if trae, would...”
They should have checked with me before
attacking me...(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Sir, whateverthat has been said
in the Rajya Sabha need not be referred to

. here. '

MR. SPEAKER: A Member of Rajya
Sabha has alleged something against him.
He cannot go and make a statement over
there. This is why, he is making a statement
here.

SHRI SOMNATH CHATTERJEE
(Bolpur): Do not give personal explanation
for something made outside...(Interruptions)
Sir, he can go to the press...(/Interruptions)

MR. SPEAKER: | will just read out the
ruling. It says:

“If the allegations are made in Rajya
Sabha againsta Member of Lok Sabha,
the latter may be permitted to make a
personal explanation to clarify his
position.”

SHRI INDERJIT: Thank you, Sir,
«...(Interruptions).

MR. SPEAKER: He is not alleging

BHADRA 26, 1913 (SAKA)

Pers. Expl. under 62
Rule 357

anything against a Member of the Rajya
Sabha. He is just giving an explanation to
what has been alleged against him. He
cannot go to Rajya Sabha. If he is also not
allowed to make a statement here, then it
does not become a part of the record of the
Parliament. That is why, he is allowed.

(Interruptions)
[Translation)

SHRIATAL BIHARI VAJPAYEE: What
wilibe its result? Today, Shriinderjit id giving
a rejoinder to the Utterances in
............... made in Rajya Sabha, tomorrow
there will be a counter reply In Rajya Sabha
to the statement made by him here today
...(Interruptions).

[Translation]
MR. SPEAKER: No, actually..........

SHRI ATAL BIHARI VAJPAEE: When
will this question-answer series end?

MR. SPEAKER: No Member of this
House will be allowed to speak against the
member of that House. He us giving
explanation in what has gone on record. ¥
there is any such thing on .

[English]

it he wants to allege anything against
him, he won't be allowed to do that. There is
adifference between giving explanation and
making an allegation, and it is the ruling.

(interruptions)

MR. SPEAKER: We will apply our mind.
But, these are the rulings.

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, it is not that we are just
supporting anything said inthe Rajya Sabha
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Rule 357 .
[Sh. Somnath Chatterjee)

against the Member of the Lok Sabha. Not
" that. The question is how it is to be dealt
with? (interruptions).

MR. SPEAKER: This is exactly what |
have read out to you. i the allegations are
made in Rajya Sabha against a Member of
Lok Sabha, the latter may be permitted to
make a personal expianation, to clarify his
posttion. This is aRuling given on 30 August,
1969. There is a Ruling given also on 1 April,
1970 and there Is a third Ruling given on 4
April, 1970. There are many Rulings.

SHRI INDER JIT: Thank you, Sir, for
upholding justice. (interruptions).

SHRIK.P.UNNIKRISHNAN (Bagdora):
What are the political cempuisions? You
cannot bring in a personal explanation.

{interruptions)

SHRI INDER JIT: Rt has been my
pleasurs, indeedto have know Mrs. Bhandari
well during the past few years and so also
Mr. Topden, whom irst met as the Secretary
to the Sikkim Chief Minister in Gangtok. |
know they have their personal and political
compulsions. Both are aware of my role as
a mediator in bringing about the Darjeeling
Accord. They know on too well my affection
forly thefine people of the Darjeelng hilis and
my commitment to doing my best for getting
themiong-delayedfairplay andjustice. Both
- know equally well that it is the love and
affection of the people of the Darjeeling hill
areas that has enabled me to win the Lok
. Sabha election with a huge majority twice in
two years-in 1989 and again in May Last.

The Indo-Nepal Treaty grants to the
Nepalese inindia andtothe indians in Nepal
certain reciprocal rights in regard to
residence, trade and employment, etc. The
Nepalese are fully entitied to reside in India

and enjoy these rights and privileges on a
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reciprocal basis. | am also aware of the fact
that many Nepalese -have served in the
continue to do 8o her foically inthe Gorkha
Regiments. We in india have every reason
to be gratefui to themfor their sacrifices and
services. Few In the world can equal their
valour. | am glad our own Gorkhas are now
coming forward in larger numbers to serve
their motheriand. There is no question of my
ever casting any aspersion on the loyalty of
these Jawans.

Finally, Mrs. Speaker, Sir, | have been
accused of trying to divide more than 10-
million Nepall-speaver king people. Nothing
could be forther from the truth. True, | draw
acleardistinctionbetween Indians andnonbe
for-Indians. We have this in India persons
who are Indians andthose who are Nepalese.
Both have their respective places in india.
One as Indian nationals and the othér as

Nepalese under the Indo-Nepal Treaty.
There is no scope for any confusion.

| request both Shri Karma Topden and
Shrimati Dil Kumari Bhandari and their
supporters to stop maligning me.

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Speaker, Sir, lamsorry you have allowed
him. But, he cannot make a statement on
Indo-Nepalese relations in self-explanation.
| do not know what he is talking of?

. (Interruptions). Mr. Speaker, Sir, | am
_speaking. | amtelling that this is too delicate

amattertobe dealtwith by the hon. Member.
He should make a statement and he should
say that he has no disregard or disrespect
for Nepalese. But he has quoted Indo-
Nepalese Treaty and all that. Has he known
the implications of what he is saying in this
House? Haveyouconsideredthe

of what is contained in his statement? And
how does it come under self-explanation, J
do not know.

Irecognise the rightof sel--explanation,
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The Member is entitied to say about the
whole Indo-Nepaled relations, and the
Nepalese in India: This Is too deficate a
matter, Mir. Speaker, Sirand ithink, that this
portion should not go on record.
(interruptions).

" SHRHCP. UNNIKRISHNAN: He Is not
tollowing the parameters of the personal
explanation, as has been followed in this
House. :

SHRI CHANDRA SHEKHAR: He has
sald one sentence. He does not doubt the

loyatty of Nepalese. What does it mean?
MR. SPEAKER: Nepalese in India.

SHRI CHANDRA SHEKHAR: No, he
said one sentence that he ‘does not doubt
the loyalties of Nepalese.’” You have to

remove from the record.
SHRI INDER JIT: | did not say that.

SHRI CHANDRA SHEKHAR: You
said it.

SHRIINDERJIT: Ithink my goodfriend,
Shri Chandra Shekhar, the Former Prime
Minister- | know that he has certain feelings
towards Nepal and Nepali friends. My point
is (interruptions)

SHRI CHANDRA SHEKHAR: What
does he mean, Sir? What is he taking, Mr.
Speaker? | have afeeling, | knowwhat he ls
talking. He does not know what he is taking.

(interruptions)
MR. SPEAKER: Pleasetake yourseats.

SHRI CHANDRA SHEKHAR: The only
thing Is, he does not know what he is taking.

. MR. SPEAKER: Inderjit Ji, the only
simple thing which is expected.....
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(interrsptions)

SHRI CHANDRA SHEKHAR: Mr.

Speaker, Sir, anything about Nepalese
shouid not go on record.

- (Interruption)

SHRI INDER JIT: Mr. Speaker, Sir, my
explanation is in the context of what was
said by both these members referring to the
Nepalese peoplein the Indian Army, andthe
Gorkhas. They attacked me, They said that
1 want got the Nepalese thrown out. If Shri
Chandra Shekhar Is so kind as to read the
full text of the statement by Shri Karma
Topden in the Rajya Sabha and by Mrs.
Bhandari in the Lok Sabha, he will have no
objection. | have only sought to answer the
points which both of them made in their
statements in.these two Houses.

SHRICHANDRA SHEKHAR: Onceyou
have said that it is fabricated, it is over.

(Interruptions).

MR. SPEAKER: | think what Shri
Chandra Shekharjihas saidwillbeexamined
very carefully and if a reference is made to
a Treaty and if it is complicating the matter,
we will take an appropriate decision.

SHR! SOMNATH CHATTERJEE: His
personal expianation is used for giving his
political views on the matter. (/nterruptions).
He is only to either accept or deny. It has
been attributed to him and he said, ‘idid not
say this’. He has his own theory and he Is-
giving it to the House.

MR. SPEAKER: if he has referredtoan
existing Treaty....

SHRISOMNATHCHATTERJEE: What
for? it does not require his acceptance to#
(interruptions).
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SHRI SPEAKER: Anybody referring to
alaw or existing treaty cannot be treated as
objectionable, but then Shri Chandra
Shekharjihas something, | shall haveto look
Into it very carefully and 1 will look Into it very
carefully.

SHRI INDER JIT: Mr. Speaker, Sk....

MR. SPEAKER: Don't complicate the
matter. Leave it now. You have given you

SHRI BUTA SINGH (Jalere): | am not
going to furtherr add to what has been said
here. Having dealt with the issue,
| can only say one thing without any fear of
contradiction Nepalese origin and the
Gurkhas of Indian origin, that if in treaty,
then there is nothing wrong in it.

MR. SPEAKER: This is exactly what |
have said. But then if the fear is expressed,
we should look into it very carefully.

SHRISOMANATH CHATTERJEE: This
is a ruling given by Buta Singhji.

[Translation)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, there is no objectiononreferring
to the treaty signed with Nepal. Objections
is that so many things have been said in the
name of personal explanation.

[Engkish]

SHRI SOMNATH CHATTERJEE: This
is my contention, Sir.

[Transtation

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, once Madhav Rao Scindia

was In trouble due to personal explanation.
[English)

MR. SPEAKER: That is exactly why |
called for the statements. | went through &
carefully, it was examined by the office aiso,
and we deleted some matter which was in
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Rule 357
the letter also. We have already done that.
Butthen Chandra Shekhaiji has

said something, | would very carefully
examine what he has said, but generally
reference to a law or reference to a treaty
which s apublicdocument lagree, this is not
an act, but then | have not gone through the
treaty, | don't claim to know every clause
and aspect of the treaty. But | will certainly
look into It again and If anything Is
objectionable, it can be deleted.

[ Translation]

SHRI CHANDRA SHEKHAR: Mr.
Speaker, Sir, the question is not of treaty
only or referring to the-treaty. | did not want
to say that a dispute is going on between
Ghisingh and Nepalese is that area. There
Is scope of misunderstanding, whatthe hon.
member is asserting. | do not want to say
anything more.

[English)

SHRI INDER JIT: Sir, | may be allowed
to clarify. What was stated against me was
that | had said that all the Nepalese in India
must leave. | have clarified in my statement
that the Nepalese under the Indo-Nepal
treaty have a place here in accordance with
the Treaty. l wouldbeg of you, in conclusion,
Sir, that please read my statement in the
context of what was stated by Mr. Karma
Topdon in the Rajya Sabha and by Mrs.
Bhandari here. Unfortunately, my friends
Shri Chandra Shekhar and Shri Somnath
Chatterjee are not fully aware of the
statements made against me. | have not
gone beyond what was said against me.
They accused me of being anti-Napali
wanting to throw alithe Nepalese out. lhave
only clarified what the basic situation is and
| am grateful to Shri Buta Singh Ji

also....(Interruptions).

MR. SPEAKER: O.K., We are going to
the next item now. Before | take up the next
item on the agenda, | must very respectfully
bring to the notice of all the hon. Members
who have splendidly and enormously
cooperated withthe Chair and with all others

that two tems probably should be completed
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before we rise today may be two or maybe
three, if one more is added. So, the time
aliotted for one item Is one hour and for
another ltem is one more hour.

SHRIATAL BIHJARI VAJPAYEE: What
is the third tem, Sir,

MR. SPEAKER: Third item we have to
decide upon. So, may | request that this
matter also should be completed?

Now Matters Under Rule 377. | would
not like it to be taken up at the end because
fourorfive Members havetositforthe whole
day. That is not proper. So, | am taking it up
now.

13.27 hrs.
MATTERS UNDER RULE 377

() Need to provide adequate as-
eistance to the Government of

Madhya Pradesh to control
Cholera and gastroenteritis In
Vilasput district

[ Translation]

SHRI KHELAN RAM -JANGDE
(Vilaspur): Cholera and gastroenteritis have
broken out in epidemic form in vilaspur
district (Madhya Pradesh). The State
Govemment is unable to take appropriate
stepstocheckthese diseases duetopaucity
of resources. | request that Government of
India should conduct a survey to assess the
exact positionthere and make arrangements
for providing grants, for medicines so that
people of that district may get rid of cholera
and gastroenteritis.

13.28 hrs.
[MR. DEPUTY-SPEAKER In The Chail}

(i) Needto issue a commemorative
stamp in memory of Rani
- Chennema of Kittur

SHRI C.P. MUDALA GIRIYAPPA
(Chitradurga): Sir, in view of declaration by
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SAARCtocselebrate this year as ‘intemational
Women's Year’, Ithas become imperative to
throw light on the history of women of the
past and instillmoral courage into those who
are coming up in various fields of fife in the
present. Woman is not weak. She never
lags behind in any adventure. Besides, she
has excelied men in many fields. One such
example before us is the daring story of
immortal Rani Channamma of Kittur, whose
exhibition of valour and sacrifice for the
attainment and preservation of freedom is
ever praiseworthy. Rani Channamma, who
sowed the seeds of freedom and subjected
the Britishto agreat humiliation by defeating
them{orthefirsttime as back as in 1824 has
been undoubtedly a venerable lasy of the
nation. She isthefountain head of inspiration
behind the “Women’s Dal” being celebrated
every year on 23rd October.

Channamma, who has been like the
starofthe dawn heralding the indianfreedom,
is one among a few memorable freedom
fighters of India.

Though a postage stamp was issued a
few years ago, it will certainly be in the

fitness in the present context if a colourful
postage stamp in her memory is issued for
the second time.

| request the hon. Minister of
Communications to issue the stamp on 2nd
February, 1992, which is the 163rd
anniversary of Ranl Chennamma of Kittur.

(i) Need to exempt farmers of
Rajasthan from paymentof icans
taken by Indira Gandhi Nahar
Project Authority on theirbehalf

SHRIMATI VASUNDHARA RAJE
(Jhalawar): Sir, The line water courses are
being constructed since 1974 by the project

on behalf of the cultivators in the

. Indira Gandhi Nahar Project and Chambal

areas. While in some cases the loans were
directly advanced to the cultivators by the
commercial banks, in majority of cases, the
Rajasthan Land Development Corporation
has taken loans on behalf of the cultivators.
The farmers are required to repay these
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loans along with interest. This has adversely
affected the economy for those farmers.
The farmers In the neighbouring States of
Haryana and Punjab are exempted from
such charges. They are not charged for the
cost of water courses. Therefore, similar

rule should be applicable in the case of the
farmers in Rajasthan Representations have
been made by various organisations in this
regard. The cost-of water courses in Stage-
Il area of IGNP Is bome by the State
Government.

Nowthetotalliabilities on accountofthe
lined water courses and other farm
development has reached around Rs. 200
crores with interest. As the area has been
facing severe drought situation almostevery
year, the State Government is not in a
position to undertake this liability.

As such, | appealto the Government of
Indiato share this responsibility and exempt
the farmers, from the loan which has been
taken by the Project Authority ontheir behalf.
Thank you.

(iv) Needto providefinancial assist-
ance to the Government of
Rajasthan for the overall devel-

opment of Jalpur city
[Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Deputy Speaker, Sir, | would
like to draw the attention of the Houseto this
important issue under Rule 377.

Jaipur, the capitalof Rajasthanis known
as ‘pink city’ the world over and is a Centre
of attraction for tourists form all over the
world. The new master plan for Haipur for
the next ten years is being prepared. In
order to make an all round development of
this city from the tourism and trade angles,
the Union Ministry of Urban Development
shouM seek adequate financial help from
the Centre and make it available to the State
in view of the limited financial resources of
the State Government.
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{v) Need for Financial Assistance
from Central Governmentto pre-
vent siitinginChilka lake, Orissa

[English)

SHRI BRAJA KISHORE TRIPATHY
(Puri): Sir, India’s best lake, Le. ‘Chilika’ in
Orissa, which Is also the biggest lake of
Asia, is getting silted more and more and
requires immediate ‘attention of the
Govemment. It attracts thousands of foreign
tourists every year due to its magnificent
beauty. It also gives scope to earn crores of
rupees of foreign exchange every year by
way of exporting prawn and other varieties
of fish. It is also a shelter place to lakhs of
Siberian birds in winter. Such a valuable
property of the country is losing its natural
glamour and is getting silted as its passage
toseais practically closed. Immediate steps
shouid be taken to open the mouth, the
passage to sea. State Government has
already app:ised the situation and made a
request to the Government of India for
necessary allocation of funds.

(vi) Need to double the rallway line
from Kiul to Kajra on Kiul-
Bhagalpur section

[Translation]

SHRI BRABMANAND MANDAL
(Monghyr): Mr. Deputy Speaker, Sir, lwould
liketo draw the attention of this House tothis
important issue under Rule 377.

The scheme of doubling the railway line
fromKajrato Bhagalpurshouid be converted
into Kiul-Bhagalpur scheme. The doubling
of railway line only from Kajra to Bhagalpur
onKiul Bhagalpur sectiondoes not seve any
purpose. its purpose will be defeated if the
15 km. Line is left single. Therefore, the
railway line from Kiul to Kajra should be
doubled.

The next point is that the doubling of
raliway line form Jamalpur to Ratanpur has
been abandoned probably due to tunnel
there. If this doubling work is a little costly
and inconvenient, Ratanpur on this line may
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belinked with Jamalpur Monghyr-Safiasaral-
Purabsaral line and this region given an

opportunity for development by doubling
Kiul-Bhagalpur line.

Idemandthat this work should be started
at the earliest.

(vil) Need to ensure rehabliitation of
migrants from other States
in Bombay and not to ask the
repective State from where they
originally belong to bearthe cost
off their rehabilitation

[English]

SHRI K.P. UNNIKRISHNAN
(Badagara): Sir, it is calculated that there
are nearly 4 to 5 lakhs of hawkers in the city
of Bombay eking out a living by vending ail
kinds of goods, from tender coconuts, to
household goods, garments, footwear. A
substantial majority of them are from States
of Kerala, Karnataka, U.P. and Bihar. Some
of them belong to families who have
continued to reside in Bombay for
generations and majority ofthem have been
there for decades.

Their numbers have been growing with
the population growth of the Bombay
metropolitan area, and in the absence of
new markets and shopping centers, they
have continued to perform a useful social
function and at the same time, remain self-

employed.

The Bombay Municipal Corporation and
the State Government of Maharashtra has
recently amounced a programme of
rehabilitation for a small number who alone
can do the vending, and threatened that
others will be thrown out of the city and the
State. These authorities have evolved a
scheme where the rehabilitation costs of
people from other States have to be bome
bythe Statesto whiohthey ortheirforefathers
originaily belong.

Therespective state Govemments who
are asked to bear the costs have nothing to
do with the movement of the people from

BHADRA 26, 1913 (SAKA)

Rule 377 74

one State to another, nor have they
sponsoredthem, norcanthey constitutionally
intervene or prevent it.

Iwishtodraw the attention of the House
tothis serlous unconstitutional disabiiity being
imposed on a section of the citizens whioh
strikes at the very roots of our concept of
common citizenship and is vioiative of the
Fundamental Rights guaranteed by Chapter
Il of the Constitution of India.

I request the Prime Minister, or the
Home Minister, to intervene in the matter
and declare that while carrying out any
rehabiiitation programme, no State shall
violate these Fundamental Rights of affect
the rights of any citizen,

(viil) Need to declare the road from
Panlkoll to Rajamunda via
Deonjhar, Barbll and Koira as
National Highway

SHRI GOVINDA CHANDRA MUNDA
(Keonjhar): Sir, | am submitting the demand
ofthe people of Orissa regarding declaration
of the road mentioned below as Nationai
Highway.

Panikoii to Rajamunda via Keonjhar,
Barbii and Koira.

As per the standing circular genuine
demand of Orissa is about 3,000 k.m. out of
which only 1,626 k.m. was completed during
the last 43 years after Independence.

So, I request the Governmentto declare
the above mentioned road, as National
Highway without further delay.

(Ix) Needtoinstallowpower TVtrans-
mitters at Vasantgarh and
Sagareswar regions In
Maharashtra

SHRI PRITHVIRRAJ D. CHAVAN
(Karad): Sir, the Western part of Satara and
Sanfii districts of Maharashtra, in my Lok
Sabha Constituency Karad, are not
adequately coveredby Television broadcast
from the existing LPTs Satara and Sanglii.
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[Sh. Prithviraj D. Chavan]

This area, particuiarly Patan and Shirala
. Talukas, are hilly, and are economically
underdeveloped. People have been uprooted
and displaced because of large irrigation
projects. New LPTs required to be installed
to cover the deprived area. These shouldbe
located at the highest points in the district,
so that the signal can reach all the valleys.
.There is a long-standing demand from the
elected ntatives and local population
to install LPTs Vasantgarh for Satara district
and at Sagareswar for Sangli district.

The Ministry of Information and
Broadcasting should immediately sanction
this demand on priority basis for these hilly
areas.

(x) Need to connect Bareilly with
Bombay and other parts of
Southern India by Rall and also
to increase the quota of Reser-
vation In trains at Bareilly.

[ Transiation)

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Deputy Speaker, Sir, Bareilly
is a major city of Uttar Pradesh. It is aiso a
major commercial Centre of Western Uttar
Pradesh with several industrial institutes.
There Is a long-standing demand of the
citizens of this area to connect Barsilly with
Bombay and other parts of Southem India
by rail and also to Increase the quota of
reservation in trains at Bareilly. |, myself,
have also written many times In this
connection. Keeping in view the need of the
citizens of this area, | would like to request
hon. Rallway Minister to pay attention to it
and Issue Instructions for necessary
instructions action.

(X1) Need for adequate development
of Devgarh of Lalitpurdistrict in
Uttar Pradesh which Is a tourist

place

SHRIRAJENDRAAGNIHOTRI (Jhansi)

Mr. Deputy Speaker, Sir, “Devgarh”in Laltpur
district in Uttar Pradesh is the Place where

remains of the Gupta-Period are located
and it is an ancient historical site . It covers
an areaof nearly 10 kms. There are 10t2 11
unique spots of Gupta-periodinthebackdrop
of nature’s splendour. Devgarh is a famous
Jain pilgrim centre. Thousands of splendid
Jain statues are there. Today, Devgarh is
developing as a tourist centre. This centre
is located atthe bank of the river Betwa. The
area of 7 acre of forest is surrounded by the
river Betwa.

Thousands of tourists visit Devgarh
every year. Three time a year programmes
are organised by the Jain Samaj and lakhs
of people take part in them.. The existing
memorials and remains in Devgarh are under
the supprevision of the Archaeological
Department of the Government of India. But
there are still some spots like Ranchhor ma
Maharaj spot which the Department of
Archaeology has not taken over. Devgarhiis
in no way less important that the caves of
Khajuraho or Ajanta-Ellora. It is a question
of the preservation of a historical heritage. in
these areas the construction of hotels for
tourists to retire at night, night-shelters for
common People, metalled roads and parks
in the forest surrounded by Betwa are
necessary. Adequate arrangement for
electricity and water should be made in
Devgarh area.

| demand that the Central Government
constitute a committee of Members of Lok
Sabha as also the representatives of the
Department of Tourism and Archaeology of
the Government of India to ensure proper
development of Devgarh .

13.44 hrs.
ELECTRICITY LAWS (AMENDMENT)
BILL
[English)

MR. DEPUTY SPEAKER: Now, we go
to next item. Shri Kalp Nath Ral.

 Translation]

THE MINSTER OF STATE OF THE
MINISTRY OF POWER AND NON-
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CONVENTIONAL EERGY SOURCES
(SHRI KALP NATH RAI): Mr. Deputy
Speaker, Sir, | would like to request that the
Electricity Laws (Amendment) Bill, 1991 (Bill
No. 152 of 1991)furtherto amendthe Indian
Electricity Act, 1910 and the Electricity
(supply) Act, 1948 and introduced in Lok
Sabha on September 9, 1991 be discussed
in this august House.

The Governiment has been considering
the policy for the past some time to increase
resources in connection with the programme
of promotion of generatrion, supply and
distribution of electricity by encouraging
investment by private sector in the field of
powergeneration keeping in view the inability
of the pubiic sector to contribute properly to
power supply due to persistent demand for
electricity and the paucity of resources. The
then Govemmenthad accepted In principie”
inJune, 1988 the needto encourage private
sector’s partnership in the field of electricity.
At present, the contribution of the private

sectorto the total installed capacity is only 4

percent. Although 57 distribution companies
have been granted license for the supply
and distripuition of electricity, as per the
poiicy hithertofollowed, the existing licence-
holders in private sector have been ailowed
to promote and substitute their capacities.
In order to achieve the aim of increasing
rasources, the Govemment has formulated
a new policy under which private sector's
investmentinthe field of electricity has been
increased.

The new policy envisages liberal
economic package for the private sector
units. It is one of the component of the new
policy .

The following incentives are being
provided to licence holding companies or
electric transmission and distributing
companies:- (1) enhance the present initial
period of license from 20 years to 30 years
followed by subsequent extensions for 20
years at a time. (2) raise the standard rate
fromthe existing level of 2 overthe Reserve
Bank of India rate to 5 per cent (3)
capatalisation of interest (1.D.C) to be done
on actual cost during the construction period
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whereas at present, it is done at a rate which
is one percent higher than:the RBI rate; (4)
specialinvestmentto metthe debt obligation.
Besides, it is now proposed to issue new
ilcenses as again: st the policy of according
perrmission for renewal and substitution to
the licence holding companies.

Private entrepreneurs unlike iicence-
holders, can set up power generating
companies. Earlier only the Central
Government or State Governments or both
could set it up. Such power generating
companies would be accorded permission
to sell electricity on profit to the gridbased on
Normative parameters iaid down by the
Government. It will help us to do the work
more efficiently.

There would be no restrication on the
size and nature of projects to be presented
by public sector entrepreneurs. In other
words, thermal-power projects of any size
and capacity based on coalllignite or gas,
hydro-electric projects, wind/wolar energy
and D.G. set projects, can be set up in the
Private sector. Under the new polity, the
maximum limit of Rs. 5 crores in the matter
of according clearance by the Central
Electricity Authority (C.E.A) has been done
away with. It has been made more flexible.

it would be desirable to amend the laws
reiaing to electricity in order to implement
the above provisions. Underthe new policy,
there is also provision of administrative
measures to be taken alongwith legal
measures. For ail the private sector units in
the field of energy permission would be
given atthe ratio of 4:1 loan equity. As faras
foreign investmentis concerned aliberalised
foreign equity participation, would be allowed.
Import of equipment would be allowed for
new projects to set up by the entrepreneurs
in the private sector, provided that the
financial package is acceptable to the

- Govemment. Apart from it under the new

policy, there is a provision of introducing
single point clearance system in order to
ensure immediate clearance in respect of
power projects. To achieve this goal, a high
power board comprising Secretaries of
respective Ministries would be constituted.
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Senior officlals of State Government wouid
be associated with the Board. The Cabinet
Secretary would be the Chairman of the
Board. Statutory approvals wouid be
mentioned by the Board and pending cases
would be cleared under a time-bound
programme. To receive information, assist
them and to take action on the proposals
received from entrepreneurs in respect of
modeiities to be adoptedin clearing projects.
For this purpose, an Investment Promotion
Cell (L.P.Cell) has been activated in the
Nodel Ministryi.e. the Department of Energy
to provide information to the entrepreneurs
regarding modalities relating to project
clearance, to assist them and to process
their proposals. As | said earlier the Indian
Electricity Act, 1910wouidhavebeamended
to implement the policy and the Electricity
(Supply) Act, 1948. These amendments
have been Incorporated in the Electricity
Rule (Amendment) Bill, 1991. itis worthwhile
to mention here that State Governments
have expressed their consent to these
amendments. On '6.9.1991, in the
Conference of Energy Ministers of States,
State Governments had not only expressed
their consent to the proposed amendments
to the Electricity Rule (Amendment) Bill,
1991. but had also requested to incorporate
these amendments in the relevant laws at
the earliest.

| am sure, the Electricity Rule
(Amendment) Bill, 1991 would be passed
unanimously atthe earliestsothat the country
could be benefited to the maximum extent
through massive participation of private
sector in generation, supply and distribution
of electricity.

Sir, | move the above Bill for
consideration and passing.

[English)

MR. DEPUTY SPEAKER: Motion
moved:

“That the Bill further to amend the
Indian Electricity Act, 1910 and the
Electricity (Supply) Act, 1948, be
taken Into consideration”.
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MR. DEPUTY SPEAKER: There are
some amendments to the consideration
motion.

Shri Giridhari Lai Bhargava
[Translation)

SHRI GIRDHARi LAL BHARGAVA
(Jaipur): Mr. Deputy Speaker, Sir, | am not
moving.

SHRIBHAGWAN SHANKAR RAWAT (
Agra): | beg to move:

“That the Bill be circulated for
electing opinion thereon by 20th
* December, 1991". (2)

MR. DEPUTY: SPEAKER: Shri Dau
Dayal Joshi is absent.

SHRI RAJENDRA AGNIHOTRI
(Jhansi): | am not moving:

SHRIMOHAN SINGH (Deoria): Ibegto
move:

“That the Bill be circulated for
eliciting opinion thereon by 18th
December, 1991". (4)

[English}

MR. DEPUTY SPEAKER: Now the
time allotted for this Bill is one hour of which
Congress(l) has been allotted 24 minutes;
BJP has been allotted 13 minutes Janta Dal
has been allotted six minutes; CPI(M) has
been allotted four minutes, and CPI has
been allotted one minute and so on. May |
say this is, we should know what is the time
allotted forthis subject. Secondly, how many
peopleare there who havegiventheir names
to participate in the debate. Those who get
the early chance, they should have courtesy
towards the subsequent speakers. It is only
for this purpose that | have toid you about
the time allotted to different parties.

Now I shall call Shrimati Vasundhara
Raje to speak.
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- SHRIMAT! VASUNDHARA RAJE
(Jhalawar): Thank you for giving me the
opportunity. | will try as brief as possible.
This has been a subject which Is very dear
to my heart and | have been battiing withthe
various Ministrigs infarvoui of Power Ministry
for a while.

It Is a sector, | feel, where the States
have failed to fulfill their responsibilities.
Glaring example of that failure can be seen
in the power sector in its totality. The BJP
has consistently been advocating the cause
of liberalisation, deregulation and
privatisation, whenever necessary. And
that is why, | unhesitatingly stand here to
lend my supper to this Bill.

Before comingto details of the measures
that the Government intend taking through
this legislation, let me try to give you a
sketch of the extremely grim situation which
has obtained in the power sector. Let us
recognise, at the very outset, that our New
Industrial Policy cannot work if there is not
adequate power. Farmers cannot produce
if there is not enough irrigation. So that is
impossible, if there is not enough power.
Our New Trade Policy whioh aspires to
make our exports multiply, cannot succeed
it we cannot produce exportable
commodities. That also cannot happen, if
we do not have power.

Idonotthinkthere is asinglecityin India
today that can boast of 24 hours of
uninterrupted power suppiy. Neltheristhere
asinglefield inthis countrywherethere is no
fluctuation as well as uninterrupted power
supply. The problems of power are in rates
of production, transmission and distribution
. And the position is so acute that aimost all
the State Electricity Boards are in a deficit.
Ido not want to keep the House fortoo long.
But I wish to point out afew figures in the All-
India contest.

The demand and supply shortage
position of power at the end of the Seventh
Plan Is minus 16.7 per cent. This is not
taking into account the low frequency and
the voltage conditions.
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The Eighth Plan target proposes 38,369
megawatt of power generation inthe sectors
of thermal, hydro and atomic energy. The
position atthe end of the Eighth Plan - if this
target is fully achieved - is still going to be
minus 7.7 per cent.

Itis notfeasible and it is not possible, at
this time, to achieve this target. This is
because, many projects that were part of
this 35,369 MW package have not been
cleared. An additionai target of 4,212 MW
was fixed for 1990-91, butthe achievement;
against that was only 2,776 MW. These
delays were due to disturbed law and order
situation, inadequate cash flows and the
delay in the supplies. Out of 38,369 MW
projects which were recommended, the
commissioning of projects totaling about
13,000 MW have gone on to ninth plan. As
a result, the additional capacity of only
27,000MW was commissioned. And, the
power supply position for All-India will be
minus 16.6 per cent. The capacity addition
position of 27,000 MW includes about 4,000
MW for worthy.of schemes which are still
pending. iftheseclearances are notobtained
intime, the addition will only be about 23,000
MW. Andbecause of that, the supply position
will be further more reduced to minus 20.3
percent. Such aiarge scaleenergy shortage
in the country would have very serious
implications on the industrial, agricultural,
transport, commercial and domestic sectors
inthe country. | would like to quote with your
permission, figures that apply to Rajasthan.
Very recently, Chief Minister of Rajasthan
has written tothe Prime Minister. In his letter
he said that :

“The State of Rajasthan is the second
largest State of the Union. In the field of
energy, what Rajasthan inherited atthe time
of -merger was nothing substantial, being a
mere 13 MW of installed capacity.

The stateis notendowedwithmany
potential sources of energy, it has no
coal or petroleum resources and has
very little hydl resources to boast of.
Perforce, Rajasthan has had to depend
on partnership arrangements with
adjoining states to exploit the potential
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avallable in those States. Bhakra Beas
and Chambal hydro projects are
ventures of this kind. The State ,

therefore, suffersfrom chronicshortage
of power.

With the progressive additions to
generatention/ailocated/shared
capacity, the installed capacity of
Rajasthan presently is 2721 MW. The
capacity is far from adequate and the
State has been experiencing shortages
of powereversince 1980as thedemand
has always outstripped what the
generating stations could supply.
Consequently, the State has had to
impose cuts, even to the extent of 80
per cent to 100 per cent on industries,
particularly in winter months when the
agriculture load is at its peak and It is
often found difficult to maintain 8 hours’
power supply even in Blocks to
agriculture sector. While as on
31.3.1991, 3,88,000 agriculture wells
have already been energised in
Rajasthan, the annual energy
consumption of which Is about 32 per
cent of the totai energy consumedinthe
State, there are 2,02,000 applications
still pending and the State is finding it
increasingly difficult to caterto these in
the absence of availability of
corresponding additional generation
capacity. If ail the pending 2 lac
applications are release/power
connections it would require an
additional installed generation capacity
of about 2000 MW."

The vital aspect that | would like
point out is Rajasthan’s dependence on
power for drinking water. Presently,
there are about 13,000 drinking water
connections energised with aconnected
load of about 155 MW and every year
800 to 1000 new connections are
released for drinking water puposes,
which number is again constrained by
non-availability of power. Thenew PHED
schemes alone, which are in hand as
well as envisaged in the near future,
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would require additional power to the’
extent of 105 MW.

The Industrial load Iin the State Is
already looming large and about 10,000
applications for an’estimated load of 250
MW are pending. If these applications are
notdisposedofintime, which wiilbe difficuit
todointhe absence of additional generation

, the economy of the State is likely
to be in serious jeopardy.

Briefly, | would like to tell you about the
peak demand deficit which we are expecting
in the years to come. In 1990-91 it will be
25.2 per cent; 1991-92- 31.4 per cent ;
1992-93 - 36.8 percent; 1993-94 - 41.7 per
cent and in 1994-95 the projected deficit is
44.9 per cent. By all accounts, I think, that is
quite enormous. There are a few consints
because of which these huge deficits are
there before us. Some of the constratraints
are the lack of adequate funds and
organizational and financial iacuae in ail the
SEBs.

14.00 hrs.

There are inadequate fuel linkages of
coal, gas etc. and of course, the inevitable
Environment Ministry is always standing as
a major block for clearance of projects.

In Rajasthan, atthis very moment, there
are a number of projects which are lying for
the last seven to eight years waiting for
clearance, mainly being held up by the
Environment Ministry. There is the Kota
Thermal Power Station lli which was
sanctioned at a cost of Rs. 217 crores; its
revised cost in March 1991 is Rs.403 crores.
The Suratgarh Thermal Power Station was
originally costing Rs.493 crores andtoday in
1991 it is Rs.1084 crores. it was approved
by the Central Electricity Authority in May
1991, after seven years. The Chittorgarh
Thermal Power Station which was Rs.451
crores Is now costing a thousand crores of
rupees. The Mandaigarh Thermal power
Station was Rs.599 crores is now costing
Rs. 1600 crores. The 30 MW Solar Thermal
Power Station in Jodhpurwhich was originalty
costing Rs.90 crores is today costing Rs. 180
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crores. The Anta Stage-llwhich was costing
Rs. 372 crores is today costing Rs. 781
crores Gas linkage for this scheme has
been pending for quite awhile. The Ministry
of petroleum has granted the gas linkage for
similarpowerstations in Gujuratand Madhya
Pradesh. But so far they have not thought
it properto give it to us in Rajasthan.

Pricing of the gas has been another
problem for us, for our Manhar Tiba project
to Jaisalmer District. At the end of it all, i
have to come back to the Dholpur power
project which began with an initial outlay of
_ Rs.574 crores. Today it is going to be worth
about Rs.1600 crores. For the last seven
years | have myself seen this project in
various stages and very very closely. At the
last instances, a year ago, the Power
Secretary andthe Secretaryfor Environment
both went at the invitation of the State
Govemment to Dholpur and checked out
the sites, they made certain observations
and came back very clear in their minds that
this project should be sanctioned. But after
all the talks that were held., after all the
paper work that went on and insplte of that
the Environment Ministry came back to us
with the same four questions which have
been given to us for the last six years.

In fact, the Environment Ministry is
over-stepping its brief now. It actually went
asfarasteliing us asto how much money we
should invest, where we should put up the
power project and they even went to the
extent of urging Rajasthan, put up power
projects in some neighbouring States. |
really feel that is really exceeding its brief.
Therefore, it is very important that we must
constrain - everyone of us should put our
heads together on this - the Environment
Ministry to atime-bound programme. If their
questions have been already answered, i
don't believe that they should be allowed to
raise the same questions again. Let them
have a time-bar of six months, eight months
orone year; but within that period the project
must be cleared. There is no question of
leaving It to hang fire with the kind of time
that it takes.
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Iwould like to draw your attention to the
number of permissions to betaken. itis quite
shocking that as of today, if somebody
wants a clearance for a power station, there
would be something like 17 clearances that
one would have to get, apart from the
statutory cost estimates, the techno-
economic clearance, pubiications, water
avallabiilty, SEB clearance, pollution
clearance and naturally forest clearance. it
is a major time consuming process .

We command the Government for
bringing forward this legisiation. it is the
beginning of a new power poiicy andbasically
of anew era. It is not a complete policy - that
perhaps you will agree. Itis only thefirst step
in the right direction. We recognise that all
our problems will not vanish overnight. But
nevertheless the components of this policy
are very commendable. For example, the
incentives for licensing companies being
made more attractive is welcome. Even
non-licences permitted to set up generating
companies is to be welcomed.

Norestriction on size and type of project
is acorrect step. No upper monetary ceiling
is averygood idea. Also welcome are faster
clearances, single point clearance
mechanism andthe establishment of a high
powered board combined with a higher debt
equity ratio.

Before | conclude, there are a few
things that worry me which | would like to
bring to the notice of the Minister for power,
through you Sir. First of all, | would suggest
to him that he sets his own house In order.
Onthe eve of aBillwhichis so veryimportant,
aformerChief Minister of Himachal Pradesh
and a prominent member‘of the Congress
Party has this to say on 16th September,
that is yesterday in Shimia. He said that he
was in farvour of the privatisation but on
selective basis and power sector being the
core sectorwas notamenabletoprivatisation
. it is very difficult to understand that on the
one hand you are sitting here mooting the
Bill and on the other hand a member of your
Party is sending out this kind of a signal.
Such statements do result in very mixed
signals going out and they don't inspire the
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confidence of the investors and they do
prevent new policy initiative frombeing taken.

Everything wiil depend on the
implementation. No good legislating, it
subsequent implementation is going to be
stymied by bureaucratic rigidity that has
become a virtual second nature. Whatever
other amendments, deregulation of laws
and rules are required - move fast on them.
There is no point dragging one’s feet over it.

Finally, please ensure that all States of
the Union appreciate and empathise with
this policy initiative. This is an important
matter in which we cannotfail. If we do, then
in time to come we will be truly lightness.

Before | conclude, | would like to thank
you for having given me the opportunity to
open the debate on this Bill and make my
subruissions. | hope that this Bill will be
passed smoothly and that we wiil move into
a new era for power generation.

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Mr. Deputy Speaker Sir, | rise to
support this Bill,. in fact, there has been a
demandforthe introduction of private sector
inthe field of generation of powersince long.
it is no pleasure to invite private sector to
this area. But there is compulsion. What is
that compulsion?

In the field of power generation, we
have covereda lot of ground and spectacular
achievements have been made in this
country. As you know in 1947, when we
achieved independence, the power
generation was of the order of about 360
MW only. Over the yeare, the present level
of generation has gone upto 65000 MW.
Look at the progress. There is a quantum
jump, from 360 MW at the time of
independance to 65000 MW now. But we
are in short supply of power, although there
has been a quantum jump.

In this modern age, power and energy
hold the key to progress and prosperity.
Without energy, without powerthe wheel of
deveiopment cannot move even an inch
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forward. Therefore we have to set that there
Isabalance betweenthe supplyanddemand
position. Inspité 5f magnificent and fantastic
progress made in the ‘fleld of power
generation dearth of power in as much as
there is power shortage in different States.
Barring afew, in almost every State there is
shortage of power. Itis experienced at least
during the summerseason. Therefore, which
is required is to augment our generation:
capacity. Howtodo it ?

Inthe Eighth Plan, we hada programme
of generation of additional quantity of 38
thousand MW of power. But, because of the
constraint of resources, because of
resources crunch, we could not achieve this
target. Money supply was reduced; allotment
of fund was reduced. Thus, instead of 38
thousand MW of power, it was cut down to
26 thousand MW of power. So, there is a
difference; there is ashortfall of 12thousand
MW of power. The Ministry of Energy wanted
an allocation of 127 thousand crores of
rupees . As against this, they were given
only 69 thousand crores of rapees. Thus, it
has aggravated the problem of shortage of
power in our country. It is further disturbing
to know that in the Ninth Plan, we will notbe
able to go in for generation of the entire
requirement of power. Only 34 per cent of
the additional power requirement will be
generated, as is given to understand. So,
there will be an additional shortage of power
to the tune of 66 per cent.

There is ageneral shortage of power of
seven percent which is increased to 7.9 per
cent at the peak period. That Is, the
requirement of power during peak period is
falling short of 7.9 per cent now.

Now, let us come to different zones. in
the Northern zone, the shortage during the
peak period wili be 30.3 per cent, againstan
average deficit of 11.5 per cent. The
corresponding figure for the South willbe 29
percent and 20 percent respectively. Given
this bleak picture, the decision to allow 100
per cent foreign equity investment, to
encourage and ensure private participation,
generally mobilise or amending the relevant
law Is expected to noblesse resources.
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This being the position, we want power
for everything. We want power for our
progress, for prosperity. Millions of people -
even poor people who were depending on
kerosene lamps-have switched over to
. eleclricity buibs. We want power, but we
cannot generate power in required measure
as we do not have resources. Government
Jo not have resources of their own, funds of
‘heir own. So, there is no other way, but to
ing In private sector in this field. But the
Sovemment will have to be cautious aiso,
vhile giving licenses to the people. |
Inderstand that 17 large industrial houses
are interested to step into this sector.

When the Hon. Ministers replies to the
debate, let him inform as to what is the real
position; what is the response from our
industrialists to this proposal after having
known that the private sector is being
introduced and that private participation will
be there. They should know that because of
the resources crunch only, we are
encouraging them. Otherwise, in this power
sector, itis no pleasure to invite industrialists.
fthey again depend on bank finance to build
the power projects, to construct the power
projects or power houses, that will be an
encroachment and that aliotment of amount
could otherwise be diverted for other
purposes; and even the Government could
do that. So, the industrialists who without
depending on bank finance or institutional
finance and who stand on their own money,
invest their own money, should be given
priority. If they use the public money or if
they seek the bank finance, they will be
encouraging on this sector. Therefore, the
Government should be very careful about it.

We all know that the health of power
boards - State Electricity Boards - needs

improvement.

Withthe introduction of private sectorin
this sector, there will be cut-throat
competition. Of course, in the interest of the
consumers, that willbe good. Even now, the
consumer are being exploitedbecause there
is a monopoly inthis field. By way of arbitrary
power tariff they are being exploited.
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lamgiving one suggestion. When the
new industrial houses come for licenses to
set up big industries, the liconses should not
be given to them without any condition.- A
condition should be attached. What is the
condition ? They should have their own
captive power plant. While setting up a big
plant, ifthe industrial houses require aheavy
quantity_of power, they should be insisted
upon to have their own captive powér piant.
Otherwise there wili be a big drain on power
supply from our general side. ‘

The National Thermal Power
Corporation has been entrusted for buliding
so many power plants. They have their own
culture. But | am sorry to observe their work
culture which has hitherto been very good.
Itis gradually getting diluted with increasing
inefficiency corruption, favouritism, etc. That
should be looked into by the Hon. Ministersé
that they work properly.

Now | come to Orissa. It is a backward
State and is suffering from acute power
shortage all the time. There is one power
plant under construction at Taicher by the
NTPC. That shouldbe expedited. In Taicher
also, the things are not moving properly.
They are not progressing well. It is being
mismanaged by the management there. It
looks as though it is not in the public sector
but in the private sector. They are
succumbing to the dictates of a few
individuals. Therefore, things should be
corrected there .

1 would like to bring to the natice of the
Government, through you, that a few years
earlier, there was an expert commitiee set
up by the Energy Ministry which went
around the country. It selected certain sites
for setting up new power stations - thermal,
hydel, everything. When industrial houses
are coming forward to enter this field, the
Govemment shouid prevail upon them to
bulid up their power stations atthese selected
sites. They should not be given an absolute
freedom to set up wherever they like. After
careful consideretion, these sites were
selected. So, this should also be suggested
to them.
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In a place called Hirma near
Jharasagoda in Orissa, there Is a proposal
to build a major power plant of 3000 MW by
the NTPC . That should also be expedited.

it is a welcome measure. There is no
escape from it. We have to generate power
in a very rapid manner. After all, we are
progressing in this field . In spite of our
progress, we are having shortage of power.
We have to balance it. The entire world is
going ahead. The per capita power
consumption in our country is much less
when compared with the per head power
consumption in developed countries. We
are far far behind. Again, the developed
countries arre further developing. The world
is changing. If we correspondingly do not
generate power, we will be left behind.
Therefore, it is a welcome proposalto invite
the private sector to this field..

Atthe same time, due caution hastobe
observed, while introducing private sectorin
the power generation Sector.

SHRI SAYED SHAHABUDDIN

(Kishanganj): Mr. Deputy Speaker, Sir, Irise
tosupport the Billbut wish some reservations.

Sir, you may recall that power was
nationalised and under the industrial Policy
Resolution, it was included in the area of
economic activity which would be reserved
for the State. it was Included in the core
sector for our plans. | am not against the
objective of this Bill. Ithink the circumstances
have forced us to accept widening of the
participation of the private sector In the
power area. But | would like to caution the
Government that it must see to it that the
commanding heights of the power sector of
our national economy continue to be
controlled by the public sector. There should
be nodilution on that score. | am not against
expansion of the role of the private sector.
indeed, it fits in with the new liberalisation
measures that the Government have
adopted. And as | said, it may be a
compuision of the situation that we are
facing but we must not permit the private
sector to dominate the power economy.
That is the first point that | would like to say.
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Secondly, regarding definition of
generating companies, the Govemment has
reservedto itselfthe rightto define the limits.
While it has defined in terms of the private .
companies which come under the

les Act, | can easlly envisage a
situation of small generating companies
servicing a small area, may be even a
Panchayat. And | do not see why they
should be limited only to companies which
are registered under the Companies Act.
Why cannot the definition of the generating
companies be expanded to include
cooperatives and gram panchayats which
can be given this role to generate power for
limited use in their own areas ?

Sir, there is nation-wide powershortage
which is an established fact and | do not
have to quote the statistics on that account.
We also know that power is a highly capital
intensive venture and we have notbeen able
to affort the sums that have been allocated,
as hasbeen pointed outbythe Hon. member
who spoke just before me. What | am
anxious to emphasize is that while there is a
power shortage, the burden of shortage is
not distributed equally and equitably. Many
people and many regions are affected by
powershortage. Batthere are certaingroups
of people, certain areas, certain metropolitan
centers, urban areas vis-a-vis rural areas
which get partially affected. If there is power _
shortage, why should it not be shared by all
the people and alithetowns ? |amafraidthat
if the Hon. Minister will examine the pattern
of distribution of power even in a single
State, he will find that there are districts
which receive almost no supply and there
are districts which receive step motherly
treatment. | am far even and equitable
distribution of burden and | hope that the
Hon. Minister will keep that in view.

There are areas | know which are the
power line passes by.

[SHRI RAM NAIK in the Chair}
14.22 hrs.
Ican give one example, Mr. Chairman.

We derive some power from the Chukha
generating station in Bhutan and a part of it
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is supplied to Bihar else. The line passes
overandthroughthreedistricts withoutgiving
any share to them. 1 think It is totally unfair.
lamsure thatthe Hon. Minister knows about
it. The Hon. Minister is also aware that we
have schools now in every village.
Sometimes, | find that even at the time of
examinations, there is almost no power
supply in rural areas and semi-urban ereas.
Thus, the children suffer and education
suffers.

Theirlives suffer. | do not see why Delhi
should recelve an unreasonable share of
powergenerated. | am quoting Delhi only as
an example.

My third point is that, while the installed
capacity because of the capital intensive
nature of investment is inadequate, our
capacity utilisation continues to be extremely
poor. Eventhe national average is extremely
low. There are States and regions where the
capacity utilisation is even lower. | am
particularly worried about Bihar where the
capacity utilisation Is of the order of about 30
per cent to 35 per cent. | think that the
Government had taken some remedial
measures. | would suggest that the Hon.
Minister should inform us about the impact
ofthese remedial measures and whetherhe
has under consideration some other steps
in order to improve the capacity utilisation of
existing plants.

| totally agree with the Hon. Member
that in case of new industrial projects, power
supply can be developed as a part of that
industrial venture. That will perhaps help us.

Now about rural electrification
programme which is almost totally funded
by the Central Govemment. lfind that there
Is again an element of inequity in the
distribution of rural electrification funds
among the various States. In order to bring
the level of rural electrification on parall over
the country, the States which have a lesser
proportion of villages electrified should be
given higher quantum of allotment and
similarly when the States - distribute the
avallable funds among various districts, the
districts at the lower level, should receive a
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higher proportion of funds so that over a
period of time, we can reduce the disparity
between one district and the other and
betwee:. one State ar.d the other.

- Sir, the rural electrification programme
has given rise to a lot of complaints. | am
surethatthe Hon. Minister receives themail
the time. There are lines with no power.
There are lines without transformere, the
transformers were burnt out and were not
replaced. Sometimes on paper, the work
has been completed, but in actual fact, the
line does not exist. | would suggest, that
before a completion is recorded in respect
of the electrification of a particular area ora
particular Panchayat, there should be a
provision of securing certificate from the
Mukhiyaorthe Sarapanchofthat Panchayat
that the work has been completed.

There is a shortage of equipment and
transformers in the sub-stations which
reduces the programmeto acomplete force.

Finally, icometothe aspect of corruption
which has been referred to already. The
Power Department is competing with the
classical Departments like the Police, the
PWD and the consolidation of holding inthe
extent of corruption which is rampant. | am
sure that the Hon. Minister is conscious
aboutthetheft of powerthattaken place with
the connivance or abatement of the staff
who are working in the Power Department.
This is being done not only in villages but’
also in towns. | am sure that one way of
upgrading the revenue is through curbing
this power theft.

In conclusion, | would say that the
source of energy inthe nearfuture, whatever
the Hon. Minister might do is going remain
conventional. It is going to be oil, gas and
water. We have limited resources of oil and
gas. About water, | would like to draw the
attentionof the hon. Minister to the need for
having intensive negotiations with our
neighbors, like Nepal and Bhutan in orderto
tapthe enormous hydro-power résources of
the Himalayan range without which this sub-
continent shaill always remain power
starved.
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SHRI KRISHAN DUTT
SULTANPURI (Shimia): Mr. Chairman, Sir,
| rise to support the Eiectricity Fund
(Amendment) Bill. In the Bili, emphasis has
been laid on generation of electricity in the
private sector. | want to submit to the hon.
Minister that the present Bill envisages to
generate and distribute electricity through
the private sector. Thus, the big companies
would be free to take huge credits from our
banks and the Government would stand
guarantee for the loans so taken. Sofar as
private sector is concerned, ail the
industrialists are indebted to banks and they
have not repaid the loans which they have
already taken. The arrears amounting to
crores of rupees are outstanding againast
them and they have caused a great less to
the nation. Therefore, before we allow them
to step in this field, we must take care that
these people belonging to the private sector
do not exploit the labour class.

1have seen that privatisation in respect
of cement generation of electricity, etc. is on
the agenda of the Govemnment of Himachal
Pradesh. The Chief Ministerof the State has
also issued a statement in this regard. |
would like to say that we, the people of
Himachal Pradesh have been subjected to
discrimination. When Punjabwas trifurcated
into Punjab, Himachal Prapdesh and
Haryana, an agreement was signed between
the Govemment of Himachal Pradesh and
the Government of India at that time under
which our state was to get cost of 7.19 per
cent of electricity generated in Himachal
Pradesh. That amount was not given to us
with the result that arrears amounting to
crores of rupees are outstanding against
Punjab. Had we were given that money
along with the amount relating to 2.19 per
cent electricity as agreed upon in the
agreement, Himachal. Pradesh would not
have suffered.

Therefore, iwouidurge the hon. Minister
tokeepthe agreement in mind while replying
fothedebate. When reosganisation of Punjab
ook -place and three states, viz. Punjab,
Himachal Pradesh and Haryana came into
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being....(Interruptions) Allthe employees of
Electricity Board in Himachal Pradesh are
being arrested and put in jalis under MISA.
The government is not ready to hold a table
negotiation with them. On the one hand, the
Govemment of Himachal Pradesh isentering
into some deals with private parties and
collectingmoney forelectioneering purposes,
on the other hand, poor people are being
subjected to harassment. | do not think that
the Government of India has forced the
govemment of Himachal Pradesh to sign
such agreement. The hon. Minister along
with our leader, Rajiv Ji had gone to Nathpa
Jhakri to inaugurate the hydel project there.
I know that you are the Minister in charge of
the Portfolio. You have tried your level best
toIncrease the generation of electricity. You
are doing it today also. I think that Himachal
Government is defaming the Central
Govemment.

I hope that you will protect the interests
of engineers workers and the people of
Himachal Pradesh and will enact the
Legislation in such a manner that we could
get the benefit. At the same time, | would
also request that the Central Government
would help our State in getting the payment
of Rs. 50 crores from the U.P. Govemment
in lieu of electricity we had supplied to them.

1 think you for giving me an opportunity
to speak. (Interruptions).

I request the hon. Minister to direct the
govemment of Himachal Pradesh to hold
negotiations with the leaders of the Electricity
Board employees and reach an agreement
sothatthey are ableto get the needed relief.

[English)

SHRI SUDHIR GIR! (Contai): The
Electricity Laws (Amendment) Billis nothing
butthe replica ofthe Government's reformed
economic and industrial policies dictated by
the ne-imperialist forces much to the
detrimentof the good of the common people.
I, therefore, oppose the Bill.

The Bill under consideration seeks
amendmentto the definition ofthe generating
company. By this amendment the
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Government seeks to induct the private
sector participation inthe powergeneration.
We are against privatisation because the
reason is simple. The private management
and ownership does notcare forthe interest
of the poor peopie which constitute the vast
masses of ourcountry. The veritabiefund in
the power sector is inadequate. i appreciate
it.

| am aware of this fact because the
Ministry demanded Rs. 1,27,000 crores for
the Eighth Five Year Pian but the Planning
Commission slashed the allocation to Rs.
69,000 crores only. Private sector
participation in power generation will bring
in augmented investment. But the
concomitant results would not be helpful for
the masses, for the simple reason that the
vast masses will be exploited.

Rationalisation in tariff will result in the
increase of tariff and the agriculturists
enjoying concessional rate will be affected.
Thus the agricultural production will also be
affected.

Clause 11 of the Bill authorises the
Central Government to determine the tariff
for the sale of electricity by a generating
company. The proviso explains that if the
generatingcompany is partly orwholly owned
by the Central Government, the tariff shall
be determined by the Central Government.
But in cases where the State Government
and the Central Government are jointly
owners of generatingcompany, then itis the
Central Government which shall determine
the tariff.

It is a very anomalous position. In a
State where the generating company is
owned by the Central Government, its tariff
may vary from the tarif fixed by the State
Government owned generating company.
On the one hand the State Government's
jurisdiction is encroached upon and on the
other a very disturbing situation will arise. 1,
therefore, suggest that the Central
Govemnment must act in fixing the tariff in
concurrence with the State Governments.

My second suggestion is that while
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determining the tariff the consumers
associations and trade unions in different
states should be consulted. The Govemment
Is inviting foreign capital into the power
sector with even one hundred per cent
foreign equity.

Further, the orivate sectoris offeredthe
relaxation of ti 2 debt equity or norm of 4:1.
It will increase the guaranteed rate of return
on equity from 12 per cent to 16 per cent.
This will lead to capitalisation of interests.

The Bill provides for guaranteeing
returns on capital. it will lead to heavy
overcapitalisation. The high costs will be
passed on the consumers. Have the
Govemment got any mechanism to verify
the producers’claims astothe correctvalue?
I think that the govemment has no such
mechanism.

In this connection, | would point out that
the Bill does not provide for striking abalance
between the foreign component in equity
and debt. If the foreign equity allowed alone
is allowed to come in, in the form of foreign
exchange, and debt portion is raised
domestically, the net outflov of foreign
exchange will take place t- finance the
import of plant and equipmer .. This position
should be examined explair ad.

MR. CHAIRMAN: Please wind up.

SHRI SUDHIR GIRI: | seek your
indulgence for two or three minutes. | am
concluding.

SHRI NIRMAL KAN1I CHATTERJEE
(Dum Dum): Whatever might have been the
time fixed, this is important question and you
may kindly allow more time.

MR. CHAIRMAN: But only one hour
has been allotted.

SHRI NIRMAL KANTI CHATTERJEE:
Apart from whatever has been decided, this
involves is a very important matter
associated with the industrial policy. Some
fiexibility should be there.
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MR. CHAIRMAN: That was taken into
consideration while fixing the time.

SHRINIRMAL KANTICHATTERJEE: |
know it. At all times we do; we remember
everything.

SHRI SUDHIR GIRI: | would like to
explain why we are opposing this bill. in
every case of private management, the
work force becomes the first casualty.
Retrenchment of employees does take place.
Machines are brought in. The profit motive
reigns the whole phenomena. Employment
potential does not improve. This will be
proved by the fact that in a period of ten
years from 1976-77 to 1986-87 available
statistics showthatthe increaseininvestment
is from Rs. 303 billion to Rs. 977 billion. But
the net increase in employment comes to
0.3 million only.

| would conclude by saying that the
government encourages the private sector
to make Inroad in the core sector area
reserved for the pubiic sector. Thus, the
government makes the capitalist way of
deveiopment as their motto. But it must be
remembered that this will not do good to the
common masses.

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr., Chairman, Sir, in the
absence of national poiicy on energy, a
situation has ariseninwhichwe havereverted
to our original position when plans were
initiated. The Government took over all the
private companies whioh were generating
electricity before and immediately after
attainment ofindependence and constituted
different electricity boards in the states and
granted them autonomy. Today,
Government is doing exactly the opposite—
by again handing it over the private sector.
1 am of the view that this happened due to
fault in our policies. There must have been
some shortcomings which gave rise to
energy crisis. Every state In the country
whether it is Madhya Pradesh, Rahasthan,
Himachal Pradesh or Maharashtra, is
passing through energy-crisis. There is a
wide gap between demand and supply
everywhere. At some places privatg power
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generating units are still working as in case
of Maharashtra and Delhibut such units are
not available everywhere. At certain places
this type of power generating units do exist,
buttheir numberis veryfew. Theirgeneration
capacity is also very low. They cannot meet
the demands of electricity.

Due to excessive control by the
Government and Ministries on the affairs of
these electricity boards and electrical
divisions, they cannot function
independently. The quantumoftransmission
loss Is also very high. Electricity Boards are
suffering heavy losses and have become
paralysed due to overs taffing. Their losses
run into crores of rupees. The Electricity
Boards of Bihar and Rajasthan or any other
state are running at loss. Neither the
Govemment has been able to raise their
generation capacity nor reduce their losses.
So the Govemment proposes to transfer
power-generation work tothe private sector,
it clearly shows that right policies have not
beenfollowedfordistribution andgeneration
of electricity.

i am of the veiw of the country's
requirements, itis astep in the rightdirection.
We must see that it is fulfilled under all
circumstances. Then only we can avert the
energy crisis. Till date, we have not been
abletotap available energy sources properly,
| would like to point out to the hon. Minister
that we can generate electricity from coal
and fromwater. We can also generate solar
energy, though its quantity is very negligible.
Wae can meet our requirements by setting up
gas based power plants. But very less work
has been done in this direction.

1 would like to draw the attention of the
hon. Minister to pay attention to this point.
The hon. Minister would agree with me that
not a single gas-based power plant has
been set up in Madhya Pradesh through
which a 550 km long gas pipeline passes.
However, it was approved that gas based
power plants would be set up In Madhya
Pradesh and other states. There is shortage
ofelectricityinMadhya Pradeshandtherels
no reason to keep Madhya Pradesh devoid
of a gas-based power plant when 550 km
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long gas pipeline Is passing through it. if
such a power plant is set up there, the
requirements power of the state could be
met. Atthe same time if power grids are set
up.on regional and interegional basis, the
nelighbouring States would also benefit and
Madhya Pradesh is no exception. This point
may please be taken into consideration.

Ishaliconclude after making yetanother
submission. Power rates vary from State to
State. There is aneedto remove the disparity
in the rates. The Govemment proposes to
entrust the work of power generation to
private sector. At the same time it would be
in the fitness of things if the private sectoris
also entrusted to manufacture. Power
generating equipments instead of restricting
it to large pubiic sector units like the BHEL.
if the private sector is encouraged in this
manner, we can boost power generation in
the country. | hope that the Government
would strike a balance between these two
propositions.

I have made various suggestion for the
generation of electricity formcoal, waterand
gas. If the government implements these
suggestions, it can remove energycrisis. |
have given notices of amendment in the
Indian electricity Act 1910 and the Electricity
(Supply) Act, 1948. These amendments will
prove very helpful in the present
circumstances. | do not oppose the Bill, but
there are certain shortcomings in this Bill.
Which you must remove and then introduce
a comprehensive Bill. The hon. Minister
should pay attention to the working of
electricity Boards. There is an urgent need
to evolve a policy under which interference
ofthe Central and State Govemmentsinthe
working of Electricity Boards could be
minimised.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): | would like to submit that the
Bill further to amend the Indian Electricity
Act, 1910 and Electricity (Supply) Act, 1948
has been broughtforward in a hurry keeping
in view the energy crisis. | oppose the Bill
because Government wants to handover
Powergenerationtothe private sector. When
there was a continuous fall in power
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generation, costof generation was escalating
and power generating units were running at
heavy losses, Govemment should have tried
to find out the shortcomings in the system.
ltshould have been fully investigated. Trade
Union -leaders should also have been
consulted. There are certain things which
they know well. Had the investigation been
done, these shortcomings would have been
overcome. Even after removing the
shortcomings if the quantum of Power
generation goes down, there was no wrong
in bringing forward this Bill? Without
investigating intothe matterthe Govemment
has brought forward this Bill for privatisation
ofthe power sector. What will be its outcome?
it would only lead to exploitation of labourers
and their retrenchment. Power rates will
also go up. Farmers will suffer. If poor
farmers cannot afford costly electricity,
agricultural production will suffer. it has
been observed that the Govemment is
following a dual policy in respect of power
tariff.

While a farmer pays at the rate of 50p
a businessman pays 5 paisa. This is an
illustration as to the path to which this new
Industrial policy is leading the country.
Framers of Indian Constitution had proposed
the path of socialism for this country. But
handing over the affairs of the State from
public to private sector is not socialism.
Sincethis Bill is againstthe spirit of socialism
and Indian Constitution, | oppose the Bill.
The Government should withdraw the Bill
and first go into the causes of dismal
performance of power generating units. If
they think that privatisation of power plants
can solve the problem then it is not correct.
There are a number of units toth in the
private as well as public sector. In Bihar,
Private agencies are going to take up all
such work. In Daimia Nagar, afactory in the
private sector was closed down. All laborers
were rendered jobless. Several of them
committed suicide by hanging and by
consuming poison. They were totally
disappointed. This not necessary that the
private sector should work for the welfare of
the people because it works with the sole
aim of earring profit. Their target is to earn
net profit. Ourtask is to work for the welfare



SOV is not the Government of the
[ . -Under such a sttuation my
Mn is that the Government should
adopt such measures. It will lead to
resentmentamongthe workers and they will
‘be rendered jobless due to retrenchment
and will adopt the same path which some
peopie in Assam, Punjab and Kashmir have
adopted. Then you will ask as towhy such a
situation has developed.

Therefor, itis not advisable to bring this
Bill under such circumstances. It should be
enquired into as to why such a situation has
arisen. If there is no Increase in the
production, then you can bring such a Bill
and we will extend our support.

SHRI S.M. LALJAN BASHA (Guntur):
Mr. Chairman, Sir, we don't oppose the bill
which has been brought forward here, since
the country needs electricity very much and
generation hasgone down. The Govermment
has no funds even for those projects which
are being implemented by it. That's why the
work relating to generation of poweris being
handed over to the private sector. ! would
like to request that co-operation of State
Government should also be sought to form
a joint sector and such projects should be
handed over to them. Even today, there are
alarge number of villages, where electricity
has not reached till now. We should take
some concrete steps through this Bill, so
that the people are benefited and electricity
could be suppliedto such areas where ithas
not reached so far.

Therefore, | would lke to put forward a
suggestion to the Government that if
generation of electricity Is handed over to
the joint sector instead private sector, it
wouid be more beneficial. in this way, more
projects willbe undertaken and more peopie

will be able to get employment. t

~ SHRI AYUB KHAN (Jhunjhunu): Mr.
Chairman, Sir | am happy to see you in this
prestigeous seat. The person occupying

God #ill your he 'wﬂham
mwwmmaﬁehmlmﬁuwﬁh
one and all.

MR. CHAIRMAN: | ful blattered.

SHRIAYUB KHAN: Iriseto supportthis
Bill. Atthe outset | extend mycongratulations
tothe hon. Minsterwho has brought forward
this Bl in this august House. in the present
times, our country is faced with acute crisis
of electricity and the steps taken by you to
overcoms this problem are weicome. Your
attempt to hand it over to the private sector
is an appreciable step in this direction.
However, we are required to deeply
contemplate on the ways to be adopted to
distribute electricity. The Government will
have to examine the scheme that is to be
formulated and the manner in which the
distribution is to be made by the private
sector. | hail from Rajasthan. | cannot
comment on the attitude of Rajasthan
Government whether they are supporting or
opposing the farmers because our friends
may fell offended. However, | want to point
out that there was a time when electricity
connection could be had for Rs. 25, but
today the charges have shot up to Rs.
25,000. How can an ordinary farmer afford
to pay such a huge amount and atthe same
time provide food for his children. lam sorry
to say that how can a State Government
which could not comprehend the difference
between affording Rs. 25 and Rs. 25000
provide electricity to the farmers. Rajasthan
is the second largest state of the country
area wise. It is lagging behind in the matter
of electricity. The Rajasthan Govemnment
have urged the Centre to fulfil their
outstanding demands and extend assistance
forthe generation of electricity atthe earliest.
Pending State projects such as Dholpur,
Suratgarh, Chittorgarh and Mandaigarh
should be given early clearance. The
neighbouring states of Rajasthan have their
own sources of hydel power generation but
the people of Rajasthan are pining for water.
Rajasthan neither has any arrangement of
water nor electricity which are aseential for

accelerating the pace of development in the
State.



. A Ghalmm Sir, my submission Is
ﬁdamhshouldbetomulmdtnoomah
piiterage of electricity. One of our friends
has informed us that the number of officers
in the electricity Boards are too many in
number. Under an S.E. there is one XEN,
under an XEN there is an AEN, an AEN
there isaunderaJEN, underJ.E.Nthere are
scores of officers. As such there isless work
and more corruption in these Electricity
Boards. | want that a limit should be fixed
with regard to the number of offices to be
employed in these Electricity Boards. This
will help in reducing the corruption, | would
also like to make a mention about the
corruption which Is there in our State with
regard to providing electricity with no time
can provide connections to tube wells. The
officers can provide connections of their
palm is greased, but if he is not willing, he
can take days together. in Rajasthan the
farmers depend on rains for irrigation. As
such if connections to wells are provided
they can do irrigate their fields in time.
Therefore, whosoever is the party in power
in Rajasthan, it should make necessary
provision to provide electriclty atthe earliest
possible to enable the farmers to increase
their rate agricultural production with the
help of electricity. Among the power projects,
the project associated with water should be
completed on war footing. The big
industrialists should be provided electricity
at higher rates so that the farmers could be
provided electricity at cheaper rates.

Mr. Chairman, Sir, | hope that the
Government will pay attention to the
aforesaid points because Rajasthan has
neither coal nor gas. In addition to this the
Madhya Pradesh Government is giving a
discriminatory treatment to the Rajasthan
Government. It is evident from the fact that
we are being deprived of our share although
both the states are being fuled by the same
party. As suchthe development of than
has come to a standstill. The Chief Minister
of Rajasthan has written to the Central
Govemment about the pending projects
and if these projects are given clearance, |
believe that the people of Rajasthan will be
benefited.

PROF. PREM DHUMAL (Hamirpur):
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W, Ghaim Sir, at the outset; lwouldlke
‘to -thank ‘the ‘Govemment and the hon.

Minister for identifying the causes of power
crisisinthecountry andfortakingthe decieion
to motivate the private sector to enter the
field of power generation. Power crisis leads
to other economic crisis and as such |
support the Bill that has been introduced.

Mr. Chairman. Sir, owing to the
corruption that exists in various State
Electricity Boards, almost all of them are
running at loss. The loss is to the tune of
billions of rupees.......

MR.CHAIRMAN: You have fourminutes
to speak.

PROF. PREM DHUMAL.: | will finish in
four minutes. i support this Bill but at the
same time | would like to point out that
despite having a potential to produce 20
thousand Megawatts of Electricity, Himachal
Pradesh is able to produce only 17 per cent
of it owing to paucity of resources. | am
aware of the fact that neither the State
Government hasthe required resources nor
does the Central Government extend
adequate assistance. If the State which has
the potential to generate 20 thousand
Megawatts of power is provided with
adequate resources the problems relating
to powershortage inthe northernregioncan
be overcome.

Mr. Chairman, Sir, apart form this the
position of electricity generatedthrough coal
is very precarious because the stocks of
coal are limited,. The other sources through
which electricity is generated spreads
poliution in the environment but the hydro-
elctricity projects neither have any ill effects
on the environment nor are they expensive.
To fulfill the target set for the Eighth Five
Year Plan it is necessary to produce 38369
M.W. of electricity, but in view of the limited
resources available with the Central
Govemment, it looks to be an impossible
task to achieve it. This objective cannot be
achieved due to financial constraints. As
such we weicome the: entry of the privet
sectors In this werk and support this Bill.

~ With these words, | thank you.
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SHRIMATI GIRIWA DEVI (Maharaj
Ganj): Mr. Chairman, Sir, | strongly oppose
this Billl on electricity. There is a contradiction
in what the govemment preaches and what

it practices. Through this Bill, you are making -

an endeavour to hand over generation of
electricity to a handful of people and it
seems as if you have adopted an attitude to
extend bensfit to a selected few. in such a
situation, it wood be ideal if the Government
categorically mentions the names of those
whom it wants to benefit, because in that
case the people would have come to know
the intentions of the Government. We are
not living in dark. Not only the Electricity
Department but the Government and the
country is passing through a delicate phase
in which taking loans fromforeign countries
has become a daily routine and we have got
habitated to it. | do not know why the
departments being run by the Government
for so many years are today in the red. Why
has their performance deteriorated to such
anextent? ltis saidthat sincethey are based
on thermal power, electricity will be easily
available. It is an irony that despite the fact
that we are producing hage amount of
electricity In our country, we are living in
darkness and now the move to transfer it to
private sectorindicates that ourfuture willbe
plungedin darkness. Perhaps it will brighten
the future of certain selected people. | do not
have any difference of opinion about it.
Therefore, | strongly oppose this Bill and
thank you for giving me time to express my
views.

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Mr. Chairman, Sir, the
availability of electric power is a veritable
barometer of judging the level of economic
development. In our endeavour to raise the
living standard of our countrymen, power
generation has always been accorded top
priority in our planning. However, resource
constraint has been a major impediment in
the path of attaining self-sufficiency in this
sector.

15.04 hrs

[SHRI P.M. SAYEED In the Chair]
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Sir, the time has come when we have to
give a fresh look and identify areas where
private sector can be involved to meet the
public needs adequately. | am happy that
the government has realised that the power
sector is one such sector. It is time now that
we get rid of various dogmas and take a
pragmatic approachtothe various problems
besetting us. | was somewhat surprised to
find an objection being raised by our friends
of the left when they opposed this Bill, firstly
onthegroundthatitwould harmtheinterests
of the workers. lamsorry that | just could not
understandthis specious argument, because
when they say so, they overlook the basic
factor that with the setting up of power
stations you wouid rather offer more jobs to
the people.

You would rather meet the
unemployment problem, | am somewhat
bewilderedto have it fromthemthatthey are
prepared to go for deprivation; they are
prepared to live in a condition where we
cannot raise the standard of living of our
country men.

But to talk of giving something to the
private sector sounds anathema to them. |
could understand that the objections would
be there if it were a move of the Government
to pass on certain things from the pubiic
sector to private sector. It is not so, in this
case. There is rather a condition in the Bill
that after a specified period, there is an
option with the Government, with the State
Electricity Boards to purchase the
undertakings set up.bay a private person.
The existence of such a condition, | would
submit, will not bring about stability in the
operation of the private enterprises because
the sword of Democies will always hang on
the head that after the stipulated period,
somebody sitting in the Electricity Board
may harass them, may extract the price for
giving them frothier extension.

Of course, the conditionis therethat the
functioning of these private generating
companies would be regulated within the
amount of the provisions of the Electricity
Supply Act of 1948 and would be under the
discipline of integrated grid operation.
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Secondly, we had it from our socialist
leanings. | am sorry again | could not
understand the reasoning behind such an
averment by them. | take this opportunity to
commend this action of the Government
having realised the abject paucity of
elactricity in the country for development, fir
running the wheels of industry effectively,
for improving our agriculture, for domestic
needs, for running hospitals and for even
improving our communication system.
Relishing this urgent need, | am happy that
the Government has taken this declision to
invite the privates sector to this field.

As an example, | would say that Punjab
which is considered as one of the leaders in
the field of power generation also has a
gloomy future ahead if something is not
done inthe power sectorimmediately. From
the present need of 3286 m.w., Punjab
would require 4482 mega watt in the next
five years. Given the unsettled condition
that we have, | am sure, no private person
would like to go to Punjab to invest heavily
in the power sector. While the Government
negotiate with the private persons to set up
power generating stations elsewhere it
becomes the duty of the Government to
ensure that adequate funds are given to
Punjab to complete the various projects
which are in pipeline there.

Before concluding | would only refer to
the need of Chandigarh, which is a modem
city State.

Though it is small city, the requirement
of electricity is not fully met. Applications for
grant of license to run industry and even in
the case of domestic connections remain
pending for long. Forthe people living in the
Jhuggi Jhopri, we have given a solemn
pledge two years back to see that every
hutment also gets one single point of
electricity but we have not been able to fulflii
that pledge because of shortage of electricity.
Iknow the hon. Minister is adynamic person
who looks after the poor, who cares for the
poor and he has brought about many
changes and improvements in the system.
1 would, therefore, take this opportunity to
urge upon the hon. Minister to divert his
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attention to Chandigarh aiso and keep in
mind the needs of Chandigarh and do
something in this regard.

With these words, | conclude.

MR. CHAIRMAN: | would also request
the non. Minister on your behalf.

(Interruptions)
[Transiation)

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, | cannot support such a Bill.
A new beginning has been made through
this Bill. Afterindependence thefirstindustrial
policy was formulated in 1948. The scopes
of the policy were determined, electricity
which was also one of the subjects was
decided to be kept exclusively under the
purview of the public sector. it was a new
beginning underwhich all private companies
that were associated with power generation
were nationalised. Now after, 45 years of
independence, due to its own failure and
shirking of responsibilities, the government
isagain.- making anewbeginning. Now, the
Government is taking a plea that it does not
have capital and due to rampart corruption
in the public sector, its units are becoming
sick. Regarding these three hollow logices
given by the Government | would like to
know from the hon. Minister whether the
privatesectoras comparedto Public Sector,
has become so-rich that it can take up such
big projects on its own. The public sector has
also its own limits and ultimately it has to
cometothefinancialinstitutions of the Public
sector for financial assistance.

Mr. Chairman, Sir, so far as the loss is
concerned, the Government have admitted
in its Annual Economic Review that an
amount of Rs. 7074 crores of the financial
Institutions are due on the sick units of
Private Sector. Private Sector units are also
becoming sick. The only allegation which is
levelled against the Public Sector is that
rampart corruption has entered into it. Who
is responsible for this? Who is responsible
to check it? The transmission loss which is
shown in power sector is because of the
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pilterage by the private sectorinconnivance
with the officials of Public Sector. Private
Sectorunits are consuming 1/4th more power
than that of their installed requirement and
it is done in connivance with the officials of
power sector. Who is responsible to check
these things? Thatis why | would say that all
the three logics given by the Government
are hollow logics. The Private Sector also
does not have capital to invest. Therefore,
the government will have to reconsider its
policy and take steps to increase power
generation, Only then a solution to threes
problems can be found.

Sir, in addition to it, i wouid like to came
one more suggestion. The non. Ministersgo
on inaugurating power plants at different
places. So, | would like to say that instead of
fertile land of farmers, waste land should be
acquired for this purpose. Though | do not
have any objection to the acquisition of
fertile land if it is very necessary but if waste
fand is available then it is no use of acquiring
triple crop land for this purpose. With these
words | conclude and present my
Amendments.

SHRI ATAL BIHARiI VAJPAYEE
(Lucknow): Mr. Chairman, Sir, I did not want
to speak on this Bill but when | saw that Shri
Kalp Nath Rai has presented an important
Bill, | thought that | must congratulate him.
It is true as just now our friend was saying
that itis a new beginning. It appearsthat the
time has completely changed now. You can
callitcycle of time. Earlier it was decided that
power generation and distribution would
remain under Public Sector because it is
backbone of industries. But now, the private
sectoris being allowedto enterin this sphere.
It is being done because of the experience
we have gained over these years. Had
power generation and its distribution been
properunder publicsector, the country would
not have faced the present power crisis.
There has been a constant demandto allow
private sector in power generation but it was
not accepted. But now we have reached a
point where there is no alternative except to
allow the private sector. All State Electricity
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Boards are running at loss, generating less
electricity as comparedto their capacity and
large scale pilferage in distribution is taking
place. Many states are facing serious power
crisls.

Iwouldspeakparticularly of the situation
in Uttar Pradesh. In rural areas of Uttar
Pradesh electricity remains cut off
continuously for many days. People have
started gherao of Ministers of the State
Government. New Government has
assumed officethere andthey have inherited
this situation from their predecessors. The
Government is under debt and the State
Electricity Board is also under debt. The
Centre says that coal will not be suppliedto -
the State so long as debt is cleared. From
where they will clear their debt? If coal is not
supplied to them, electricity cannot be
generated. it wiilfurther aggravate the power
crisis. Shri Kaip Nath Rai is very well aware
of the situation.

Now the Central government is saying
that Thermal Power plant of Unchaharshould
be handed over to it and its cost wili be
adjusted against the debt. How a State
Government can hand over its Thermal
Power Plant to others when it is itself in
difficulty. 1 know that the Centre is also in
difficulty.

Himachal Pradesh has many rivers
where electricity can be generated. Besides
its own requirement, Himicchal Pradesh can
fulfillthe requirements of neighbouring States
to agreat extent. But the State Govemment
does not have money to undertake new
projects. Industrialists are interested toinvest
capital. Therefore, they shouid be given a
chance to invest. We cannot restrict
ourseivesto ong particular phiiosophy. if we
realise that there is a need to make new
experiments in economic sphere, we should
not hesitate to do so. Recently, the Soviet
Union and East European countries had to
face serious financial crisis because of their
commitment to a partioular ideology. We
should learn by this experience. On the one
hand the State Electricity Boards are in the
red whereas on the other hand, | have seen
the rest houses of these Electricity Boards
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which are lavishly fumished and one feels
. shy to touch things iest they may get dirty.

MR.CHAIRMAN: Do you suggest auc-
tion?

SHRI ATAL BIHARI VAJPAYEE: Mr.
Chairman, Sir, 1do not know what to do with
them. All the money has gone down the
drain. Does Public Sectormeanthis? Should
this be the attitude towards public money?
The question is of the attitude of the man-
agement, besides the wasteful expenditure.
ShriMohan Singhis rightin saying thateven
the private sector is dependent on Govern-
ment financial institutions. This is a strange
situation. 1 do not have time to go into the
details but if there is professional manage-
ment there is no reason for losses in the
generation of power. We are giving opportu-
nity to the private sector on the ground that
they would not only bring capital but also
professional management in the industry. |
would like to say that we should go a step
further. If we want set up new industries we
should encourage these industrialists to set
up captive plants for power generation and
give them relief In that.

Solution to power crisis is very essen-
tial. if there is no electricity there will be no
agriculture, no industry and the cities would
be plunged in darkness and incidence of
crimes would increase. | had gone to Manaii

some time back. Everyday when there was -

maximum rush in he markets the power
want off. The shopkeepers used to literally
weep. | had gone to the Somnath temple
also. There the people told me that when it
is time for Aarit (Evening prayer) the power
goes off.

SHRI SAIFUDDIN CHAUDHARY
(Katwa): It seems there is a conspiracy
behind it.

SHRI ATAL BIHARI VAJPAYEE: No, |
am not saying that.

SHRI SYED SHAHABUDDIN: | may
add that power goes off during Ilftar and
Sahriin Srinagar, Kashmir.
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SHRIRAM NAIK (Bombay North): This
point has become a good meeting ground
for all the cultures.

SHRIATAL BIHARI VAJPAYEE: lwould
like to appeal to Shri Kalp Nath Rai to help
the Uttar Pradesh Government in overcom-
ing the power crisis in the State. This impres-
sion should not gain ground that
U.P.Govemment will have to face some
difficulty because Congress is In power at
the Centre and BJP is in Uttar Pradesh. |
know that Shri Kalpnath Rai is seized of the
matter but unless concrete steps are taken
in this direction it will not serve any purpose.
We are supporting your bill. Please help our
Govemment..

[English]

SHRI RAM NAIK : Sir, | would try to be
every brief. | welcome the handing over of
electricity generation to private
organisations. Atthe same time, | would like
to ask a question as to whether this should
be applied at this stage to supply of electric-
ity also.

lithere are more agencies for suppiying
it, it is likely to create more problems and
probably you will be required to spend more
capital amount. | come from a city - Mumbai
- where there are four supply agencies
working. First, there is BEST, Bombay Elec-
tricity Supply Transport Company, owned
by the Mumbai Mahangar Palika which sup-
ply electricity. Secondly, for suburbs, there
is a private organisation called Bombay
Suburban Electricity Supply Comgany.
Thirdly, we have Tata which supply electric-
ity to so many big factories and lastly there
is the Maharashtra Electricity Board, sup-
plying electricity to some of the suburbs. So,
in one city, there are four agencies supply-
ing electricity. BEST is very efficient in
Bombay; but electricity supply is being dorie
by four companies at four different rates.
There is no uniform rate for domestic elec-
tricity consumption. So, if they are working
efficiently and properly, there is no reason
why they shouid not be given supply work
also, | would also suggest uniformity in the

supply.
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There can be economies in power gen-
eration; but in supply, there is not much
scope for economy. This is the point which
| wanted to make.

You want a reasonable return and ear-
lier it was 2 per cent over the bank interest.
Now, you wantto make it to five per cent. In
this Act, there is also one Clause which eays
that those consumers and particularly do-
mestic consumers, who give deposits to the
companies, earn interests on that. | do not
know astowhat is the rate of interest in Delhi
orin Calcutta; butin my City, itis six percent.
The six per cent rate of interest, which is
being paid for the deposit and which every
customer is required to pay to the compa-
nies, is just going on for the last 20 years.
The Reserve Bank rate at that time was six
percent. Now it has increased so much. But
the Minister here has not taken cognisance
of the consumers’ requirements also. So, |
would urge that he shouid also try to amend
the clause so that a customer must also get
more interest on his deposits. Otherwise, it
is as good as free deposits to those bit
companies. | personally feel that consum-
ers’ interests should also be protected by
the Government. You should bring forward
afresh amendmentto this Bill for increasing
the rate of interest which is payable to the
consumers.

The other point is that there should be
auniform domestic tariff, as far as possible,
ail over the country. Now the rate in my city
is double the rate of Delhi for domestic
electricity. At some places, it is still more.
For kerosene and LPG, we try to have a
uniform rate. So, one should consider at

least so far as domestic consumers are

concerned whether a uniform rate which is
affordable rate, can be given tothe domestic
consumers whatever industrial profits and
other profits.

[ Translation)
(interruptions)

No lamnotsuggesting to raise the price
but to bring it down. -
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That is why uniform rate should be
applicable to the domestic consumers.

Now Icome to the last point which is not
being followed by the Government. Accord-
ing to the Electricity Act, there is a reason-
able return. if any company eams more than
the reasonable retum, 50 per cent of that is
expected to be refunded to the customers.
Thatis notbeing done. The accounts are not
audited from that angle. You will be sur-
prised to know that in Bombay, | had to file
acase last year and the Bombay Suburban
Electricity Supply Company refunded Rs. 1
crore 30 lakh which they owed to the cus-
tomers because they earned profit more
than the reasonable return. So, | would also
suggestthatthe Govemment shouidlook at
companies which are working in a proper
way, from this angle also and ensure that

"whatever is due to the consumers, should

be refunded if their accumulated profits are
more. With these words, | thank you for
giving me the opportunity. )

RAO RAM SINGH(Mohinderagarh): Mr.
Chairman, Sir, | want to congratulate Shri
Kalpnath Rai for having brought forward
such a remarkable Bill in the House. Shri
Ataiji has rightly pointed out thatt the State
undertkings are not even produci..g 60 per
cent of the installed capacity of power. We
have maximum transmission losses in the
world. Besides there is theft of eiectricity
also. There are two or three industtrial town-
ships in my constituency and they have
almost come to a grinding halt becausee of
non-avaiilbiility of power.

Me. Chairman, Sir, if you allow me, |
would liketo congratulate ShriKalp Nath Rai
for another thing. He had brought together
Shri Syed Shahabuddin and BJP members
at least on this issue.

PROF. PREM DHUMAL.: Atfter cutting
power.

RAO RAM SINGH: they at least shared
the same view on this point and spoke inthe
same vein. Mr. Chairman, sir, if we give him
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the charge of Mandir Masjid dispute, | think
he would definitely come outt with a solution.

SHRI KALP NATH RAI: Mr. Chairman,
Sir, Iwouldlike tothank ShrimatiVasundhara
Raje at the outset for having supported this
Bill and therby encouraging us to work for
economic development and industrrial de-
velopment of the country.

15.31 hrs.
[RAO RAM SINGH In The Chair)

My friend, ShriMohan Singhsaidthatin
the Industrial Policy resolution there was no
place for the private sector, Ataiji is present
here. This has not been brought forward to
convert public sector in private sector. You
are a learned man. if you say like this how
will it go? Yes, if Shri Rameshray had said
like tthis we could have understood.

SHRI ATAL BIHARI VAJPAYEE: Is he
not a leamed man?....

(Interruptions)

SHRI KALP NATH RAL: We are facing
shortage to resources. This has been done

to mobilise additional resources and we -

wantthe private sector to help us overcome
the power criris. You may be aware that
when we achieved Independence we were
prodicing 1300 MW of electricity and today
we are having 66000 M.W. installed capac-
ity. Mohan Singhiji, the party which came to
powerin 1979 hadfixedthe target of 22,245
MW but it was Rajiv Gandhi's Government
which acieved this target in 1989 after com-
ing to power in 1985. the Party which came
to powerin 1989 could not even prepare the
draft of Eighth Five Year Pan In two years,
nor could it prepare the Approach paper to
this plan. It could not also approve the plan
for power sector. therefore, | want to ask
why is the crisis. The entire world is seized
of the matter and India cannot keep itself
aloof. We want power for implementing the
Industrial policy, we want power for improv-
ing agriculture, for factories, for industries
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and for providing more opportunities of
employment. Nothing can be done without
electricity. | would like to assure Shrimati
VasundharaRajethatthe govemment would |
give priority to the scheme In Jhalawad.

SHRIMATI, VASUNDHARA RAJE:
Many, many thanks.

SHRI KALP NATH RAI: Shri Panigrahl
mentioned about Talcher power project |
would like to say that the demand of power
is fast increasing. | would like to tell Shri
Khuranaji that in 1985 the demand of Delhi
was 700 MWs. Today the demand is in-
creasing atthe rate of 18 percentperannum
and it has already touched 1500 MWs.
Within five years the demand has doubled.
In everyvillage, city orwherveryou go, there
is demand for more electricity. Allthe Mem-
bers of Parliament may be aware that de-
mand for electricity is on the top. Mohanji,
may | tell you where power crisis is most
critical in the country. The highest installed
capacity of electricity is in Bihar viz., 1300
MWs but only 200MWs are being utilised.
Who is responsible for this - | or the Bihar
government tell me? | would like to tell you
that maximum transmission licences are in
Bihar. So today....(Interruptions) | am wor-
ried about Bihar State. | have sanctionedthe
biggest Koel Karo project of Bihar which
would involve an expenditure of Rs. 1338
crore and its capacity willbe 710 M.W. Ihave
nothing hostile against the people of Bihar.

Shri Ataiji has raised one point about
Uttar Pradesh. The Chief Minister of that
State is doing all his best about the develop-
ment of the State. Hardly any such day
passes when he does not give me a ring
about his state. | promise you that just
yesterday | have given an amount of Rs. 25
crore for electrification of Uttar Pradesh and
| have also said that when this amount is
spent, another installment of the same
amount would be given. And when that
money Is also spent, Rs. 25 crore would be
given again. But | want that this money
should be spent on it. (Interruptions) Please
listen, during the previous government of
Uttar Pradesh, the Govemment of Japan
provided an amount of Rs.100 crore for the
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construction of the project. The Central
CGovernment did sent the money to us, and
that money was diverted when it was spent
in Anpara. What can we do under such
circumstances. The Central Government is
helpless. All these things were done priorto
Shri Kalyan Singh took over. Regarding the
present Government in the State, | may say
that Shri Atal jlis just like a “Guru™to all of us
and if he says anything to remove the back-
wardness of Uttar Pradesh, that is to be
done, we can't afford to desist and he would
not spare me. | am not a person to oppose
such move from Bihar or Uttar Pradesh,
believing that it is notthe Government of my
party. The hydroelectric planfor Bihar, which
has been sanctioned is the biggest in India
in its history of 44 years, was started with so
much of efforts. It is of 710 M.W. capacity
and its estimated cost is to the tune of Rs.
1338 crore. Why do you suspect my inten-
tions? You should not think like that. More-
overthis Bill has not been brought to convert
any pubiic sector into private sector.

[English]

“Public Sector will occupy the com-
mending highest. The pubiic sector and the
private sector will work complementary and
supplementary to each other".

[Translations])

Suchisthecasethere. We have brought
this Bill to increase the resources.

Hon. Chairman, Sir, our able Marxist,
socialist leader, Shri Joyti Basu and his
Govermnment also supportedthis move inthe
conference of Power Ministry. The policy
framed by our Government in 1990 was
accepted by the Government of Shri
Vishwanath Pratap Singh in the conference
of Power Ministers. Our policy was ac-
cepted in the Chief Minister's Conference
held in February, 1991 underthe Chairman-
ship of Shri Chandra Shekhar. Very re-
cently, on 6th September this year a confer-
ence of Power Minister was held. Ail the
people agreedto the policy and all the State
Electricity Boards have received applica-
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tionsfor 10thousand MW power ggeneration.
We havee received applications forthe gen-
eration of 5500 M.W. electricity. Unless this
law is made, we cannot allow anything for
power generation. Power, no doubt, will be
generated. There will be the control of Stdte
in the works which come under State sector
and the control of the Centre on the works
which come under Centre. We will purchase
powerfromthose power generation compa-
nies also, because they will give the power
to somebody.

(Interruptions)

When Tatas and Birlas are producing,
theydon't consume itthemselves. theydon't
use it to construct their own houses. Iron
produced by them is not used for the con-
struction of their own houses. Instead, it is
used for pubiic consumption.

Similarly, the power generated in the
public sector and private sector... (Interrup-
tions) would be utilised for mass consump-
tion tofulfillthe requirements of the country.
Theretfore, 1 would say that our friends and
colleagues, socialists and semi-socialists
colleagues and the people who have ability
to appreciate the changing worid should all
support this Billand extend theirbest wishes
so that we can give a practical shape to this
Bill keeping in view the history of our inde-
pendencestruggle andits values. Withthese
words, | conclude my speech.

[English)

SHRI SOMNATH CHATTERJEE:
(Bolpur): May | have a clarification? How
much investment are you expecting from
private concerns? What type of private in-
vestment are you expecting in the public
sector in the next two years? What is your
information?

SHRIKALP NATH RAI: Applications for
19,000 M.W. units are pending with the
state. Governments.

And appiications of 5,500 MW are pend-
ing with Central government. You know in
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Bengal the Budge Project is coming and
your Chief Minister has recommended

it.(Interruptions)

SHRISOMNATHCHATTERJEE:lonly
wanted information. | am not opposing

it.(Interruptions)

SHRI KALP NATH RAI: Whenever |
listened to Shri Nirmal Kanta Chattarjee, he
always talked about white money or black
money, lam asking you one question. Allthe
Members of Parliament, who have been
- elected, are they elected within the limit of
Rs. 1 lakh?(interruptions)

[Translation]

SHRIATAL BIHARIVAJPAYEE:Please
ask a question which puts us to trouble.

(Interruptions)
" [Engilish]

SHRIKALP NATH RAI: One day, while
speaking in the House, Shri George
Fernandes said, "Why this Bill has been
brought? A provision is there that a man
should be elected by spending Rs. 1 lakh.”

SHRI SOMNATH CHATTERJEE: He
- should spend Rs. 1 lakh from his private/
personal source. What about his party’s
contribution? What are you talking?

SHRI KALP NATH RAL: No. 2 money is
used by all the political parties. Don't forget
it.(Interruptions)

SHRI SOMNATH CHATTERJEE:
Speak for yourself. | asked you a very
important question.

SHRI KALP NATH RAL: then | salute
you that you are the only man who has been
elected within Rs. 1 lakh.(Interruptions)

SHRI SOMNATH CHATTERIJEE: | ac-
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cept your salute.(Mnterruptions) We know
aboutthe powershortage; everybody knows
about it. | really wanted to know what is the
expectation of the Central govemment as to
investment bythe private sectorinthe power
generation so that we can know how much
more power can have in this country? That
is what | wanted to know. Kindly answer

that.(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): with the permis-
sion of the Chairman, Mr. Somnath
Chatterjee may kindly note the answer that
was given by Mr. Kalp Nath Rai to the effect
that applications over 19,000 MW are pend-
ing with the State Government and applica-
tions of 5,500 MW are pending the Central
Govemment. He also added that approxi-
mately you can put one crore per MW as
evaluation. If really these people have come
forward with so many applications, that
means they expect that they would be able
to arrange that much of resource.

SHRI SOMNATH CHATTERJEE: Of
their own or out of public financial institu-
tions? How much money wili the public .
financial institutions provide to them?

SHRI RANGARAJAN KUMARA-
MANGALAM: The equity ratico will be main-
tained.

MR.CHAIRMAN: Now the House shall
come to amendments to the Motion for
consideration.

MR.CHAIRMAN: Shri Bhagwan

Shankar Rawat, are you pressing your
amendment or are you withdrawing it?

[Transiation)

SHRI BHAGWAN SHANKAR RAWAT:
Mr. Chairman, Sir, | would like to submit.....



123 Electricity Laws
[English]

MR. CHAIRMAN: Are you pressing your
amendment or are you withdrawing it ?

'Translation)

SHRIBHAGWAN SHANKAR RAWAT:
Please allow me to explain first. First of all |
would like to congratulate the Minister of
Energy that he has taken right steps in this
field. Entire country is facing the acute power
shortage, but there are certain things which
Iwas expecting from him, and | would like to
draw the attention of the hon. Minister to
those points. The hon.-Minister could not
mention all the good points, therefore, |

would say that there should be a fundamen- -

tal change in the entire system. First, why
should the transmission losses occur at all?
Iwould like to say about Uttar Pradesh. Only
29 percentelectricity is generatedthere and
80 percent electricity Is providedby N.T.P.C.
The power stations required to be set up
after independence have not been set up.
With the resuit UP depends on others forthe
electric supply.

MR. CHAIRMAN: Please restrict your
speech to your amendment only.

SHRI BHAGWAN SHANKAR RAWAT:
| am speaking about the amendment. Mr.
hairman, Sir, heavy transmission losses
occur, 30 per cent losses of transmission
are too much. Therefore, | would like to
submit that there is voltage fluctuation be-
cause of transmission losses which causes
failure in power supply. Therefore, | would
like to suggest that the projects based on
gas may be started.

MR. CHAIRMAN: Hon. Member, please
speak on the amendment.

SHRI BHAGWAN SHANKAR RAWAT:
Mr. Chaiman, Sir, | had tabled my first
amendment only because that even the
amended Act not meet the public need. So
| wanted that the pubiic opinion may be
mobilised. Since, a good announcement
has been made, | would conclude after
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adding a few words. Power Houses based
ongasshouldbe set up in every circlecenter
of U.P. The smaller the power houses, the
lower the losses. Hon. Minister may give
due attentionto the rural electrification which
has been neglected and funds provided for
the same. .

Coal is being provided to the power
houses of Uttar Pradesh. The quality of the
coal is also not good. Lastly, | would like to
say that the funds may be provided to UP
Electricity Board which have not been pro-
vided so far. One former Chief Minister
committed a mistake in connection with the
Aanpara project which resulted in a loss of
Rs. 100 crore and for that the U.P. Govern-
ment is being made to suffer. The Planning
Commission cleared an amount of Rs. 700
crore. Is the Government going to release
that amount of Rs. 700 crore?

SHRI KALP NATH RAL: The Central
Govemment is providing all the funds.

SHRIBHAGWAN SHANKAR RAWAT:-
I would like to thank you once again for your
statement on behalf of the people of Uttar
Pradesh. All the same, | expect from you to
make an announcement of power houses
based on gas for which you will have three
cheers from me. | am withdrawing my
amendment.

[English]

MR. CHAIRMAN: This is not the place
to mention all these. You are striking a quid

pro quo.
[ Transiation]

SHRIKALP NATHRAIL:Sir, if he canget
the gas sanctioned from the Petroleum Min-
istry, we will sanction a gas-based project.
[English]

MR. CHAIRMAN: Is it the pleasure of
the House that the amendment moved by
ShriBhagwan Shankar Rawatbe withdrawn?

SOME HON. MEMBERS: Yes.
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SHRI MOHAN SINGH: Sir, | am de-

lighted by the speech of the hon. Minister of
Power who has [ft nothing for the private

sector. The public sector is so strong and ,

funds are being given so liberally to it that
there seems to be no need of the private
sector. | am not withdrawing my amend-
ment.

[Engiish]

MR.CHAIRMAN: | shall nowput Amend-
ment No. 4 to the Motion for Consideration
moved by Shri Mohan Singh to the vote of
the House.

Amendment No.4 was put and
negatived

MR. CHAIRMAN: The question is:
“That the Bill further to amend the In-
dian Electricity Act, 1910 and the Elec-
tricity (Supply) Act, 1948, be taken into
consideration.”

The motion was adopted

MR. CHAIRMAN: We shall now take up

Clause by Clause conslderation of the Bill.
Thereis anamendment no.5for Clause

2byshriGirdharilal Bhargava. ShriGirdharilal

Bhargava, are you moving?

[Transiation)

SHRI GIRDHARI LA BHARGAVA.
(Jaipur): I am not moving my amendment.

[Englkish)
MR. CHAIRMAN The question is:

“That Clause 2 stand part of the Bill.”
The motion was adopted
‘ ~ Clause 2 was added to the Bl

MR. CHAIRMAN: There are amend-
_ment nos. 6 and 7 for Clause 3 by Shri
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Girdharilal Bhargava, Shri Girdhari Lal,
Bhargav are you moving? -

[ Translation)

SHRI GIRDHARILAL BHARGAVA
(Jaipur): | am not movning my amendment.

[English)
MR. CHAIRMAN: The question is:
“That Clause 3 stand part of the Bill.”
The motion was adopted
Clause 3 w;s added to the Bill

MR. CHAIRMAN: There are no amend-
ments for Clause nos. 4 and 5.

The question Is:
“That Clauses 4 and 5 stand part of the
Bill.”
The motion was adopted

Clauses 4 and 5 were added to the
Bill

MR. CHAIRMAN: There Is an amend-
-ment no. 8 for Clause 6 by Shri Girdharilal
.Bhargava. Shri Girdharllal Bhargava, are
you moving?

[Translation)

SHRI GIRDHARI LAL BHARGAVA: |
am not moming my amendment.

[English)
MR. CHAIRMAN: The question is:
“That Clause 6 stand part of the Bill.”
The motion was adopted
Clause 6 was added to the Bill

-MR. CHAIRMAN: There are no amend-
ments for Clause nos. 7 to 10.
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The question is:
» _"That Clauses 7 to 10 stand part of the
B e motion was adopted

Clauses 7 to 10 were added to the
Bl

MR. CHAIRMAN: There is an amend-

ment no. 9 by Shri Girdharilal Bhargava for
Clause no.11. Shri Bhargava, are you mov-

ing?
[Translation)

SHRI GIRDHARI LAL BHARGAVA: |
am not movning my amendment.

[English]
MR. CHAIRMAN: The question is:
“That Clause 11 stand part of the Bill.”
The mction was adopted
Clause 11 was added to the Bill
MR. CHAIRMAN: There are no amend-
ments for Clauses 12 to 14.
The question is:

“That Clauses 12to 14 standpart of the
Bill.”

The motion was adopted

. Clauses 12 to 14 were added to the
Bl

MR. CHAIRMAN: The question is;

“That clause 1, the Enacting Formula
and the long Title stand part of the Bill".

The motion was adopted

Clause 1, the Enacting Formula and
the Long Title were added to the Bill

SHRI KALP NATH RAL: Sir, | beg to
move: .
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“That the Bill be passed.”

MR. CHAIRMAN: Motion moved.
“That the Bill be passed.”
MR. CHAIRMAN: Dr. Asim Bala.

DR. ASIM BALA(Nabadwip): Sir, | am
opposing this Bill as privatisation is very
much harmfultothe general consumers. As
you are aware, at present the dgmand of
electricity is so high and the production of
the Government of India, that is, NTPC and
others, cannot cope up with the demand.

Sir, 1 cannot understand as to why we
are giving the important sector.electricity, to
the private sector It is the Minister’s liking but
the people will not like it because the private
sector always tries to make profit and im-
pose some taxes every time, which would
harm the common people, especially the
low income group. The West Bengal Gav-
emment have already proposed to the Cen-
tral Governmentsome of the projects, espe- .
cially Hydro Electric. Projects. Some Japa-
nese technology experts came to India and
they studied the project.  wantto know from

" the hon. Minister about the fate of the pro-

posals in respect of Sagar Dighe Project,
Bajabaj and Balagar Project.

MR. CHAIRMAN: What has itgottodo
with this Bill?

DR.ASIMBALA: | alsorequestthe hon.
Minister that the DVC supply is so low, and
they should try to improve the supply of
electricity. With these words, | request the
hon. Minister to consider the above propos-
als. | oppose the Bill.

MR. CHAIRMAN: On the third reading
hon. Members, | would request you to limit
yourself to only the merits of the Bifl, why it
cannotbe passed and why itcan be passed.
1 would request you to not to go into the
details which have already been discussed

in the first hearing.
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SHRI MADAN LAL KHURANA (South
Dethi): Sir, our leader, Shri Vajpayee has
supported this in principle. From the very

beginning we have been saying that we .

would not get entangled in any controversy.
The actual situation proves that the con-
sumer stands to benefit from competition. |
suggest that electricity be generated in the
Government sector and distributed by the
private sector. It is because the Govern-
ment has limited resources. That is why the
Jana Sangh Government had introduced
the private but service in the D.T.U. Some
specialcircumstances are prevalentin Delhi.
The increased birth rate and the migration of
people from other States to Delhi had led to
growth in population. This has also ledto an
increase in consumption of electricity. At
present the slum colonies of Delhi are not
getting electricity. | suggest that Delhi should
have its own power generation unit so that
the city becomes self reliant.

[English)

MR. CHAIRMAN: You are going be-
yond that scope. You should have spoken
on the first hearing.

[Translation]

SHRIMADAN LAL KHURANA: Please
give me some time as | have not spoken
about Delhi. The metropolitan councilis also
not in office here. The proposal for a power
generation unitfor Delhishouid be approved.

16.00 hrs.

When privatlisation is being done, will
the D.E.S.U. allow the private sector indus-
triesto Instal their own captive powerplants?
The private sector wants to assist the Gov-
ernment but the latter on its part lays down
umpteen terms and conditions which make
makes it difficult for the former to function.
The Government should help the private
'sector. | would like to request that permis-
sion be given to industries which want to
instal theirown captive powerplants. Infact,
the Government should extend some finan-
cial assistance to them to do so.
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Thirdly, the slum areas of Delhi should
also get electricity. | request that such areas
be given at least a single point connection.

[English]

SHRISRIKANTA JENA (Cuttack): Hon.
Minister, | was only thinking that when this
privatisation in coal field will come because
the coal is the main raw material for electric-
ity generation, | do not know whether the
next attempt will be to denationalise the coil
and in the process of denationalisation ev-
erything will be denationalised. We are just
reversing the whole thing and the power
generation and power distribution is the vital
sector for the State and it should not be
handed....

MR. CHAIRMAN: Hon. Members, let
me read out the rules, at the third reading.
“That discussion on a motion that the Bill or
the Bill as amended, as the case may be,
passed shall be confined to the submission .
of arguments either in support of the Bill or
for the rejection of the Bill. In making his
speech a member shall not refer to the

" details of the Bill further than is necessary

forthe purpose of arguments which shallbe
of a general character”. ‘Otherwise, there
will be no end of the discussion. The Minister
has already given his reply. Then, the Min-
isterwillmake anotherreply and there willbe
anotherthing. So, Irequestyou nottogointo
the details at the third reading, not to bring
up extraneous matters and confine yourself
as to why you think that the Bill should be
passed andwhy youthinkthat the Bill should
not be passed.

(Interruptions)

SHRISRIKANTAJENA: Sir, lfullyagree
with your observations. | am mentioning
exactly why | oppose this Bill.

(Interruptions)

Naturally because for the first time | am
hearing in this Tenth Lok Sabha the Con-
gress Party is taking a peculiar stand, and
the peculiar stand is the stand taken by the
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BJP andthe stand of Congress () is almost
the same.
(Interruptions)

| tell you because of the political
planning....(Interruptions)

MR. CHAIRMAN: Even Shrl
Shahabuddin supported it.
(Interruptions)

SHRI SRIKANTA JENA: He is not sup-
porting. He has supported with reserva-
tions. | can understand the captive genera-
tion to enable...(Interruptions)let me tell the
hon. Minister that the speciality of power
generation is thermal power generation.
Bihar and Orissa have the highest coai
deposit in the country. Orissa is having 20
per cent of the Gandwara coal. Orissa and
Bihar are supplying maximum coal to the
powergeneration. But, unfortunately, in Bihar
and in Orissa, you worth find any super
thermal power station and because of this
faulty planning, the power generation and
the thermal power corporation is making a
huge loss.

MR. CHAIRMAN: Ithink becausethisis
the last day, therefore, you are on a holiday
mood Mr. Jena.

(Interruptions)

SHRISRIKANTA JENA: You are allow-
ing private sector and you have received so
many applications. May | know from the
hon. Minister at this present stage are you
going to give direction that wherever the
coal is available you must go to that area
.(Interruptions) Ail the pitheads. If so, what

-Is the pitheads? Or else coali will be trans-
ferred from Orissa State to Madras. So, that
is my point. And because of the faulty glan-
ning, we are in a mess today. | hope the
Minister.will clarify this position that wher-
-ever the coal is.thers, the super thermal
_powerplant shauld alsobe therre. Thenonly
we can .streamline the whole of power.
‘Otherwise, weara goingto lend ourseives in
.a big mess.
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SHRI E. AHAMED (Manjeri): Sir, this is
one of the steps in the right direction and
also, | would say, a great step forward in the
matter of solving the electricity problem of
this country. Many people may have many
ideas but | submit that those ideas are ail
quite impractical.

Kerala is one of the States which has
been generating electricity at the cheapest
rate and also supplying electricity to the
consumers as well as industrialists com-
paratively at acheaperrate. But ourposition
is that many of our industrial ventures have
been kept in abeyance due to shortage of
electricity. Eveninthe entire Malabar Coast,
we could not undertake even one single
industry because of the shortage of electric-
ity. The Govermment have lot of principles
but they have no purse. Paucity of funds
stood inthe way of taking up various projects.
So, this is a right signal even to our NRis to
come over here and take up the projects in
the private sector. | also venture to say that
the Government should also make all
endeavour to see that the State Electricity
Boards shall not stand in the way of taking
up any such project in the private sector.

| am given to understand that some of
the bureaucrats in some of the Electricity
Boards-of course, In my State also have a
fantastic idea that condition should be im-
posed on those Non-Resident Indians or
private parties who are to take up such
electricity projects whereby they will not be
allowed to do the supply also.

One idea was the generation by the
publiic sector industrialists and to supply
through Electricity Board. it is an undisputed
factthat many of our Electricity Boards have
now become white elephants. They are not
even able to meet their own requirements.
So, the generation as well as supply should

- definitely be given inthe hands of the private

sector.

(interruptions)

Thersfore, | hope the Government will
also make all the efforts to see that the .
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private sector is given all the encourage-
‘ mentsoastosofvstheproblemofelectmity
" in the country.

SHRIBHOGENDRAJHA (Madhubani):
Sir, we are going to take an Important deci-
sion. Units are registering losses and their
full capacity is not being utilized. So, let the
pubiic assets gotothe private sector. Letthe
private sector exploit the soclety.

Sir, a deficit Budget is presented every
year. | hope the solution to this would notbe
that the reins of the country be taken away
from the Government and handed overto a
capitalists. We are moving towards that
dangerous situation.

[English]

MR. CHAIRMAN: | will request the hon.
Members notto standin the House with their
back towards the Chair.

[ Translation]

SHRIBHOGENDRA JHA: Sir, poweris
a sector in itself. It is the backbone of
industry. Because of the failure of the pri-
vate sector, the Government had to inter-
vene Inthis sector. Forthe benefitof soclety,
the Government hadto initiate programmes
forthe generation of electricity. lfthe B.H.E.L.
units had not been set up In Bhopal and
Haridwar, we would not have been able to
produce as much electricity as we are pro-
ducing now. In view of our fallures in the
power sector, the Parliament and particu-
larly workers, worker unions and the man-
agement of the power sector will have tofind
out the reasons for it and will have to find out
the ways and means to match production
with the instalied capacity, be it coal-based
units or hydro-electric units or solar units.

Now, we are heading towards nuclearpower -

generation but | shall go into its details later
on.

-MR. CHAIRMAN:-Please wind up now.
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This much time is not given at the third
reading.

SHRI BHOGENDRA JHA: | was just
winding up. May be he made a promise
during elections to give something to the
capitalists. Well, he can fulfil his promise as
the large solar energy sector is available.
There are uniimited opportunities in that
sector. But the private sector should not be
brought into a sector which is already exist-
ing. Private sector cannot compete with the
pubiic sector in the same industry.

MR. CHAIRMAN: Mr. Jha, you are a
senior Member and while speaking on the
Bill it is not proper on your part to make
personal aspersions on the hon. Minister. It
may have been tolerated at the time of the
first reading but now at the time of third
reading it is not expected of you. Please
wind up.

SHRI BHOGENDRA JHA: | have not
made a personal aspersion at any time. All
through my career | have never done such
a thing and | can never imagine of doing
such a thing to Shri Kalp Nath—(Interrup-
tions)—! have said this from the political
point of view as it is linked with the country’s
future. There is no question of making any
personal aspersion. The Govemmentshould
make all out efforts to make public sector
power untis utilize their full capacity. The
House should be taken into confidence and
an appeal should be made to treat this as
our national duty. | hope the bureaucracy
would also co-operate In this matter. The
Himalayas are a source of hydel power. The
private sector may not dare to set up such
big projects. We all know the impediments
that came in the way of the Tehriproject and
the Nammada Valley project.

MR. CHAIRMAN: Please wind up.

SHRIBHOGENDRA JHA: Sir, if sucha
decision is taken then we will oppase the Bill
because such a decision wouid-be against
natbnalknmandagahstmommd

society.
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SHRI KALP NATH RAi: Mr. Chairman,
Sir, i would request Shri Bhogendra Jha to

. .please listen to me. (Interruptions)Through

you, | would to request Shri Bhogendra Jha
that he should take note of the fact that
democracy is taking place of communism.
The private sector and public sector are
competing with each other to raise the gen-
eration of power. It is the intention of the
Govemment to give maximum help to the
peopie and that's the objective of this Bill.

Shri Jena, you are very Intelligent and
you must be knowing that Super thermal
power station of 1800 MW is under con-
struction at Kahalgaon In Bihar and the coal
supplies for that station will come from
Lalmatia coal mines. You must be knowing
thatthe biggestthermal powerplantis under
construction at Talcher in Orissa which will
have the capacity of 3000 M.W. Taicher
coalfields will supply coal for that plant.
Therefore, Sir, not speaking muchwiththese
words by | request that the Bill be passed.

[English]
MR. CHAIRMAN: The question is:
“That the Bill be passed™.
The motion was adopted

16.15 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

As Passed by Rajya Sabha

[English}

MR. CHAIRMAN: Now, we take up the
next item, that is, the Code of Criminal
Procedure (Amendment) Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): Sir, | beg to move:
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“That the Bill'turther to amend the Code

of Criminal Procedure, 1973, aspassed

by

Rajya Sabha, be taken into consider-
ation.”

As the hon. Members are aware, sec-
tion 197 of the Code of Criminal Procedure,
1973 provides for the previous sanction of
the Central Governmentor, as the case may
be, the State Government before a court
took cognizance of an offense alleged to
have been committed by any public servant
including a judge, Magistrate and member
of the Forces while ac!ing inthedischarge of
official duty.

With a viewto providing more adequate
safeguards and protection to public ser-
vants employed in connection with the af-
fairs of a State against frivolous or vexatious
prosecution for acts done inthe discharge of
official duty during the period when a Proc-
lamation issued under article 356 of the
Constitutionwas inforce inthat State, it was
considered necessary to provide for the
previous sanction of the Central Govem-
ment instead of the sanction of the State
Government.

As the House of the People had been
dissolved and the Council of States was not
in session and it was considered necessary

- to make the necessary amendments with-

out delay, the Code of Criminal
Procedure(Amendment) Ordinance, 1991
was promulgated by the President on the
2nnd day of May, 1991. The Ordinance
ceased to operate from the 20th August,
1991 at the expiration of six weeks from the
reassembly of Parliament as per the provi-
sions of article 123 of the Constitution.

Rk has been considered necessary to
enact the provisions of the lapsed Ordi-
nance with retrospective effect from the
date of its coming into operation, that is,
from the 2nd May, 1991.

The proposed legislation will instill a
sense of confidence in the minds of the
officers who are engaged in the difficult task
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of restoring normaicy in the States where
the proclamation under article 356 is in
force, that there is an assurance of their
physical and service protection after the
change ofthe politicaisceneinthe State and
they will not be subjected to vexatious pros-
ecution for acts done in the courts of dis-
charge of their official duties during the
President’s rule.

MR. CHAIRMAN: Motion moved:

“That the Bill furtherto amend the Code

of Criminal Procedure, 1973, as passed
by Rajya Sabha, be taken into consid-
eration.”

SHRI GUMAN MAL LODHA (Pali): Mr.

- Chairman, Sir, | rise to oppose the Criminal
Procedure Code (Amendment) Blll in the
House. The most important point is that the
rights, freedom and authority of the hon.
Members have been attacked through this
Bill in planned manner. Under which the
Central Government has changed all the
laws fromtime to time and has misused the
article 356 of the constitution in the States
where the opposition Governments are in
power. For which the constitution makers
and Dr. Ambedkar commented. “I think the
provision will remain dead and will never be
used.” But on several occasions the provi-
sion was misused and duly elected Govern-
ments have been dismissed and central rule
was imposed to provide a protective um-
brella to the corrupt officers. The present
legisiation has been introduced to make the
laws more stringent. My submissjon is that
this legislation is against the spirit of the
recommendations of Sarkaria Commission
and federal structure of the country. When-
ever article 356 of the constitution is pro-
claimed, no duly elected Government can
remain in office. Therefore, this apprehen-
sion is totally baseless that the officials and
police personnel will be prosecuted and
victimised for their misdeeds and criminal
acts. When no party is in power during the
enforcement of article 356 only the officials
and advisers of Central Government will rule
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the state. To mind the hon. Minister present
in the House is aware of this fact but | think
thatheis also not will versed in legal matters
as is clear from the manner in which the
present Blil and the yesterday’s legislation
on; Punjab were brought forward. The
present legislation will render advisors, chief
secretary and D.L.G. in competent to take
action against the guilty Government offi-
ciais and police personnel and the onus for
it will rest with the Centre. It is unfortunate
that the Centre. It is unfortunate that the
spirit is to give protection whether it be in
Kerala, Tamil Nadu or Assam wherever
proclamation under article 356 is issued, in
cases of gang rape, murder atrocities on
women and girls andto empowerthe Centre
to take action against the guilty persons by
creating impediments and obstructions
tantamounts to unduly giving protection to
guilty personnel and criminals. Main laws
are against rule of law and in violation of
federal structure of constitution. Therefore,
| would like to submit that the provision
under 197 already fulfills the objectives of
the Bill and as for as CrPc is concerned a
provision already exists. After 40 years it is
felt that there exist difficulties, impediments
and bottlenecks and that's why one fine
moming the Government realises that the
officers need to be protected. | therefore,
oppose the Billand also appeal to other hon.
Members to support me. Yesterday the
legislation pertaining to Punjab was passed
and a precedent for all times has been
established to cancel the elections through
the proclamation of presidential ordinance
even one day before the election date,
whether it be in Kerala, Uttar Pradesh or
anywhere else even if the Lok Sabha is not
in session and election of unopposed suc-
cessful candidates will also be declared null
and void. Yesterday the hon. Ministerduring
the passage of the black Bill stated that
whole of the election process will be over by
11th May. Today it is beirig said that the
conditions have changed. In future also the
elections in Punjab are not likely to be
conducted as per the signals being given at
present. | feel sorry that yesterday during

- the passage of the Bill all these things were

not seriously pondered over.
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In Unnuswami Case the Supreme Court
made clear that once the notification for
elections is issued, the election process can
not be stopped. Election Commission can
decide it though it may have done it under
any circumstances. Constitution makers
have given full protection to it under article
329 and other articles, but Shri
Kumaramanglam has. discovered a new
thing. He has stated that under ‘General
Clauses Act’ election process can be stopped
by issuing a notification. That's why the
jurists have stated that “Law is nothing but
codified nonsense and uncodified
commonsense”. Uncodified commonsense
is applicable everywhere. Shri
Kumaramanglam is bringing in codified
commonsense, which has never been wit-
nessed in 40-42 year history of elections.
Now with the promulgation of Presidential
ordinance everything can be stalled. Under
the black law, undue protection is sought to
be given. Therefore, | submit that the crimi-
nal procedure code (Amendment) Bill may
be rejected. it would violate the rights of the
State Governments, tamper withthe federal
structure and encourage criminal tenden-
cies.

Mr. Chaimman, Sir, the matterregarding
atrocities committed ori Harijans was raised
during the Zero Hour today and the hon.
Members of the House submittedthat police
committed excesses on them. This Bilidoes
not make any provision to'impose restric-
tions on them. With these words | conclude.

THE MINISTER OF STATE IN THE
MINISTRY OF PARUAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM,). Sir, | am sorry he
has not understood me properly. With your
permission, | would like to make a clarifica-
tion. Yesterday, | did not say at all that the
notification would be issued...

SHRI GUMANMAL LODHA: You said
three options were before you. There were
three options-before you which are - the
Election Commission, the General Clauses

SEPTEMBER 17, 1991

Aspassedby 140
Rajya Sabha

Act Notification and this Act.

SHRI RANGARAJAN KUMARA-
MANGALAM: | said there are three options
available. | would Ike to clarify again. if the
hon. Member would be kind enough to hear
me out, he will understand me. One option
was to go through an interpretative exer-
cise, Which we did not agree with’ of saying
the General Clauses Act applies on the
Representation of People Act and therefore
the power to notify an election also includes
the power to notify cancellation. We did not
accept that interpretation. The second op-
tion which is available to us was to amend
the Representation of People Act giving
general power to the President to cancel,
which also we did not agree upon. We felt
that cancellation of the election is a very
important matter which should be done by a
specific law. There is a Parliament which
represents the sovereign whichdoes it. |lam
very somry that the hon. Member did not
really catch me fully.

1 wish he would appreciate my stand.

(Interruptions)

MR. CHAIRMAN: |am by no means re-
opening the discussion on the Bill that was
passed yesterd..y. Now, Shri Pawan Kumar
Bansal to speak.

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Mr. Chaiman, Sir, this Bill
should have found unanimous approval of
ali sections of this House. Ithought that way.
But | was appalled to hear Shri Guman Mal
Lodha being indeed vary critical of the Billin
asmuch as he went to the extent of calling it
as a black law. | did not know that political
considerations of Shri Guman Mal Lodha
would overtake his legal acumen, would
overtake that sense of impartial judgment
which he would have rendered in a case if it
might have come before himsometime deal-
ing witha situation which the presentamend- -
ment seeks to take account of.

Sir, section 197(1) of the Code of Crimi-

-nal Procedure as it stands now says:
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“When any person who is or was a
judge or Magistrate or a public servant
notremovable fromhis office save by or
with the sanction of the Government is
accused of any offense alleged to have
been committed by him while acting or
purporting to act in the discharge of his
officials duty, no Court shall take cogni-
zance of such offense except with the
previous sanction

(a),In the case of a person who i§
employed or, as the case may be, was
atthe time of commiission of the alleged
offense employed, in connection with
the affairs of a State, of the State
Government...."

Here, | want to emphasise the words
‘acting or purporting to act in the discharge
of his official duty.....

The meaning of the above Section is
that where a person, against whom an of-
fenseis alleged, if he is employed in connec-
tion with the affairs of a State, no prosecu-
tion can be launched against him excepting
with the previous sanction of the State Gov-
ernment. If such a person is employed in
connection with the affairs of the Union
Government, the sanction of the Union
Government has to be obtained. That is the
position of the law. Shri Guman Mai Lodha
is now questioning why after 40 years, the
Govemmentis bringing in an amendment of
this sort which we are going to do now.
Perhaps, Shri Guman Mal Lodha is not
aware of the circumstances which impelled
the last Government to do that. This Bill
emanates from the Ordinance promulgated
by the last Government. The last Govern-
ment got to be aware of the fact that certain
threats were being held outto certain people
in Punjab. The previous Government led by
Shri Chandra Shekhar realised that. There
was an open threat held out by certain
elements in Punjab that if they came to
power after the elections which were to be
held there, they would ensure that all the
people who were employed in Punjab in any
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capacity including the Magistrates they would
take action against them. That was a very
disquieting feature.

(Interruptions)
[Translation)

[English]

Action would not be withheld the Cen-
tral Government would give the sanction;
this amendment is proposed to be brought
Ifthis amendment was not tobe brought out,
we could have before us an environment
where a person deployed to perform an
official duty during the course of the
President’s Ruleinthe State, couldbe hauled
up, could be tortured, could be harassed by
any succeeding Government. There could
be cases where in the discharge of the
official functions- mind you, a threat was
held out to the Director-General of Police by
the people in Punjab - senior honest and
efficient persons, engaged ina grimstruggle
against terrorism might be called upon to
take a bona fide against any person ‘B’, ‘B’
or'‘C'. lfthe President’s Rule were toend and
the new Government were to come, it would
be quite possible if anyonefrom‘A’, ‘B’ or‘'C’
- whom | had just now referred to - were to
occupy an important position in the State
Govemment, and if those people had held
out a threat earlier and if they were to grant
a sanction, where do you think the judicial
opinion would come in? It is precisely to
check a situation like this that the present
amendment has been brought.

If you intend taking action against any
person for an offense alleged to have been
committed during the period when the
President's Rule was in force, then the
sanction of the Central Govemment has to
be obtained. That is all. The Bill does not
proceed further. The Bill does not say that
those persons will get immunity and no
action will be taken against them. It only
says that in those given cases, previous
sanction of the Central Govemment has to
be obtained. The Bill is very simple to that
extent.
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Shri Lodha has gone on to say that the
Government at the Centre is systematically
usurping the powers of the States. He has
‘referred here to the promulgation of the
President’s Rule in States fromtime to time.
" He has referred to the Centre arrogating to
itself the power to accord sanction in cases
of prosecution. Had these views beentaken
in isolation, perhaps, | would not have com-
mented on that while participating in this
debate because it calls for an indepth dis-
cussion on an appropriate occasion as to
what are the cases where the President’s
Rule has to be promulgated. | am not dis-
agreeing with him or anybody else for that
matter. | do hold opinion that certain guide-
lines have to be provided in all the cases
where the President’s Rule couldbe promul-
gated. But that calls for an in-depth and
detailed study. Here we are dealing with a
situation where people feeling aggrieved, in
creation cases that feeling of theirs may not
be emanating from bona fideconsiderations
against certain action of the officers who
were engaged, were to accord sanction.
They should not be made judges of theirown
cause. It should be left to the Central
Government. Shri Lodha also perhaps, re-
marked about that. In all such cases, for all
purposes, the appropriate authority would
be the Central Government. There is a
provisionthat where apersonis employedin
the discharge of functions of the Union, the
sanction has to be obtained fromthe Union.
Here s a case where Central Governments
functions may be performed in that state
within the territorial jurisdiction of a particu-
lar state. But as Shri Lodha referred to the
functions and duties that relate to the affairs
- ofthe union, the Government of India, atthat
moment of time is directly responsible for all
that goes on in the State. So, it is just an
extension of the existing provisions and a
~ provision on this has been incorporated.
With utmost respect, | submit, that this is not
to deal with any aparadhior offender as Shri
Lodha was referring to; for that the law
would take care of. It is only with reference
to those offences which are alleged to have
been committed by a particular officerinthe
discharge of his official duties. Then, an
amendment is sought to be made thatsanc-
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tion has to be obtained from the Central
Govemment.

Iwould only wish to submit that any and
everyprovision whichthe Govemment seeks
to incorporate in any law should not be used
for partisan purposes. A wrong impression
should notbe createdthatitis to serve some
poiitical interests of the party, and that the
roling party is getting certain functions to
itself and that it is going to shield the corrupt
people; it is going to shield the offenders. it
is not so. The Government does not standto
support any person who is corrupt. it does
not stand to support any person who cora-
mits atrocities—the word atrocity has been
used by my hon. friend from the other side.
The Govemment is committed to cleanse
the public life; Government wants to create
an environment where the Govemment of-
ficers can function without fear orfavourand
can discharge their duties conscientiously.
The mere fact that law is sought to be made
after 40 years does not militate against -
bringing a provision like this. Our society is
not a static society. Law is the manifesta-
tion, is the sanction of the society to certain
need which arise or which are felt by the
society at particular point of time. In a mov-
ing and in a dynamic society, you cannot
have a static law. it is the duty of the
Government to come forth with any law
which may be required to meet a particular
situation and itis only to meet a situation like
the one which the hon. Minister of State for
Home Affairs was pleased to refer while
moving this Bill that the Government seeks
to meet by bringing In this amendment.

Sir with these words, | support this Bill
[ Translation)

SHRI VIJOY KUMAR YADAV
(Nalanda): Mr. Chairman, Sir, | oppose this

" Bill. The hon. Member who spokae just before

me referred to Punjab and his arguments
are not in consonance with the spirit of the
Bill presented in the House. The Congress
Government had set up Sarkaria Commis-
sion to improve the centre-state relations.
The Commission suggested several guide
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lines. Butthe Government of the party which
set up the Commission refused to accept
the report later on. One of the significant
recommendations was regarding imposi-
tion of President’s Rule in States. Centre
has always been accused of adopting bias
aftitude; there have been several ocasions
when objections to this effect have been
raised. The Government claim to provide
adequate protection and safeguard to the
public servants through this Bill. Against
whom this protection is to be given when do
such occasion arise? Generally, no suits are
filed against the Government officials; it
takes place only when they fail to discharge
- their duty in a proper manner or they take
undue advantage of their post or misuse
their authority and commit excesses on

people.

The Government claim that justice will
be possible if the Central Government re-
strict those rights to themselves; and if the
officiais in the State Government get those
rights they would definitely misuse them to
do injustice. It maens that the Government
lack complete confidence in the officials
posted at higher posts in States; and since
they are atthe centre they intend to take the
political benefit out of it. People are already
scared, very few persons getthe permission
to file a case and it would not be in the
interest of States that the Central Govern-
menttake the matter in their own hands, the
Government have already been curtailing
the rights of the State Governments. I
would give no other result than spoiling the
centre state relations.

it the Govemment apprehended any-
thing hazardous in respect of Punjab it can
be In respect of any state they could have
enacted a separate law for the purpose.
They have already been encating laws in
regard to Punjab state which do not apply to
otherstates. It is totally wrong and undemo-
cratic on the part of the Government to
concentrate such rights in their own hands
in the name of Punjab. It is nothing more
than the breach of the right of the States.
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Mr. Chairman, Sir, | have gone through
the objects and reasons given for introduc-
ing this Bill. You have stated about the
objects but what is the reason? This ques-
tion has been raised by an hon. Member of
BJP. 1 think he has asked a right question. -
After ruling the country for a long period of
forty years what is that bitter experience
which has compelled themto take this mea-
sure? Some concrete reasoning must be
given. They have merely expressed their
intention to provide more protection to the
Govemnment officials. Common masses
never oppose rather they co-operate with a
Govemment official who keeps himself in
limits while discharging his duty. | was not
interested to raise an issue in regard to the
wide spread corruption in the country. My
intention was not to mention the country but
the matter relates to commion interest and
you should know that not less than one and
a half lakh rupees are taken as a bribe in
obtaining bail or in a court case in Biharand
similar situation must be prevailing at other

places.

What is the appropriate place to raise
matters in regard to the persons involved in
such malpractice’s? ltis not a simple matter.
It is very rare that person goes against the
verdict given by acourt because he does not
get justice; rather a case of contempt of
court is made against him. Thus, there is no
meaning in giving special protection to the
Jfficials. Therefore, | would like to support
the view already expressed that it is a black
legislation because its scope is not very
comprehensive. Therefore, | oppose the
Bill.

[English]

SHRI P. C. CHACKO (Trichur): Sir, |
support the Bill moved by the hon. Minister
of State in the Ministry of Home Affairs, Shri
M. M. Jacob. This is a statutory require-
ment, only to replace the ordinance.

Rt is a little bit unexpected and unfortu-
nate that the hon. Members Shri Lodha and
Shri Vijay Kumar Yadav have opposed this
Bill. I think they have done so with different
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understanding of the Bill which is before us
— this Bill is being termed as a biack legis-
lation. The implications of Section 197 of the
Cr. P.C. are very well known to all the hon.
Members who opposed this Bill. Under Sec-
tion 197 of the Cr. P. C. - which provides
protection to the Government officers in-
cluding Judge or Magistrate who acts in a
particular situation - they need the prior
sanction of the State Government.

Article 356 of the Constitution is one of
the items which has been subjected to se-
vere criticism from most of the political
parties on various occasions in this country.
When those political parties who never
thought thatthey would come to power, who
always chose to criticise the Congress party
for the promulgation of President’s rule in
various States and who used to advance
very strange and very illogical arguments
against this - came to power, very interest-
ingly, forgetting allthe arguments, they have
promuigated the same Article 356 of the
Constitution on more than one occasion.
Nobody can get away from the blame and
those critics who were very severe in
criticising the use of this provision have very
frequently used the same provision. We
have seen that. When the Janata Party
Govemment came to power in 1977, they
have used this provision very lightly, to
replace half-a-dozen State Govemments.
We have seen that in this country. But, | am
not justifying this. When the President's rule
is proraulgated in a State, it is becoming
exceedingly difficult for the law enforcing
officers in this country to implement the law
or to be the custodians of law, because the
situation is changing. None of us are in
favour of bringing in a black law or any
measure which is of a suppressive charac-
‘ter. We are equally or even more firmly
against bringing in such suppressive laws.
We do not want to bring in any suppressive
law afresh in the Statute Book. We are
againstthat. But, the strange situation orthe
difficult situation which may be there in the
states should also be taken into consider-
atlon when we are thinking of such a legis-
lation. If promulgation of President’s rule is
avoidable, there is nothing like that. That is
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the best thing one could do and everybody
is for that.

In a given situation in the country
whether it is in Punjab or In.any other State
- after the President’s ruie, if the poiltical
party whioh comes to power go against the
law implementing machinery or the law en-
forcing officers go with a prejudice, then
there is no end to it. Then, the law enforcing
machinery cannot implement the law. That
situation has created a lot of problems. Shri
Vijay Kumar Yadavwas asking forexamples
and lwould say thatthere is no dearth of any
example. there are large number of cases -
some happened recently also - in many of
the States and | do not want to go into the
details. Amendmentto section 197 ofthe Cr.
P. C. has become necessary because dur-
ing the President’s rule, those officers, who
act in good faith - with a malicious intention,
with a politicai motive after the President’s
role, when the new Govemment comes to
power, if action is taken against them -
should get a protection. This is not delaying
the chance of getting prosecution against
them. Even under this law, even under the
amended law, action can be taken against
the erring officars. There is enough provi-
sion for that. But the only thing is that prior
prermission of the Government of india is to
be obtained for that. If this much protection
is not afforded to the officers, who are
responsible for enforcing the law, how can
we tackle the difficult situation which is
prevailing in the country?

Mr. Vijay Kumiar Yadav was saying that
in the Punjab context we are bringing this
black legislation. This is far from the truth.
Thisis not because of Punjab. Punjab unfor-
tunately is a sad thing for all of us. What is
happening in Punjab, none of us wants that
situation to continue like that. Not for Punjab
butfor any State, letthis not happen. Letthis
notbecome necessary. That is what ail of us
wish. But if it happens the threat is against
the officers who are called upon to enforce
them. Surprisingly the parties also have
Issued statements. They are coming out
openly against the officers who are to en-
force the law. So, it is for every law-abiding
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citizen. This is a sort of pre-condition. Any
Govermmnet for that matter in ourcontext is
bound to give this much protection to the
law-enforcing officials. So, this has become
necessary. | do not think that it is necessary
to view this particular thing from any political

angle.

The BJP Member or the Janata Dal
Member diufered on this question. If they
were in Government, if they were the people
ruling, then they also would have taken the
same legistation. 1do notthinkthatany party
would have taken a different position at all.
We have been seeing forthe last aimost 1 1/
2 months in this House also that on matters
of innocent legislations also, people are
deiiberately expressing different viewpoints.

This country is facing a crucial situation
poiitically, socially and economically. There-
fore, the political parties are to come to-
gether on issues where they can be to-
gether. They have to be together. They have
totake unanimous decisions. Unfortunately,
they find pleasure in taking a different atti-
tude. This has become a sort of phobia. ido
notknow how it is developing. This innocent
Bill, which is coming before us, and which
has become necessary, is only anextension
of section 197 which is already prevailing in
the Cr. P. C. If Mr. Lodha is so opposed to
this ordinary provision, which is going to be
added, then the Hon. Member should have
brought in at least a Private Member’s Bill
seeking for amending section 197. i this is
reasonable, section 197 is also reasonable.
this is only an extension of section 197 of the
Cr.P.C.

What | wantto point outis that what they
have expressed here, of course, they have
to do so because they are sitting in the
Opposition. That has become the style of
our political functioning in this country be-
cause they think that they have to oppose
whatever Government is bringing forward.
So, that may be the reason which is prompt-

ing them to oppose this. | hope that the
Members will change their stand and sup-
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port this Bill, and also they will support the
things which the Government is bringing
with a good intention for the good of the
society and for the country. With such a
change of mind, in this context, | request
them to support this Bill.

| appeal to the good sense of all the
political parties and leaders in this House
that we have to come around to have a new
approach on problems like that. Let it be a
new beginning. 1 hope that all the Members,
who oppose and the parties who are sitting
with a determination to oppose, will have a
rethinking and they will support this Bill. With
these words, | support the Bill.

SHRI CHITTA BASU (Barasat): Sir, |
rise to oppose this Bill..

(Interruptions)

1 am opposing this Bill on a basic prin-
ciple underlying the Bill.

if you go throuh the Bill, Sir, | think you
will agree with me that this Bill reveals a
trend towards over centralisation of admin-
istrative power in the hands of the Centre,
while the neéd is for decentrallsation of
power. Even for over-centralisation of ad-
ministrative power at the hands of the Cen-
tre, the Bill reveals greater concemn for the
corrupt and bureaucratic tyrants instend of
safety, security and democratic rights of the
common rung of te citizens. You want to’
provide safeguard for corrupt officers, for
bureaucrats, for tyrants and against whom?
It s against the people. Whereas the public
servants for whom you are going to protect
are not very much liked by the general
people of our country because of theircor-
rupt practices, theirconduct, their vices, etc.
and the Bill wants to protect them.

Sir, this Blil is also a further attempt on
theerosion of the State rights. These are the
major three principles on the basis of which
loppose the Bill. Let us understand what will
be the impact of this Bill and this Act. Sup-
pose West Bengal has to face President’s
Rule under certain political circumstances.
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And if some of the officers of that State

Government or the Centrai Government
commit certain excesses and a popularly
elected Govemment, whichcomestopower,
wants to launch a prosecution against those
officers who committed the excesses. In
such aposition, ifthis Billisconvertedinto an
Act, then it prevents that State Government
to give consent for launching prosecution
against the corrupt officers and tyrants. Sir,
for that, the State Government will have to
come to the Centre to seek permission and
if permissionis obtained, then and then only,
proseucution can take place.

Sir, let us apply this to Punjab. This is of
greater importance to me. Yesterday, i was
one of those Members who from this bench,
extended my supportto the Billwhich sought
to cancel the process of elections in Punjab.
There was more or less a unanimous view
expressed from all quarters of the House
that elections should be held as early as
possible and it was demanded that the date
of elections should also be announced. But
what is happening in Punjab today? You
want to hold elections there as soon as
possible. And you want to create conditions
conducive for free and fair elections. And
what is happening there? There are corrupt
police officers the Punjab Police, extorting
money and putting innocent young men into
the cell and harassing them, demanding a
ransom. A large section of them are commit-
ting these kinds of excesses.

17.00 hrs.

Now, | would like to quote the hon.
Home Minister. He had stated that: “The
proposed legisiation will instil a sense of
confidence in the minds of the officers who
are engaged in the difficult task of restoring
normaicy in the State, where the proclama-
tion under Article 356 is in force and where
there is an assurance physical
and service protection.” This makes them
much more oppressive. This encourages
themthat, “all right, let us commit excesses,

the Home Minister is there, he will give

protection to us.” Therefore, | think, that is
not desirable for a country which has ac-
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cepted democracy. So, on these basic

principles, this Bill should be rejected.

Lastly, it affects the Center-State rela-
tions. We are for States’ autonomy. I should
notbe misunderstood. the States’ autonomy
means, greater power for the administra-
tion of the States and also for the progress
and prosperity. That should not be done at
the cost of the unity and Integrity of the
country. We want a strong Centre as well as
strong States. Strong States can create a
strong Centre. We should not be misunder-
stood that we are demanding a larger and
greater autonomy for the States. This is an
approach which undermines that splirit and
co-operation between the Centre and the
States. It is very harmful, particularly, in the
context of the changing worldtoday. Sir,one
Chief Minister of Orissa had made certain
public statements demanding greater au-
tonomy for the State. | do not find any fault
In it. Because that is the urge of the people
in that State. if we accept this principle
underlying the legislation, then it will be like
accepting the principle of over-centralisation,
whereas the country needs decentralisation
of power.

Therefore, | oppose the Bill.

SHRI P. C. THOMAS(Muvattupuzha):
Sir, this Bill has beenbrought forward to give
sanctity to the acts done by the public
servants in good faith. It does not go to the
extent of stopping any prosecution against
aperson, who may be an officer. | would say
that there must be a law for giving a backing
toanofficer. Truly so Section 197, atpresent
gives protection te the Govemment under
which an officer is working. There is abso-
lutely nothing to say against a person who
has been working under the Central Gov-
ernment.

So, my submission is that this is not a
Blll which is to be viewed in the other sense.
But, | would say that the word ‘sanction’ is .
not a good interpretation In a very loose
manner. The word * sanction’ also has been
interpreted new the Courts. This power has
to be judiciously exercised. It is not that a
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sanction willbe given in a political manner as
such. Ifitis being used or misused as Iwould
say, then the Court of law can give effect to
" the real meaning of the word ‘'sanction’. The
Govermnment which has to give sanction has
to really apply its mind and then take a
decision as to whether a sanction Is to be
given or not.

Suppose the Government feels that
any prosecution should be launched against
the officers who have acted, though in good
faith, politically againstthem, the effect would
be even more severe than the effect which
has been pointed out by my friends who
have opposed the Bill. So, | support the Bill.

Generally, | cannot support any Bill
which takes away powers of any State. But
Iwould think thatthis is not a Bill which takes
away powers of a State as such because
this is one which should be exercised by the
Central Govemment under which a public
. servant works in a state of emergency or in
a place where proclamation of emergency

SHRI SYED SHAHABUDDIN
(Kishanganj) : Mr. Chairman, if you permit
me to make a common on this Bill, it should
delight you, no end that. Not only the BJP
and the Janata Dal, while speaking on the
Bill, have joined each other in opposing this
Bill, but even the Left Front has joined them
- indoing so This is a reference to a comment
made by the Chairman a little while earlier.
So, it must be heard in that context.

17.06 hrs.
[MR. DEPUTY SPEAKER In The Chair

1 rise to oppose the Bill primarily be-
. cause it goes against the spirit of the rule of
law; it goes against the concept of the
autonomy of the State and the basic federal
structure of our Constitution; it certainly
goes against the Interest of the people at
large.

Section 197 was enacted with the Con-
stitution in view and it makes no difference
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atallwhetheracertain State, happens tobe
under the President’'s Rule for the time
being. It does not require a different legisla-
tion to deal with acts of omission and com-
mission on the part of the pubiic servant.

Now, we speak to add a proviso to sub-
section 1 and to add two sub-sections ab
initio after section 3 in terms of 3 (A) and 3

(B).

Law andorderis always a State respon-
sibility; the maintenance of the pubiic order
Is a State responsibility. | would like to know
from the hon. Minister, who is present here
whether the character of the State Govern-
ment undergoes a revolutionary change, a
radical change. Does it cease to exist if the
State is under the President’s Rule? | don't
think that is the constitutional position. The
constitutional position is, as far as | under-
stand, thatthe State Govemment continues
to exist, but the powers have been trans-
ferred to the President of India. If the State
Government does not cease to exist, the
original Law made a clear distinction be-
tween a State employees and a Central
employee; and whether a public servant
was acting on behalf of State or on behalf of
the Central Government; there are two very
clearclassifications made in the original Act.
One is whether a particular public servant
happens to be a servant of the Central
Government or whether he happenstobe a
servant of the State Govemment. Obvi-
ously, the controlling and the disciplining
authority is vested in the Central Govem-
ment if he is a Central Government servant;
otherwise, it is vested in the State Govern-
ment. And the second classification comes
in where a State Govemment servant may
be deputed or in a certain situation may be
acting on behalf of or under the Central
Govemment. Now, reverse cases are also
known to us. Mr. Pawan Kumar Bansal, lam
happy, is foilowing my point. If the Constitu-
tion says that the maintenance of law and
order, maintenance of the public order is an
affair of the State, and if a Central Govern-
ment servant acts within a jurisdiction which
is normally a part of the State Government
machinery, when para military force or the
armed force, Is sent out to assist the State -
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Government, does it not become an affair of
the Union?

It stiil remains an affair of the State. And
if it remains an affair of the State and if a
misdeed is committed, if a wrongful act is
committed, iff an offence is committed then
the responsibiiity to punish them must iie
with the State Government. These are the
two distinctions, The nature of the Govern-
ment servants and the nature of the affair.
Therefore, my basic point Is that this Biil is
misconceived. It has been misconceived
deliberately to serve a specific purpose. The
cat was let out of the bag. There was a
political consideration behind it. There was
afearthat some public servants, who have
been facing serious charges, serious alle-
gations of misconduct and misdemeanor,
offences amounting to criminal negligence
and sometimes criminal offences, are sought
to be protected if there is a political change.

What else can be called politically mo-
tivated. The cat is out of the bag? The
objective of the Government is absolutely
clear. Shri Bansal stands self condemned.

SHRI PAWAN KUMAR BANSAL: The
amendmentis only regardingthe case where
the person is doing some duty or executing
an order or some work for the centre In the
State. Then | said that a situation like this
could arise. In that case it is for the Central
Government to act, as per the amendment

now proposed.

SHRI SYED SHAHABUDDIN: Shri
Bansal has cited the example of the DG of
Police. The DG of Police is an officer of the
Indian Police Service. He is a servant of the
State Government , and you want to protect
him. | do not know whether he is guilty.

SHRI PAWAN KUMAR BANSAL: That
Is notthe argument. The need is to allay the
fear that officers shall not be prosecuted
inductively.

SHRI SYED SHAHABUDDIN: { am
afraid, | do not see the discretion. You
mentioned that there was a fear.
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SHRI PAWAN KUMAR BANSAL: | do
not agree.

SHRI SYED SHAHABUDDIN: That if
another Government comes and if it hap-
pens to be of a different complexion then it
mighttake itout onthose who hadservedon
the orders of the previous administration.

. That is what you mentioned. | am only

submitting that this is what political motiva-
tion means; that you are bringing a law
primarily to protect public servants against
the legitimate and democratic exercise of
power by the people. (/Interruptions)

That is what | am saying, and that is not
fair. It is unconstitutional. To my mind that
goes against the law and it goes against
democracy.

An Ordinance was issued on the 2nd
May 1991. We have not been told at any
stage by the speakers on behalf of the
Treasury Benches whatwas the occasionto

- issue that Ordinance on that particular day.

| would like to know that. Parliament was
going to meet very soon. it could have been
brought before the House. What was the
need orthe urgency? Whatwere the circum-
stances under which the Ordinance was
issued. | would like the hon. Home Minister
to enlighten the House on that today.

Secondly, the Bill lapsed on the 20th
August, 1991. Why was it permittedto lapse?
That also calls for an explanation, Because
itlapsed, thetefore, this Billhas beenbrought
a big clause has been added to the original
Bill, in order to give exposit facto coverage
to that period, that is from the 20th August
1991 and the date on which the President
happens to or shall give his assent to this
Bill. Now, therefore, | ask the hon. Home
Minister way was that Bill allowed to lapse?

| have been a public servant myself.
And | support the principle of giving protec-
tion, even immunity to public servants for
bona fide acts done In the course of their
duty. Butthis protection or exception cannot
operate when they exceed their function or
their act exceeds limits, when the officer
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acts in an unjustifiable or unreasonable

manner and if he omits to perform his duty.

Sir, the principle of reasonableness and
the principle of prudence must always be
there to establish whether a particular offi-
clal act was bona fide or not. We know of
public servants who commit acts of omis-
sion and commission, commit offenses, in
the discharge of their official duty, who take
bribes, who kiil people, who injure people
and who loot property who humiiiate people
should not they face the consequences.

And this Bill has a provision, provides
anextrashield, an extrawalltoprotectthem.
1 do not think why this should be done. Any
act, which causes damage to aperson’s life

or limb or property or honour to the people’

must be punished in any democracy if de-
mocracy has to have any foundation.

Therefore, the Bill seeks to make it
more difficult for the psople to secure justice
against the depredations of the pubiic ser-
vants. If there are alleged offences, there
should be courts of law. We are in any way
taking away the right of the judiciary to sit in
judgment. But at least the people must have
easy access to the courts of law. This bill
tries to erect anotherbarriertothe access of
the people to the judicial machinery. And,
therefore, we have to oppose the bill.

Sir, | will not take more of your time.

We know that there are parts of our
country, where black laws are in operation,
in which unlimited powers have been given
to the forces. There is the Armed Forces
Special Powers. There is the TADA, which
has been discussed in the House. There is
the Disturbed Areas Act. There any a num-
ber of pubiic safety and preventive detention
acts. Unlimited power over person’s life,
limb, property and honour is given to the
forces. And this particular Bill defines the
term “forces” in a manner that even if a
member of the State Poiice is accused of
committing an offence against the people,
then the Central Government's permission
is required. It thus goes to the other ex-
treme. The pendulum swings to the other

BHADRA 26, 1913 (SAKA)

As passedby 158
Rajya Sabha

side. The normal situation would be that if
the Central Government servant is acting
under and on behalf of the State Govem-
ment, the State Government should have a
right to sit in judgment over the alleged
conduct. And here even if it is a State
Govemment-employee who is alleged to
have committed an offence against the
people,the Central Govemment must come
into the picture. Is it not absurd, Sir? We
know of atrocities being committed on a
mass scale. This Bill, Mr. Chairman, is noth-
ing but a licence to the forces to go on
committing atrocities against the people. It
is a licence to kill. It is a licence to humiliate
the people. It is a licence to loot the property
of the people.

Therefore, with every emphasis at our
command, we must oppose this Bill if the
principle of federalism if the principle of the
rule of raw is to have any meaning in our
country.

1 oppose this Bill.

SHRI K. RAMAMURTHEE
TINDIVANAM: Sir, 1 rise to support this Bill
with all vehemence.

This Bill is very much self-explanatory.
It is explained very well in the Statement of
Objects and Reasons that this bill seeks to
provide more adequate safeguards andpro-
tection to public servants employed in con-
nection with the affairs of a State against
frivolous or vexatious prpsecution for acts
done in the discharge of offloiai duty during
the period when a Proclamation issue under
article 356 of the Constitution was inforcein
that State, it was considered necessary to
provide for the previous sanction of the
Central Government instead of the sanction
of the State Government.

Sir, there is one consideration that has
come in the way. One is the merit of this Bill.
Another is advocacyforthe State autonomy.
Both the things are being mixed here in this
discussion.

As far as the bill is concerned, nobody
can find fault with it because it seeks to
protect the officer. We must remember that
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the Government is a permanent institution;
whichever Party takes over the administra-
tion. The officer has to have the confidence
when he executes the orders of the Govern-
ment. And who is to sit over judgment over
the officers’ duties? Is it the Government
which orders him at a particular circum-
stance, at a particular time to act in a
particular way? Or is it the Government
which succeeds afterwards, some after
months or one year or 2 years or more, who
should sit over judgment as to whether the
Officer was effectively and correctly imple-
mented the order or whether he has erred?
If thatis taken into consideration, itis always
considered necessary that the Officer must
have a sense of security when he executes
the orders of the Government with which he
works.

1 do not think that there is much of a -

difference on this particularissue. But this is
confused with the argument is thatthe State
autonomy is being eroded into. The argu-
ment is that the political authority of the
Centre has been brought in through this Bill.
Every party professes State autonomy and
when it becomes a personal matter the
same parties do not hesitate to give up State
autonomy, and ask for the Interference of
the Centre and also demand the Centre’s
intervention in the State affairs. For ex-
ample, in my own State, Tamil Nadu | come
from Tamil Nadu we demanded the interfer-
ence of the Centre when Kaveri water issue
came up. Very recently some of the political
parties asked for the interference of the
Centre into the affairs of Andhra Pradesh.
So, also in Punjab, Assam, U.P. and other
States. So, when it becomes a necessity, we
do not hesitate to give up our theory of State
autonomy and demand the Centre’s inter-
vention. No political party feels shy of de-
manding centre’s interference. Forexample
in Tamil Nadu, the DMK party which stands
for State autonomy has at one time de-
manded President’s Rule under Article 356
in the State. So, also the AIADMK de-
manded President’s Rule at one stage. The
Congress Party has alsodone it. So, alsoin
other States like Andhra Pradesh, the Telugu
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Desam demanded the interference of the
Centre under Article 356. So in other States
also the political parties do not feel shy to
demand action under Article 356.

| can give another example that in
1965-66 when the anti-Hindi agitation was
rocking our State, Tamil Nadu there were
many instances of violence and when the
police acted, there was retaliation also. Ul-
timately that was over. After that In 1967,
when the DMK formeed the
Government,there was the fear that DMK
Govermment which sepearheaded the anti-
India agitation would penalize the officers.
Then, the then Chief Minister who ordered
police action, gave a written order to the
Secretary asking him to burn all the files
concurring the anti-Hindi agitation, and the
Secretary did it. Subsequently, when the
new Chief Minister took charge, he called
the officer and asked him as to whether it is
not a wrong thing to bum the files. The
Officer said, ‘Yes’. When the Chief Minister
Shri Anna asked him once .again as to
whether he do the same thing if he orders it,
the officer said, * if your order is written, | will
doit.’ Ultimately, the previous Chief Minister
took up the responsibility forburning thefiles
andsaidthatitwas doneintheinterest of the
Administration because the Government is
a running institution. You can not penalise
officers forfault of theirs. The Chief Minister
said that the circumstances were such that
I have ordered the police officials to execute
the directions issued to them. They did it,
and it is for me to safeguard them.

17.26 hrs.
[MR. SPEAKER In The Chair]

You cannot now come with a different
background andstartpenalising those people
for the act that was done several months
earlier. He told the opposition. When you
were in the Opposition, you did not know
what exactly was the law and order situa-
tion. Because | was in the administration,
only | can know what. So, Sir, | can say that
there were very many occasions which war-
ranted the officers to act In a particular way,
of course, under the direction or the orders
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of the then Government. This was the stand

- taken by the outgoing Chief Ministerand the
incoming Chief Minister accept it in prin-
ciple. Buthow canyou judge the action ofthe
officer after six months? The other argu-
ments is that we can not interfere into that
because it leads to over centralisation and
that we are fordecentralisation. Yes, we are
for decentralisation. What happened in
Assam? Did we not ask for the Centre’s
interference? What happened in Punjab?
What happened in U.P? Are not the opposi-
tion parties asking for the Centre’s interfer-
ence? So, the reasoning mustbe howfarwe
arejustified in bringing an amendment of the
present nature.

An hon. Member from the other side
was asking why this amendment after forty
years? Every amendment comes in only
after experience. Our experience has been
such, that our political parties in the States
have been behaving in such a way that an
amendment of this kind has become a ne-
cessity. And this is an amendment which
safeguards not the ermring officer, not the
unwanted officer, not the officer who com-
mits an act which is not justifiable. This is an
amendment which gives protection to the
officer, which gives confidence to the officer
1o act without fear and to act in a democratic
way. In a democracy, if we are not going to
safeguard our own officlai institutions, our
administrative institutions, how are we go-
ing to safeguard other values in democ-
racy? So, this is a Bill which is very much
needed and which needs the support of the
entire House. My only request is that this Bill
must be usedforthe purposeforwhich ithas
been brought.

MR. SPEAKER: ShriBhagwan Shankar
Rawat.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum) : Sir, CPi (M) has not yet been
called. Mr. Ajoy Mukhopadhyay Is there to
speak. This is a very strange situation, Sir.

MR. SPEAKER: Yes, | will call him. He
comes after Shri Rawat.
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SHRI BHAGWAN SHANKAR RAWAT
(Agra): Mr. Speaker, Sir, | consider the
Amendment brought forward as meaning-
less. Because it is an attempt to make an
unnecessary interference in the jurisdiction
of the States. Law and order is the subject -
of the State. Government and the Central
forces are invited by the State Government
justto assistif required. Through thisamend-
ment, the Government is going to destroy
the very basic structure of the Constitution.
in the constitution the subjects have been
divided between the Central Govemment

~and the State Government The Central

Government want to shield the crimes of
their forces in which they might induige
under the order of the Central Government
in a State under President’s rule. it seemsto
me that the Central Government is ob-
sessed with the criminal acts of the Armed
Forces.

By imposing the President Rule, youtry
to repress the people in wrong way and if an
elected Govemment comes in the State, it
may allow prosecution against the defence
forces for their atrocities and criminal acts.
Therefore, the Central Govemment wants
to provide themwith this impenetrable shield.
But its future results will be dangerous. The
law and order situation of the entire state will
go out of control. In the Constitution, a lot of
powers have been givento the high officials.
A Govemnment in any country is run on the
basis of its police and forces. If the Central
Government keeps dirsct control on the
security forces, the officials of State Gov-
emment will never be able to control them.
Their control will end forever. Therefore, |
would like to submit that there was no need
to bring such illegal and unconstitutional
provision because it will harm the democ-
racy of this country, but the need was to
analyse the Cr. P.C. and other laws exten-
sively so that rule of law can effectiveiy
established in this country and to make
provisionto provide free andfairjusticeto all
under the Constitution.

in view of the people’s demand for free
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and fair justice, Shrimati Indira Gandhi had
- constituted the Jaswant Singh Commission
to decentraiise the benches of High-Court.
But ithas been years since the Commission
submitted its report. it is gathering dustinthe
almirahs. A lot of demands are being made
for decentralisation and for setting up of
benches of the High-Courts but the Govern-
ment is paying no attention in this regard. |
demand that the recommendations of the
Jaswant Singh Commission should be imple-
mented immediately. Due criterion should
be followed in the entire country for setting
up of the benches. There is much difference
between the jurisdiction. of the High-Courts
of Goa and Sikkim-and the jurisdiction of the
High-Courts of Uttar Pradesh, Maharashtra
and ‘Madhya Pradesh. Therefore, | would
like to submit that decentralisation should be
done and the benches should be set up on
a fixed criterion.

A provision is there in the Constitution
that where there is super time scale judi-
ciary, the officials working there are also
called district judge. This has aiso been
provided that the Central Government can
authorise them to hear the writ petitions on
less important cases. The work load on the
High-Court and the Supreme Court can be
reduced by following this practice.

Now, | would like to raise the point of
social justice being provided to the advo-
cates. The advocate has been given recog-
nitlon under Cr. P.C. and a central enact-
ment is also there in this regard, but in the
present working system, the advocates and
theirclerks are not getting social justice. The
Government has totally neglected them. |
would like to close this topic here and would
like to say thatjustice shouio be immediately
provided to them. | would like to close this
topic here and would like to say that justice
should be immediately provided to them.
There is a phrase.

[English]

Justice delayed is justice denied.
[Translation}

in view of the backiog of work in the
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courts, the number of judges and subordi-
nate judiciary should be increased. During
emergency the provision of anticipatoryball
was scrapped in some states. As it Is a
matter of concrete jurisdiction therefore |
would like to say that the Central Govern-
ment should definitely interfere in the work-
ing of administration ofthose states. Where
the people had been deprived of their right
to individual freedom with the scrapping of
anticipatory ball and poiice rule has been
established. The Centre should restore the
provision of anticipatory bail. Not only re-
garding Cr. P.C. but for the entire judioiary,
aCommission should be constituted. A judi-
cial reforms commission was constituted. A
comprehensive law should have been
brought to implementthe recommendaticns
of this commission. Today Cr. P.C. hasbeen
linked with the religions. Under the provision
125 the muslim women have been excluded

" from it. It is the time to bring amendments in

Cr. P.C. and resolutions wouid be brought
and action shouid be taken to frame a
uniform civil code, only then justice can be
provided to the people. :

Our friend has mentioned about the
public servants. | would like to tell him that
public servants are not only working under
the Central Govemment, but are working
under the State Governments as well. |
would also appeal to define the word"forces®
which has been used here. The Home Min-
ister should categorically reply that the pro-
vision shouid not be misused in the name of
“forces”. | vehmently oppose this.

The thing which is taking place in the
democratic set up and federal structure of
this country, will cause.a danger to demo-
cratic system. The country should be saved
from this crisis, otherwise the people will
lose their faith on the judiciary of this coun-
try. When the people are in distress and are
oppressed, they go to judioiary to redress
their grievances. if this right of approaching
the judiciary is snatched fromthem, democ-
racy will not remain in the country and a
situation of anarchy will rise in this country.

Withthese words, |oppose this amend-
ment.
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SHRI AJOY .MUKHOPADHYAY
(Krishnagar): Mr. Speaker, Sir, the purpose
of this Bill isto replace an Ordinance promul-
gated on the 2nd May, 1991 and thus to
enact a provision in the form of an amend-
ment in section 197 of the Code of Criminal
Procedure, 1973. This is not an innocent Bill
as it has been stated here by so many
Members from that side of the House. | do
notunderstand astowhy itwas felt so urgent
to promuigate an Ordinance and that too
Just for the 10th Lok Sabha Elections. Prior
to the promuigation of the Ordinance, during
the past, no such change was ever contem-
plated. So, | would like to know from the
Home Minister the reasons which have
prompted them to bring such a Bill. This
seems to be a direct encroachment on the
rights of the State Government and imposi-
tion of President’s rule in any State does not
mean that the State Government ceases to
exist. The State Govemment still exist and
s0, there cannot be any justifiable groundfor
such as amendment.

incidentaily, Iwould liketo observethat

we have been agitating for years together
against the indiscriminate abusae of the Ar-
ticle 356 of the Constitution to serve the
narrow political interests of the ruling party
at the Centre. The provision which is in-
tended to be used sparingly on rare occa-
sions has been reduced to an undemocratic
weapon in the hands of the ruling party for
having political mileage. With this weapon
the Congress (l) Government at the Centre
has dislodged democratically elected Gov-
emments in different States on one or the
other plea or even without any plea alto-
gether. So far as my memory goes, since
the constitution of free India came into be-
ing, this Article has been used for more than
90times to surprises the political opponents
of this country. Now, this Article has become
a threat to the parliamentary democracy
and now, through this Bill, the Government
istryingto concentrate allthe powers in their
hands. It has been stated that the present
Bill has been brought in for providing more
adequate safeguards and protectionto pub-

prosecution for acts done in discharge of
official; duty.

But what we have been witnessing is,
some of the members of the differentarmed
forces, public servants oftencommit serious
offences which is totally unbecoming of the
public servants. Sometimes they were in-
dulging in criminal activities but in the name
of providing safeguards political protection
is given to the Government servants on a
number of occasions. This is a growing
phenomenon which Is dangerous to democ-

racy.

| am representing a constituency in
Nadiad district in West Bengal which is
situated on the Indo-Bangladesh border.
The Border Security Force is meant for

‘protecting the borders of the country. But it

is a matter of deep regret that a good
number of the members of the armed forces
are more Interested in safeguarding the
interests of notorious smugglers and anti-
social elements of that area. Some of them
are even directly committing smuggling and
other anti-social acitivities. Poor villagers of
the border areas are often subjected to
harassment and severe torture.

Afew months back, some of the armed
BSF personnel rushed to a broad village
named Devnathpur and shot down 11 inno-
centviilagers in aboard day light without any
provocation whatsoever. That was a.cold-
blooded murder which created a deep re-
sentment among all sections of the people,
not only in that district but also throughout
the State. No penal measure or exemplary
punishment has yet been given to them.

There are many other examples like
this. So, In the name of difficult situation in
Punjab or any other plea, it is not proper to
bring such an undemocratic Bill before the .
House which will further erode the powers of -
the State Govemment. So, | would request
the Government to withdraw this Bill.

With these words, | opposa this Bill. .
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1743 hrs.

"SHRI K.P. REDDAIAH YADAV
(Machhlipatnam): Mr. Speaker, Sir, from
our Party we oppose this black Billdue to the
following reasons:

One of the hon. Members from the
Congress | Party has just mentioned that it
is necessary to bring this Bill during this
Session because some of the other Parties
are capturing power in those States where
Congress-| was in power. So, the back-
ground to bring such a Bill is because in
U.P., Bihar and Tamil Nadu, the Govern-
ments belong to the Parties other than the
Congress-I. Already there are a number of
protective measures and privileges enjoyed
by the officers and the Govemment ser-
vants. If after the expire of the President’s
rule, any Opposition Party comes to power
in that particular State and picks up a par-
ticular case where the officer is convicted or
given punishment, there is some meaningto
bring this Bill. | would like to ask the hon.
Home Minister, how many officers have
been punished during the regime when the

opposition Party was ruling.

If no officers have been punished by the
Govemments run by the Opposition Parties,
there is no necessity to bring forward this
Amendment Bill. it is very necessary to
consider that the Ordinance was promul-
gated before the Parliament elections. They
knew that In Punjab the Government was
going to be captured by the Akali Dal or by
some other Opposition Party. They also
anticipated that that the Govemment would
take action against erring officers during the
lastfour years who have harassed the com-
mon man in Punjab or in Tamil Nadu or in
Andhra Pradesh. In this background they
promulgated the Ordinance. Now, this Gov-
ernment has brought forward this Bill in this
very Session itself.

1 would like to bring to the notice of this
House that not even a single Government
officer was punished for the excesses com-
mitted against the innocent people in this
country. This Is a very powerful Clause.
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They are distinguishing between a State
Government employee and a Central Gov- .
emment employee which is, in fact, not
correct. if any employee commits a mistake,
blunder etc. There are so many stages
where the employee is supported by the
Executive. Not a single officer was punished
during the last 43 years for an offence
committed againstthe innocent people. That
is why | oppose this Blli. | would, therefore,
requestthe hon. Ministerto withdraw this Bill
if it is possible, withdraw the protections
previously given to the officers.

Finally, | would like to say one thing. |
would request the hon. Minister to let the
Executive officers, administrative machin-
ery function on moral grounds and moral
tabric. He should not try to give them such
protections like these things. Where are you

.going? The other countries are going In a

democratic way. This Govemment is going
in a dictatorial way by centralising all these
powers. Therefore, | oppose this Bili. '

With these words, | conclude.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): Sir, lam happyto saythatthe hon.
Members who have participated in this de-
bate have expressed in different ways the
anxiety to see tha the rights of the State is
protected; the right of the citizen is also
protected. | do not want to take much time
in answering all these points raised here.
But at the same time | would like to answer
all the points mentioned here by my hon.
Friends.

Sir, it seems that there was a feeling
amongst some Members who have patrtici-
pated in this debate that this is a new Bill
brought forward by this Govemment at the
moment. They feit that the Home Ministry
has brought forward atotally new Bill some-
thing unheard of. That is why some of the
hon. Members said that after 40 years, we
are bringing in a Bill like this. Section 197 of
the Criminal Procedure Codeé Is already
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there in this country. This section has been

- there already. It is not a new thing. What is
thecontextinwhichithis Billhas beenbrought
forward? What is the context in which this
amendment, this particular item has been
" brought before the House today? | would
like to say that the purpose behind this Bill
" has to be understood.

An hon. Member asked that when there
was Parliament why did you want an Ordi-
nance to be passed. It was actually not an
Ordinance passed- when the Parliament
was in Session.

When the previous Caretaker Govern-
ment was there, there was no Parliament. It
was a Caretaker Government, in fact. They
found it absolutely essential to prevent cer-
tain difficulties faced by the officers, faced
by the public servants at that time. So,
immediately an Ordinance was promuigated.
For that, now | stand before you to get the
ratification. | am aiso seeking a few days’
retrospective effect to that period because
that Ordinance lapsed on August 20.

That is preciseiy the point for me to
bring the Bill to you. (Interruptions)

SHRI AJOY MUKHOPADHYAY: What
was the urgency there to bring this amend-
ment?

SHRI M.M. JACOB: i will come to that.
MR. SPEAKER: Let us be very brief.

SHRI M.M. JACOB: When our friend
Shri Lodha was speaking, he was express-
ing a concern over the Bill. As a student of
politicai science, when the Constituent As-
sembly was in session here and when this
particular subject about the protection of
bureaucracy, protection of Government of-
ficers was discussed, I stillremember, itwas
Sardar Patei who got up and said, “the
bureaucracy had to be protected in India
because every State willhave differenttypes
of Government in the years to come. It will
not be the same Government in different
States. So, somebody will have to protect
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the bureaucracy. There must be enough

adequate iaws to protect them. Otherwise,

they shall not discharge their duties loyally.

faithfully and honestly.” This applies to the
indian Administrative Service also.

The idea behind mentioning this here Is
that it is not to protect the corrupt officers.
We do not want to protect the corrupt offic-
ers in this country. If an officer is corrupt,
there is a law and he has to face the music
of law in the court.

There is also a judgement to this effect
inthe Supreme Court. in the case of H.H.B.
Gill Vs. King AIR 1948 SC 128, 133, it has
been held that:

"A pubiic servant can only be said to
actr to purport to act in the discharge
of his official duty, if his act, is such as
to lie within the scope of his official
duty. Thus a judge neither acts or
purports to act as a judge in receiving
a bribe, though the judgement which
he delivers may be such an act; nor
does a Govemment medical officer
actorpurporttoact as apublic servant
in picking the pocket of a patientwhom
he is examining though the examina-
tion itself may be such an act. The test
may well be whether the public ser-
vant, if challenged, can reasonably
claim that what he does, he does in
virtue of oifice without fear or favour.”

Again in Matajog Dubey Vs. Bhari AIR
1956 SC 44, the Supreme Court held that:

“ In order to necessitate sanction,
there must be a reasonable connec-
tion between the act andthe discharge
of officiai duty; the act must bear such
relation to the duty that he could lay a
reasonable but not a pretended or
fanciful clalm, that he did it in the
course of the performance of hisduty.”

[Translation)

SHRi BHAGWAN SHANKAR RAWAT:
Has the Central Government no faith in the
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State Governments, thamistaldngmrma

enforcement in its purview?

[Engksh]

SHRIM.M.JACOB: | have quotedthese
two judgements because in impression was
created that there wasan attempt to protect
corrupt officer. No, Sir, it is not to protect
corrupt officer. (Interruptions) :

SHRI SYED SHAHABUDDIN
(Kishanganj) : This Biii seeks to give a
double protection and also un necessary
protection.

SHRI M.M. JACOB: Even today, in the
“existing Criminal Procedure, regarding the
State officer permission is getting from the
State Government to take action. Regard-
ing Central Government officer action is
taken aftergetting permission fromthe Cen-
tral Government. During the spell of
President’s Rule, somebody must be re-
sponsible for it. It is the Centre who is
responsible for it. We take up the responsi-
bility of the officers during that period. And
it is not for protecting corrupt officers. It is
only for the precise and specific period and
not for any other thing. We do not want to
take over the right of a State. The Constitu-
tion is so evident about it. Article 123 of the
Constitution is clear about it. We have got
three Lists— Central List, State List and the
Concurrent List. This Criminal Procedure
Code falls in the Concurrent List- List—ill of
Schedule VIl. So, the Central Government,
and this Parliament has every right to come
up with a legisiation of this sort. | shall
conciude now. (Mnterruptions)

SHRI SYED SHAHABUDDIN : During
the extension of the President’s Rule, does
the State Government cease to exist? (/n-

temruptions)

. MR. SPEAKER: The House now take
up clause by clause consideration of the Bill.

The question is:
“That clause 2 stand part of the Bill."

Message fromR.S. 172

The motion was adopted.
Clausé 2 was added to the Bil
MR. SPEAKER: The question is

*That clause 1, Enacting formula and
Long Tittle were added to Bill.

The motion was adopred

Clause 1, Enacting Formula and Long
Tittle were added to the Bill.

SHRI M.M. JACOB: | beg to move:
“That the Bill be passed.” .

(Interruptions)

SHRI SYED SHAHABUDDIN
(Kishanganj) : Sir, 1 want to say one thing.

MR. SPEAKER: You spoke at the con-
sideration stage!

SHRI SYED SHAHABUDDIN: Even at
this late hour, | would appeal to the Govern-

- ment not to make mincemeat of the federal

principle, of the rule of the law and pass this
anti-people Act. (Interruptions)

MR. SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.

17.57 hrs.

MESSAGE FROM RAJYA SABHA-
CONTD.

[English]

SECRETARY - GENERAL : Sir, | have
to report the foilowing message received
fromthe Secretary-General of Rajya Sabha:-

“In accordance with the provisions of
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tule 127 of the Rules of Procedure and
ConductofBusinessinthe Rajya Sabha,
1 am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 17th September, 1991, agreed

without any amendment to the Cancel--

lation of General Elections in Punjab
Bill, 1991, which was passed by the Lok
Sabha at its sitting held on the 16th
September, 1991.”

Sir, 1 also lay on the Table a copy, duly
authenticated by the Secretary-General of
Rajya Sabha, of the Cancellation of General
Electionsin Punjab Bill, 1991, passed by the

Houses of Parliament during the current -

session and assented to by the President.
(Interruptions)*

MR. SPEAKER: This is not going on
record.

(Interruptions)

MR. SPEAKER: If we have mentioned
it on the floor of the House, yes, we have
mentioned it.

(Interruptions)

MR. SPEAKER: There are some ex-
pected and unexpected items onthe agenda.
1 would iike to Inform you that there are two
statements to be made by the Ministers and
then there Is something which will be ex-
plainedto you later on. The House willsit and
cooperate and ailow the business to be
completed.

(Interruptions)

SHRI CHANDRA JEET YADAV (
Azamgarh): Sir, this is unfair. You should not
be a party to such a thing. You are the
custodian of this House. This is not way the
~ function the House. (Interruptions)

MR. SPEAKER: There was a meelting
with the leaders of all the parties In my
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chamber and some Issues were discussed
over there. The Minister is going to put
before you as to what those Issues are and
there was an agreement on those points.

That will be informed to you and you will
come to know. We are not working in the .
darkness; discussion has taken place and
we are going to take it up with your consent
only. We are not going to take it up without
your consent. We are trying to follow rules a
littie more scrupulously rather than flouting
them. Please understand this.

Now, first of all, 1 will allow two state-
ments to be made, first by Kumari Girija
Vyas.

18.00 hrs.
STATEMENTS BY MINISTERS
()  Certain References made to
the late Maulana Abul Kalam

Azad inthat National Par-
llamentary Quiz Telecast.

[English] -

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING'( KUMARI GIRWA VYAS) : As
Hon’ble Members are aware, the issue of a
derogatory reference to Maulana Abul Kalam
Azad, In a programme telecast by
Doordarshan, was brought up by Hon'ble
Member Shri Mohd. Yunus Salim in this
August House on the 6th September, 1991.
Sharing his anxiety about the matter, the

“Leader of the House, Shri Arjun Singh Ji,
had stressedthe need for making anenquiry
into the events and to report to this august
House whether the error had crept in by
mistake or was made deliberately.

In pursuance of this assurance given by
the Leader of the House, the matter has
been carefully looked into. in 1989, the
Ministry of Parliamentary Affairs in associa-
tion with the Ministries of Information &

* Not recorded.
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. [Kumari Girija Vyas]

Broadcasting and Human Resources De-
velopmentlaunched a scheme of organising
“Nehru Parliamentary Quiz.” This Quiz
programme was for schooi students in the
1042 group.

The representative teams fromthe vari-
ous States and Union Territories were
grouped into 4 zones and a written test was
conducted by the Ministry of Parliamentry
Affairs on 17-7-89. Eight teams were se-
lected on the basis of the test to compete at
the national level. The eight selected teams
and two stand by teams assembled in
Bombay from 28th August to 31st August,
1989. The programme was produced by M/
s United Television of Bombay as spon-
sored programme comprising 7 episodes.

Prizes and certificates were distributed
to the winners by the Ministry of Parliamen-
tary Affairs. The 7 episodes weretelecaston
the national hook-up during the period Sth
November to 21st December, 1989. This
programme was well received by members

of public.

On 6th February, 1990, it was decided
by the then Government to organise two
quiz contests, one for senior secondary
school level students and the other for Uni-
versity Students. The nomenclature of the
programme was changed by the then Gov-
emment from “Nehru Parliamentary Quiz®
to “National Parliamentary Quiz". State
Governments were requested to select rep-
resentative teams of two students each to
represent the State for the contest. The
methodology of selection was left to the
State Govemments. Thereafter a written
test was conducted by the Ministry of Pariia-
mentary Affairs on 27th July, 1990 In differ-
ent centres throughout the country to select
the 8 bestteams among the school students
and 8 bestteams from among the University
students. Two stand-by teams were also
selected for each level. The teams as-
sembiled in Bombay for shooting which took
place form 3rd October to 10th October,
1990. During that period 7 episodes of the
school level competition and 7 episodes of
the University level competition were shot.
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The questions and the material to be
made use of during the course of shooting of
the episodes were fumished to the Ministry
of Parliamentary Affairs by M/s United Tele-
vision. These questions and material were
scrutinised by a team of officers of the
Ministry and then put up to the then Minister
of Parliamentary Affairs, who, on 21.9.90,
directed the then MOS to see and
approve.Accordingly, it was put up to the
then Minister of State of Parliamentary Af-
fairs who approved it on 24.9.90. The Quiz
competition referredto above was based on
this material.

VHS copies of the first episode were
received in the Ministry of Parliamentary
Affairs on 24th October, 1990. The com-
ments of the Ministry of Parliamentary Af-
fairs relating to Parliamentary procedural
aspects were conveyed to M/s United Tele-
vision on 29th October, 1990. The VHS
copies of episodes 2, 3 and 4 were received
by the Ministry of Parliamentary Affairs on
16thNovember, 1990 and comments of that
Ministry were conveyed to M/s United Tele-
vision on 19th November, 1990. No com-
ments were made in respect of the said
reference to Mauiana Abul Kalam Azad.

Meanwhile, discussion and correspon-
dence were made by M/S United Television
with Doordarshan for additional free com-
mercial time and the time slot. In the month
of August, Doordarshan decided to offer

- themthe 9.00 p.m. siot on Sundays from 1st

September,1991, without additional com-
mercial time. Pursuant thereto, M/s Untied
Television sent the U-matic of episode No.1
to Doordarshan on 27-8-91. Two
Doordarshan Producers previewed the
programme on 28-8-1991.

The reference of Mauiana Abul Kalam
Azad has given rise to a feeling that a
derogatory remark against a universally re-
spected national leader was included in the
programme. Officers of the Ministry of Par-
liamentary Affairs, who sawthe pragramme,
looked at it from the point of view of Parlia-
mentary procedure. As far-as the twé Pro-
ducers of Doordarshan are concerned, their
written explanations have been obtained.
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They have stated that since the episode had
been earlier previewed by officials of the
Ministry of Parliamentary Affairs, they had
paid close attention to the technical quality
of the programme while also paying atten-

- tion to the content of the content of the
programme. The Minister of State of Infor-
mation & Broadcasting has personally
looked into the matter. On close examina-
tion he did not find any maiafide motive of
these officers. In any event ali concerned
officers have deeply regretted such refer-
ence. The Minister of State for Information
&Broadcasting has already offered his apol-
ogy ta the nation in the Rajya Sabha.

After having seen the programme and
Jhaving detailed discussions with officials of
the Ministries of information & Broadcasting
and Parliamentary Affairs as also of
Doordarshan, the Minister of State for Infor-
mation & Broadcasting is ofthe viewthatthe
inclusion of these words is derogatory. How-
ever, taking into account the explanations
given by the officials who dealt with the
programme and those who previewed it,
they have been warned to be more careful
hereafter In relation to sensitive matters. It
has been decided that the remaining epi-
sodes of this programme would be hereafter
previewed by the Secretary, Ministry of
Parliamentary Affairs and the Director Gen-
eral, Doordarshan. This being an educate
programme which seeks to inform young
minds about the greatest institution of de-
mocracy, namely Parliament, we believe,
no purpose will be served by discontinuing
the programme. The officere have been
advised that this useful programme may go
on but after taking extreme care to see that
the factual position is correctly presented
and no offensive remarks remain. Orders
have aiso been issued that all such
programmes already made must be pre-
viewed by the senior officials before these
are telecast. | may also mention that as a

tribute to Maulana Abul Kalam Azad, .

Doordarshan had telecast at prime-time on
Sunday, 8th September, Films Division docu-
mentary bringing out the significant contri-
bution made by him in our freedom struggle
and towards the promotion of the highest
values of human life.
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[ Translation)

SHRIRAM VILAS PASWAN (Rosera) :
Mr. Speaker, Sir, this issue was taken up
simultaneously in both the Houses on 6th.
The hon. Minister made a statement in the
Rajya Sabha on 7th and it is being made in
this House, today, after 12 days. | feel that
the prestige, decorum and importance of
the lower House is being lowered deliber-
ately. When the statement could be made in
the other House, on the very next day, what
difference it would have made, if he had
done the same here also. | want your ruling
in this regard. Such things should not recur
and the lower House should not be treated
as a lower house literally.

[English]

MR. SPEAKER: Now, Shri Mallikarjun
to make a statement on behalf of Shri
Kamaluddin Ahmed.

[English]

MR. SPEAKER: Now statement by Shri
Mallikarjun on the measures proposed to
ensure effective reach of the Public Distribu-
tion System.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Sir, there is no supplementary list. (Interrup-
tions) There is no mention of it.

What is this statement?
MR. SPEAKER: Itis a policy statement.

(interruptions)

()] Mesures proposed to ensure
effective reach of the Public
Distribution System

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) : The House will kindly
recall that Prime Minister had made a state-
ment earlier in the House on the Public
Distribution System and promised that a
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[Sh. Mallikarjun]
comprehensive plan to strengthen the Pub-
. lic Distribution System would be placed be-
fore the House.

One of the top priorities of the Govern-
ment is to revamp the Public Distribution
System in such a manner that its benefits
coverthose sections of the people who need
them most.

As afirst step in this effort, Government
plans to ensure that the Public Distribution
System reaches outtothe remotestcomers
of the country, especially areas where large
numbers of the poorest of the poor live,
namely, areas coveredby the Drought Prone
Areas Programme, the Integrated Tribai
Development Projects, the Tribal Majority
States, Desert Development Programme
areas, designated hill areas and urbansiums.

In doing this, Government’s objectives
are three-fold:

(a) to evolve a delivery system that
provides the specified essential commodi-
ties to the fair price shops at their door step,

(b) to ensure that the essential com-
modities are available to the consumers are
pre-detarmined, affordable prices, and

(c) progressively expand the coverage

of cornmodities to include every day essen-

tials that have relevance to the nutritional
and social needs of the consumers.

Theseideaswere before ameet-
ing of the Advisory Council on Public Distri-
bution System on the 23rd and 24th August,
1991 In which the Chief Ministers of States
and State Ministers of Food and Civil Sup-

Based on very detailed

plies participated. .
and in-depth discussions with the represen-

tatives of the State Govemments and the
Chief Ministers a concrete plan of action
was chalked out on the steps to be taken in
the next one month by the States. These
are: . :

(a) Identification of Blocks and villages

to be covered under this programme;
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(b) Number of fair price shops required;

(c) Identification of additional commodi-
ties to be distributed through the PDS de-
pending upon the speclfic needs of the area
concerned;

(d) Identification and creation of
infrastructural and other requirements nec-
essary to support the PDS operations such
as storage points, transport and credit facili-
ties; and

(e) \dentification of ways by which the
people of the area themselves can be in-
volved in managing the Pubiic distribution
system so as to eliminate leakages and

malpractices.

In pursuance of this Plan of Actidn, the
State Governments were requested to ini-
tiate immediate action and to report the
progress made by them, by the middie of
September, 1991. As on 16th September,
1991, we have received reports from 9
States and 4 Union Territories fumishing
detailedinformation indicating thatthey have
completed the task entrusted to themin the
first phase. 16 States and 3 Union Territo-
ries are yet to submit the information called
for and these States have been requested
by us in the meeting of the Central Con-
sumer Protection Council held on 16th Sep-
tember, 1991 to complete the action re-
quired and submit compiiance without fur-
ther delay.

Prime Minister has invited the repre-

- sentatives of the State Governments to

meet at Delhi towards the end of Septem-
ber, 1991 sothat we may review the progress
made in the steps that we require to take in
the first phase and also chak out the next

phase of action.

.. Prime Minister has partioularly im-
pressed upon the Chief Ministers and State
Governments that the success of the PDS
depends on the active involvement of the
people in exercising vigilance over the Sys-
tem.

Allocation of foodgrains for the PDS
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depends on the level of stocks available in
the Central Pool. An optimum level of pro-
curement of foodgralns Is a sine qua non for
acredible Public Distribution System. States
have agreed that they would step up their
efforts in this direction. For its part, the
Central Government could, in the case of
States that are magically surplus or deficit,
allocate a portion of the food grains pro-
cured by them for the PDS in the same
State. Also, Centre would initiate measures
for the procurement of certain manufac-
tured items, that can go into the Public
Distribution System. These efforts wouid
have to be accompanied by strain action
against black marketeers and hoarders.

The States have agreedthat they wouid
usher in a credible PDS on the above lines.
within a time-frame. The States and the
Centre recognise this as a joint effort, in
which the States have aleading operational
role. We have agreed to fully cooperate with
one another to make this programme suc-
cessful so that based on the lesson we learn
in this effort, we may move on to streamline
the public distribution system in the other
parts of the country as well. Meanwhile, joint
Inspection teams consisting of officials of
the Central Government as well as State
Governments wouid be constituted to moni-
tor and inspect the functioning of the PDS at
the cutting edge level in the identified areas.

The House will be kept informed of the
progress of our efforts in operationalising
this vital Scheme, from time to time.

Government Is confident that it has full
backing of this House In these efforts thatwe
are making to give a new direction to the
PDS.

MR. SPEAKER : Waell, Nirmal Kantiji, |
would like to set some light on this mater.
This is a statement by the Minister under
Rule 372 about some policy mater. Now, the
policy matter is about the pubiic distribution
system. The hon. Minister of this Ministry is
also expected to make the statement in the
Rajya Sabha and in the Rajya Sabha,
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supplementaries are asked on the state-
ment. So, | permitted him to go there and
allowed, in his place, his colleague to make
a statement over here. This is all about this

issue.
(Interruptions)
| Translation)

SHRI RAM VILAS PASWAN (Rosera):
When there is no provision for seeking
clarification in this House, the hon. Minister
couid have gone to Rajya Sabha, after
making two minute statement here. (/nter-
ruptions)

[English]

MR. SPEAKER :Infact, he wantedtime
at 5.30 PM itself. | did not give him time at
5.30 p.m. | said | am not going to disrupt the
business in the House and allowed him to
make the statement at 6 p.m. That was the
decision. He wanted to make it at 5.30 pm
itself.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): But Sir, at least there should
have been some supplementary mention.

MR. SPEAKER: You ara otherwise also
impressing us a lot.

SHRI NIRMAL KANTI CHATTERJEE :
My grievance is that they have failed to do
that.

MR. SPEAKER: Not for you.

(Interruptions)

MR. SPEAKER : Weil, the Government
has sought permission to move the Resolu-
tion to continue the proclamation of
President’s Rule in Punjab. This was dis-
cussed in the Leaders Meeting. And as they
aroinaqmnt permission isbeinggiven.

: “The faigteY
JISTER OF HOME AFFAIRS
VAN) : Sir, I beg ......

(suai B, C



183  Statement by Minister

{interruptions)

MR. SPEAKER : You had not agreed
but I think, you had said that you were notin
favour of these things. But as far as the
Resolution is concerned, there was no dis-
agreement.

(Interruptions)

SHRI INDRAJIT GUPTA (Midapore) :
He has the right to move Iit. We had agreed
to that. But it does not mean that we support
the contents of that Resolution.

MR. SPEAKER : Indrajit has put the
position in a correct fashion.

(Interruptions)

SHRI CHANDRA JEET YADAV
(Azamgarh) : Will there be a discussion on
that or not?

MR. SPEAKER : Certainly.

(Interruptions)

SHRIJASWANT SINGH (Chittorgarh):
Mr. Speaker Sir, | would like to make clear
this aspect. The two strenuously related
matters are separate. One is objection to
moving the Resolution itself and the otheris
whether we are in agreement with the con-
tents of the Resolution or not. We are, of
course, not in agreement with the contents
of the Resolution. (Interruptions)

MR. SPEAKER : Jaswant Singhji, what
1 have said is this. This mater was raised in
the mesting of the Leaders and they were
in agreement that this can be moved. | have
not said that you have agreed to pass it.

SHRI JASWANT SINGH: If it is being
moved now, there are certain other con-
nected worries. Iif you permit me, | will
mention them.

MR. SPEAKER: Yes.
SHRI JASWANT SINGH: There are

certain other connected worrigs and | con-
sider it only proper, Sir, to ention that to the

SEPTEMBER 17, 1991
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best of my recollection never in the history of
Parliamenthave we had a situation wherein,
in a Session, there has been no discussion
on the intemational situation and Demands
for Grants for the Ministry of Extemal Af-
fairs.

We have been waiting and the Leader
of my party is waiting for the past two days
to initiate the discussion on the international
discussion.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : It has to be initiated by the
Minister.

SHRI JASWANT SINGH : The Motion
was standing on his name. Secondly, Yes-
terday, we had discussed about Punjab.
The Govemment itself could have brought
what they are bringing today at this
penultimate hour, penultimate day of this
Session of Parliament.

AN HON. MEMBER : It is the ultimate
day.

SHRI JASWANT SINGH : On the last
day, the ultimate day of the current Session
of Parliament, the Government demon-
strates its total callousness about Punjab
and it demonstrates its inefficiency and in-
competence ..... (Interruptions) ..... They
bring forward the Resolution at this hour of
the day, Sir. And they want a discussion on
as important a subject as extension of
President’s Rule to start at quarter past six.
Is this House being taken forgranted? 1 think
this is a very important aspect. (interrup-
tions) :

SHRI K.P. UNNIKRiSHNAN : Sir, lam
on a point of order. Was the advice given to
you by the Business Advisory Committee?

(interruptions)

MR. SPEAKER: Are you putting that
question to me?

SHRI K.P. UNNIKRISHNAN : | would
like to know, Sir, because you seemto have
said ..
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MR. SPEAKER : The point of order
cannot be against the Speaker. You have to
read out the procedure.

SHRI K.P. UNNIKRISHNAN: It is a
mater of procedure because oniy the Busi-
ness Advisory Committee is authorised to
do it. You cannot have an ad hoc meeting
with some Leaders, whoever they may be
and have their advise. How canthe business
of this House go on like this? Was it a
properly convened meeting of the Business
Advisory Committee? There is no such
mention in the Rules of Procedure.

SHRI CHANDRA JEET YEADAV : Mr.
Speaker, Sir are we going to discuss right
now?

MR. SPEAKER: | will explain to you the
position. This is a matter which was brought
to my notice. We were informed that on the
11th November, the President’s Rule comes
to an end. K it becomes necessary to con-
tinue, then the Constitutional provision re-
quires that a Resolution by both the Houses
of Parliament should be passed. lfthis isthe
position, then what is to be done? So, this
matter was brought to my notice. | said, we
would discuss it with the Leaders in the
House and if they agree to it, then'we will do
it. it Is a fact that it was not a meeting of the
Business Advisory Committee. But gener-
ally, the Leaders who attend such meetings,
they may sometimes be the Members of the
Business Advisory Committee also. If Shri
Somnath Chatterjee is there, it Shri Indrajit
Gupta is there and if Shri Jaswant Singh is
there, it forms the Quorum of the Business
Advisory Committee. It is as good as the
Business Advisory Committee plusthe Lead-
ers of the Parties. So, it was not a regular
Business Advisory Committee meeting.

SHRI INDRAJIT GUPTA : Please do
not say a’ll these things.

SHRI K.P. UNNIKRISHNAN : Please
do not say all these things. You are making
the matters worse. Please do nof say that.

MR. SPEAKER it was not Business
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Advisory Committee meeting but the Mem-
bers of the Business Advisory Committee
were thare. Because of the special condi-
tions, | had saidthat this matterwillbe raised
on the floor of the House and if the House
agrees, it will be taken up. It is bigger than
the Business Advisory Committee. So, we
are being more cautious at the same time
because at intricacies are not put before
you, that is why, you are bound to have
some doubts about the procedure being
properly followed or not. That is why, | was
explaining, otherwise, it was not necessary
to explain it.

SHRI CHANDRA JEET YADAV : Mr.
Speaker, Sir, may | explain another thing.
After that Meeting, the Ministry of State for
Parliamentary Affairs hadtwo orthree rounds
of negotiations here in the House itself.

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM ) : | am sorry. Mr.
Speaker, Sir, normally for getting their con-
Sensus ..

SHRI CHANDRA JEET YADAV : | am
not saying that you have committed any
crime. | amnot making any allegation against
you. | am saying that we all agreed because
of the special situation. We sald that we
should agree and that the House should sit
tomorrow. Shri Jaswant Singh went and
consulted everybody. And we thought that
this thing should not be taken up at the fag
end of the Sesslon and in a hush-hush way
and In a hurry, if we pass this, it will not be
good. So, it is very difficult to agree for
extension of time. But a consultation was
madethatthe ‘ Intemational Situation’ should
also be discussed. The Resolution had al-
ready been moved. It is on the Agenda
Paper of today.

Sir, after that, | went to my Office and
cancelled my ticket. lwasto go by 7.00p.m.

flight today. | am having a very important
meeting at Azamgarh tomormrow. Because |
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had moved a substitute Motion onthe ‘Inter-
national Situation’ | have to remain here.
Therefore, | said that let us agree to sit
tomorrow and discuss both issues that are
there on the Agenda - the Internationali
Situation and the Punjab Situation. The
intemational situation as well as Punjab
situation. Now, atthefag-end of this evening,
all of a sudden, if you want to push through,
1think, the House should not be taken as a
steam-roller like this.

SHRI RANGARAJAN KUMARA-
MANGALAM : | would like to clarify that it is
a fact that during the discussion, there was
a small understanding but it had not been
arrived at actually that they would have it
tomorrow. But, however, there were other
senior leaders from other Parties also, es-
pecially Left Parties, whedlscussed aboutit.
But we could not arrive at aconclusion about
extending the House tomorrow. Therefore,
is was suggested, let us have it today and
not-extend the House tomorrow; and that it
why, this has come forward.

It is true that Mr. Chandra Jeet Yadav
may have had an impression that a unanim-
ity was arrived at; the unanimity did not really
come in fully sense of the term. When other
leaders came in, they differed and, there-
fore, it was decided notto extend the House.

[Translation}

SHRI RAM VILAS PASWAN : Mr.
Speakaer, Sir, intoday’s list of Business, Shri
S.B. Chavan’s Bill further to amend the
Code of Criminal Procedureis atnumber 10,
while the discussion on the internationai
situation is at number 11. You may recollect
that, at the meeting of the leaders, it was
observed that the House was not taking up
extemal affairs for discussion, giving cre-
dence to the impression that the Govern-
ment doesn't have a foreign policy at all.
Therefore, it was felt that this subject should

be taken up for discussion. It was aigo

. agreed atthe meetingthatsinceadebateon
" the Demands for Grants for the Ministry of
External Affairs is not possibie st this stage,
the House would consider the peesent inter-
national situation. At that time itself, | ex-
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pressed rmy doubts that this matter may not
begivendue importance andi urgedthatthe
matter should be taken up during day time.
But I was told thatthe subject would be given
due.importance. Now, suddenly the Gov-
ernment seeks permission to move the
Resolution to continue the proclamation of
President’s Rule in Punjab. Now, the Punjab
problem Is such a serious issue that all the
hon. Members have their opinion on It and
would like to express them and our party too
is going to oppose ittooth and nail. Whenthe
Punjab issue is to be taken up, it obviously
meansthatthe ‘international situation’ won't
be taken up for discussion. Thus, the Gov-
ernment is not giving any importance to this
subject. Therefors, | urge youto conductthe
proceedings of the House as per the list of
Business and the scheduled fixed by the
Business Advisory Committee. When you
are bringing in such extraneous matters,
then why do you caution me.

SHRIINDRAJIT GUPTA :Mr. Speaker,
Sir, the term ‘Ghusedkar’ used In Hindi by
the Hon. Member is not proper.

SHRI RAM VILAS PASWAN : What |
meant by that term was ‘to add’, fo expand’
etc. This should not happen.

SHRIBHOGENDRA JHA (Madhubani)
: Mr. Speaker, Sir, a debate on the present
intemationai situation is there In the List of
Business and to omit it now would mean that
India doesn’t have a poiicy of its own In
consonance with changing world scenario.
This would be detrinental to the country’s
interests and it is my humble submission
that such a situation should not be created.

MR. SPEAKER : Look, | agree with the
views expressed by the hon. Members. itis
very important to have a debate on the
international situation and as the Members
of the Business Advisory Committee are
aware, this subject was included in the list of
Business uponthe insistence of alithe Mem-

bars present. However, along with that, it -

was also suggestad that the discussion on
the international skuation can be taken up
after 6 p.m. say for 2 hours or 2.15 hrs. But,
it was felt that the time was too inadequate

”
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for such an important topic and in orderto

haveafull-fledged discussion of 10-12 hours,
on the topic, another suggestion came up

' that the matter can be taken up at the
starting of the next session, say, in the first
week itself.

Now, due to the difference of opinion,
one s left with no optionbutto arrive atone’s
owndecision. Now, it we acceptthe sugges-
tion made by one side the other side will
express its resentment and if we agree to
the suggestions made by the other side,
then their opponents would stall the pro-
ceedings of the House. Now, it wasalso felt
that the Punjab issue too is a immense
importance and should be treated as a
speclal case and taken up for discussion.
Therefore, this mater was brought in, after
taking everyone into confidence. At that
meeting, no one taiked about voting infavour
or voting against but they said that the
Speaksr, is free to take up any matter for
discussion and the hon. Members will take
their own decision in this regard. Now that
this 'situation is before us, we will have to
take a decision on it. It also won't be proper
totaka up this matter after 2 hours, l.e., after

«6 p.m. Now, if we decide to take up this
atter tomorrow, many Members would
‘cbmplain that the debate was taken up in
lhblr absence, as they had left the station
‘because they were not aware that the ses-
sion ‘has been expanded. These are the
difficuities. Therefore, | hope the Members
will Uinderstand the delicacy of the situation

and co-operate.
[English)

SHRI JASWANT SINGH : | recognise

that we cannot permit a constitutionai im-

- passe to be created for the State of Punjab.

The State of Punjab already suffers socio-

logically and politically. We can understand

the difficulties of the Government, difficui-
ties arising out of their own incompetencs.

(Interruptions)

SHRI K.P. UNNIKRISHNAN : Sheer
incompeience!

Measures to ensure 190
effective reach of PDS

SHRI INDRAJIT GUPTA : Their own
incompetence.

SHRI JASWANT SINGH : This is aris-
ing out of their incompetence and demon-
strated incompetence. But you cannot pun-
ishthe Houseforthat and you cannot punish
a discussion that has to take place, even
about this incompetence, to start at 6.30 in
the evening. (Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : | do not agree with
Shri Jaswant Singh. Before the Bill for can-
ceilation by both the House it could not be
done. Only after the assent of the President
is given, we are coming with it.

SHRIJASWANT SINGH : | can under-
stand that the Home Minister will stand up
and say that “we are not incompetent”. But
he cannot say anything else. (Interruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM : This is most unfair.

MR. SPEAKER : Shri Jaswant Singh, |
can understand what you are saying and
you are well within your right to think that
probably something could have been done
in a different fashion. That is correct. But
there are some constitutionai and legal dif-
ficulties also. If we start discussion those
constitutional and legal difficulties lot of time
will be consumed.

(Intetruptions)
(Translation]

SHRI MADAN LAL KHURANA (South
Delhi ) : They were aware of this yesterday
also. Mr. Speaker, Sir, if you may recollect
yesterday a specific question was asked
about the date, to which Shri
Kumaramangalam responded. it may not
be in the same words but the essence of
what he said was that the Government was
not bringing a constitution amendment, as it
intends to hold elections in the State, atthe
earliest.
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[English]

SHRI RANGARAJAN KUMARA-
MANGALAM : | am sorry | never said that -
And this is rather unfortunate.

SHRIMADAN LAL KHURANA : Thatis
why | said, “May not be in the same words."

[Translation]

When they knew that six months period
would be completed on November 11, why
didn’t they inform the House about it yester-
day itself?

[English]

MR. SPEAKER : Shri Khurana, | can
understand. Shri Kumaramangalam, you
please take your seat. | understand your
angerand you have expressed it very force-
fully. Now, letus go ahead withthe business.

SHRI JASWANT SINGH : Tomorrow.

SHRI K.P. UNNIKRISHNAN : Tomor-
row, Sir,

~ MR. SPEAKER : Now, this is not cor-
rect. | have said that if the Members agree
we will sit tomorrow and work. But | was told
that the Members want to work today only.
And that is why | have not done that.

SHRI K.P. UNNIKRISHNAN : Nobody

has said it.

MR. SPEAKER : twas lwho suggested
that it it is necessary we will work tomorrow.
I was sticking to it .

At the same time, | was feeling that
supposing we had decision to work only up
to the 17th, and if the House is extended up
to the 18th and the Members said that they
were not informed, in advance, that would
also be Incorrect. And that is why, | was told
that Members are ready to work today. We
did that. Please cooperate now. Let us not
argue like this. '

18.34 hrs

STATUTORY RESOULTION RE .
CONTINUANCE OF PROCLAMATION
BY PRESIDENT IN RELATION TO THE
STATE OF PUNJAB

[English)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : | beg to move the
Resolution :

“That this House approves the con-
tinuance in force of the Proclamation,
datedthe 11th May, 1987 in respect of
Punjab, issued under article 356 of the
Constitution by the President, for a
further period of six months with effect
from the 11th November, 1991."

As the House is aware, President's
Rule was promulgated inthe State of Punjab
on 11th May, 1987 on the recommendation
of the Governor. The Legislative Assembly
of the State which was initially kept under
suspended animation was dissolved on 6th
March, 1988. The Proclamation issued by
the President under articie 356 (1) of the
Constitution was approvedbythe Lok Sabha
as well as the Rajya Sabha on 12th May,
1987.

As the law and order situation in the
State continued to be disturbed, President's
Rule in Punjab has been further extended
from time to time with the approval of both
Houses of Parliament. The present term of

- President’s Rule is due to expire on 10th

November, 1991.

The issue of holding elections in Punjab
was considered in April 1991 and it was
decided that elections to the Legislative
Assembly of Punjab be held along with the
Lok Sabha polis. Accordingly, the Election
Commission of India was requested to hold
elections in Punjab. Elections to the Legis-
lative Assembly of Punjab were scheduled
to be held on 22nd June 1991 along with
Parliamentary elections. However, the Elec-
tion Commission of Indiataking into account
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all relevantfacts was satisfled that it was not
possibleto conductfree andfairpoll on22nd
June, 1991 on account of prevailing circum-
stances in the State of Punjab. Therefore,
the Commission announced that the elec-
tions in Punjab would be held on 25th Sep-
tember, 1991 instead of 22.6.1991. The
Election Notification regarding elections in
Punjab has since been cancelled.

The law and order situation in Punjab
continues to cause anxiety. In November,
1991 it had reached its nadir with 364 per-
sons including 67 policemen killed by the
terrorists. Thereafter, there was some im-
provement though as ever, there were fluc-
tuations from month to month. in February,
1991, it reached its lowest point this year
with 169 persons, including 44 policemen
killed. In March, 1991, with talk of elections
inthe air, the terrorists intensified their effort
tocreate more unsettied conditionsin Punjab.
The level of violence has been kept up since
then. During the current year till 31st Au-
gust, 1991, 1799 persons including 333
policemen have been killed.

The terrorists are also shifting their
areas of operations as a result of the steps
taksn to secure the border against infiltra-
tion and intensified anti-terrorist operations
in the border districts. The districts of
Amritsat, Ferozepur and Gurdaspur were
earlier affected. Extremist violence have
now spread to Doaba and Malwa regions
also.

The Punjab ,administration’s response
to the situation in Punjab has been that as
against 1321 terrorists killed and 1759
arrested during the year 1990, 1433 terror-
1sts have been killed and 1485 have been
arrested during the current year unto 31st
August, 1991. A counter propaganda drive
was launched and people's support was
enlisted in exposing the activities of terror-
ists and their sympathisers.

A new Governor has just taken overin

Punjab and he has given his assessment of
the situation. He has foreseen certain seri-

to the State of Punjab

ous, almost insuperable difficulties in
organising elections shortly in view of the
prevailing conditions.

The Govemnor has stated that the law
and order situation in Punjabcontinuestobe
difficult and the level of violence high. The
number of killings by the terrorists is also at
ahigh level. The security forces, have inthe
last month, been effectively meeting the
challenge posed by top terrorists. However
the fact remains, in this phase of offencive
attrition and high level of violence, a very
special and sustained effort is required to
create such confidence in the minds of the
people as would enable them to come out
and cast their voters fearlessly.

The Governor has expressed the view
that for holding elections in Punjab, appro-
priate atmosphere will be necessary which
should be reasonably free from coercion
and terror. it will be necessary to build up a
tempo of activities which may restore the
confidence of the people. While coordinated
action on many fronts will be necessary the
central object is to have sufficient forces so
that terrorist organisations may be effec-
tively checkmated.

In view of the circumstances, the Gov-
ernor has recommended extension of
President’s Ruie in Punjab for a period of six
months beyond 10th November, 1991.

Keeping in view the situation prevailing
in the State and taking all the relevant
factore intoconslderation, itis proposedthat
President’s Rule in Punjab may be contin-
ued for a further period of six months with
effect from 11.11.1991. ’

In view of this position, | solicit the
approval of this august House to the Reso-
lution moved by me.

MR. SPEAKER : Motion moved :

“That this House approves the con-
tinuance in force of the Proclamation
dated the 11th May, 1987, in respect
of Punjab, issued under article 356 of
the Constitution by the President, fora
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turther period of six moths with effect
from the 11th November, 1991."

[Translation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : Mr. Speaker, Sir, the hon.
Minister of Home Affairs has made a very
important statement. We will have to seri-
ously ponder over it. Right now, we haven't
got the coples of the statement is itself and
therefore | would ikke to make a special
submission before you that, it is correct that
earlier it was desiredthat this issue wouldbe

discussedtoday itself, butnowitis being feit

thatthe hon. Members should get more time
and the House should have a sitting
tomorrow also so that the hon. Members
can think over it and discuss both this matter
and the intematlonal situation. | hope that
the treasury benches would have no objec-
tion to it.

SHRIRAM VILAS PASWAN (Rosera) :
Mr. Speaker, Sir, all of us in the opposition
are of the opinion that this important issue
should not be taken lightly and it shouid be
given a serious thought. The international
situation should aiso be taken up seriously.
Therefore, please adjourn the House for
today. Let the House sit tomorrow aiso and
discuss these matters.

SHRI MADAN LAL KHURANA (South
Delhl): Right now, wedon’t even have acopy
of the statement.

[English]

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, the House can be extended for
tomorrow and we can discuss Punjab. if we
disperse without having a discussion on
international skuation, it will be a very bad
commentary on our performance. (nlentp-
tions)

~ SHRI JHA (Madhubani):
In ddmnootqye‘qrmhes and in order o
arrive at some conclusion with aconsensus,
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the House has heard what the Minister has
moved. The Supplementary List of Busi-
ness showing that he will move his Resolu-
tion is being circulated just now. We have
co-operated with the Government. Let the
Treasury Benches co-operate with us. Let
us sit tomorrow and discuss both the things.
But, he has already started moving his
motion.

SHRI S.B. CHAVAN: | could not have
introduced this Resolution before the Bili on
cancellation of the elections in Punjab was
assented to by the President.

SHRI GEORGE FERNANDES
(Muzaffarpur) : The statement of the hon.
Minister must be circulated tonight, not to-
morrow.

SHRI INDRAJIT GUPTA (Midnapore):
| want two promises from you. Firstly, there
will not be any Zero Hour tomorrow. (Inter-

ruptions).
MR. SPEAKER : | do not raise it here.
(Interruptions)

SHRIINDRAJIT GUPTA : We will coop-
erate with you. But, you must not agree to
the Zero Hour. You must not encourage
people Inthe name of back-benchers and all
that.

(Interruptions)

Secondly, |wouid like to have an assur-
ance from you that we will not sit day after
tomorrow.

(intermyptions)

SHRI E AHAMED{Manjeri): Sir, | take
strong objection to what Shri Indrajit Gupta
mentioned here that the Speaker has been
giving opportunities to backbenchers during
Zero Hour. Only today and yesterday, the
Speaker was very liberal to the back-
beachers. They must also have some op-
portunity to express their views.
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(Interruptions)
MR. SPEAKER: I will use my discretion.

SHRI E. AHAMED: | did not mean
anything against Shri Indrajit Gupta. | only
mentioned that Members have got some
opportunities. .

MR. SPEAKER: | thank you and Mr.,
indrajit Gupta.

SHRI INDRAJIT GUPTA: | am not tak-
ing any offence at what you have been
saying. You should not do it tomorrow. He
should not try to turn against me by distort-

ing it.
(Interruptions)

MR. SPEAKER: | understand the com-
pliment and | understand the sympathy
shown to me.

[Translation}

SHRI BUTA SINGH (Jaiore): Mr.
Speaker, Sir there is a saying that the
Government considers every minute, but
after listening to Shri Atai Bihari Vajpayee, |
feel that the opposition considers thrice,
thrice, every minute.

[English)

MR. SPEAKER; They are coopertaing
splendidly. | am a witness to the fact that
they are cooperating spiendidly.

(Interruptions)

MR. SPEAKER:Only one thing. |do not
know whether Shri Madhavsinh Solanki
would be here tomorrow because he Is
going abroad. | had said that we are not
working tomorrow and he can go abroad.
With your permission, | will allow him to go
abroad and his colleague may repiy to the
Debate. Please do not take offence to this
fact.

to the State of Punjab
. (Interruptions)

SHRI GEORGE FERNANDES: We
have cancelled our engagements tomorrow
and we are here.

SHRIJASWANT SINGH (Chittorgarh):
Sir, | can understand the preoccupation of
the Ministerfor External Affairsand if he has
gotanycommitments requlrlng his travel on
the 18th of...

MR. SPEAKER: We will find out from

(Interruptions)

SHRI JASWANT SINGH: Sir, the sub-
mission | am making is not that | have any
personaldisrespect orindeed any disregard
for the great competence of the Minister of
State for External Affairs. But the point is
that if on as important a discussion as the
Motion on International Situation, the Minis-
ter himself is not here, then | do not think the
discussion will be worth taking place.

MR. SPEAKER: Yes, Solankiji....
(Interruptions)

SHRI RAM VILAS PASWAN: Sir, if the
Ministter is going, the Prime Ministercan be
there.....(Interruptions)

SHRI SAIFUDDIN CHOUDHURY: Sir,
when we will be discussing the intemational
situation tomorrow and if the Minister is
away in another country, what that country
will think about the Minister, | do not under-
stand.

MR. SPEAKER: Not like that, Mr.
Choudhury.

THE MINISTER OF EXTERNAL
AFFAIRS(SHRIMADHAVSINH SOLANKI):
Sir, | am hers and my flight is by late hours.
Icansit here up to twelve o’clock in the night
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If you want to take up today..(/ntarruptions).
My colleague, Mr. Faleiro, who has pre-

sented the Motion, is also here and lamalso
here. But | have to go tonight.

MR. SPEAKER: Madhavsinhjl, one
minute. In allfaimess tothe Minister, he was
saying that you should go around and all
those things. Well, | took courage and said
that we would be finishing the business
today and if you have to go, you may please
go.

We all understand that he has his able
colleague over here and he has to meet
something important outside the country
also. | hope you will not take it amiss and we
will allow him to go.

Announcemént by 200
- Speaker Re. Siting
of Lok Sabha

18.46 hrs.

ANNOUNCEMENT BY SPEAKER RE.
SITTING OF LOK SABHA

[English]

MR. SPEAKER: In difference to the
views expressed by hon. Members, we ad-
joum the House today to meet tomorrow at
11 o'clock and to start the business exactly
at 11 o’clock.

18.47 hrs.
The Lok Sabhathen adjoumedtiliEleven

of the clock on Wednesday. The 18th Sep-
tember. 1991/Bhadra 27, 1913(Saka).
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